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The House adjourned for lunch at
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twenty-two minutes past one of the
clock.

The House reassembled after lunch at two
of the clock. THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) in the Chair.

MOTION OF THANKS ON THE PRESI-
DENT'S ADDRESS— contd.

THE MINISTER OF LAW AND JUSTICE
(SHRI H. R. GOKHALE): Sir, in the course of
the debate on the Presidential Address and also
by way of amendments to the Presidential
Address, several questions have been raised
pertaining to the conduct of elections. I am
referring to the mid-term poll. I thought it was
desirable that at this stage I might refer to
some of these points which I have called out
from the various amendments and speeches
and which are found to be common and which
need an explanation to the House.

As the House is aware, the conduct of elec-
tions in this country is in the hands of the
Election Commission which is a body set up
under the Constitution. As Members are very
familiar, it is an independent body and, for
purposes of the conduct of elections, it is
beyond the control of the Government. In fact,
the Members of the Commission have
adequate  safeguards to give them
independence for purposes of the conduct of
fair elections, for maintaining the purity of
elections. Many of the complaints which have
been raised are of such
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a nature that they c 'uld really form part of
petitions, if taken tc proper court of law. In
the absence of particulars, which really
cannot be dealt with here because no
evidence can be taken here, it is ery difficult
to deal with them except by way of a general
reply. One can merely say that if there is a
bald allegation, it can deserve only .. bald
and general reply.

When an allegat on is made, at this stage
what 1 would like t< say is, let these
allegations be proved in the coi rt of law so
that they can be dealt with, am after proof
there is ample power in lower com cs to set
aside an election if anything wrong has
happened. But apart from these general
observations there are a few points which in
particular, I think, deserve to be mentioned.

A lot has been said with regard to the
change in the proo dure in the last election. It
has been said thi I this change of procedure
was not done afte consulting the political
parties, and there i as no opportunity to dis-
cuss these changes i i this House and in the
other House, so m and so forth. But if hon'ble
Members v ill consider the nature of the
alterations whic ft are made in the rules, they
will realise tha- these amendments were
made to bring th law in this country in tune
with the laws preva. ling in most other demo-
cratic countries. I im particularly referring to
Great Britain. In t »ct, on this point we were
lagging behind and after this amendment it
has been brought u o to date.

The change in i le procedure is this that
prior to this change :ouniing of votes took
place boothwise, and as the number of votes
was restricted to few vo es in a booth, it was
comparatively easier to ascertain which
locality or which part of an A csembly
constituency voted in favour of which
andidate or in favour of which political p..;ty.
Experience in the past had shown that wh ile
populations in a particular locality were
subjected to threats before the election, and
tae result was that whole localities sometimes
did not turn up to exercise their right of votii
gat all. The second part was that even after
the elections...

SHRI SUNDAR SINGH BHANDARI
(Rajasthan) : Doe. it mean that for this pur-
pose consultations i'cre not necessary ?

SHRI H. R. GOKHALE : No, no. I am
going to deal with this. I have not yet finished
this subject. It is not the whole answer. I have
only indicated what were the objections
raised, and I am dealing with them one by
one.

SHRI SUNDAR SINGH BHANDARI: We
have taken objection only to consultations.

SHRI H. R. GOKHALE : You might
have taken objection only to that. But there
were other objections by other Members
with regard to other aspects also. And as hon.
Members will appreciate, 1 cannot in this
intervention deal with only one aspect of the
matter ; [ will have to deal with all the aspects
of the matter. As far as possible, I will deal
with all that has been brought to my notice in
the course of this debate and by way of
amendments which I have read. Therefore,
the question whether specifically the political
parties were consulted or not is a matter which
is in my mind and I will certainly refer to it in
the course of this intervention. I  was
generally dealing with what the change in the
procedure is and the object with which this
new procedure was sought to be introduced in
the last elections. As I was mentioning, first
of all it brought our rules in tune with the
rules prevailing in most democratic countries.
And I made particular reference to Great
Britain because most of us consider that the
election machinery in that country, in the
manner in which it has been in existence for
over a century, has fared much better than
the election machinery in most other countries.
So we brought in tune with that. But it is not
something which rests there. If we look at it
from the fundamental point of view also, for-
getting anything that happened anywhere
else in the world, and see what is good for us
so far as this country is concerned, I should
think that the change is very desirable. Then I
was mentioning that experience in the last few
elections had shown that even before the
elections, whole localities and bunches of
voters residing in a locality were subjected to
different kinds of pressures to vote one way
or the other. And they were threatened that if
they did not vote in a particular way, they
would be subjected to harassment after the
elections. Now this did matter, because
experience was that in many localities, a
substantially large
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number of voters did not turn up at all to cast
their votes. Experience has also been that
apart from the fact that these threats worked
in the sense that large numbers of people did
not turn up to vote, they had a very undesir-
able effect after the elections also, because
when these threats were given and people
did not vote in accordance with the desire of
the people who gave these threats, after the
elections, a number of voters in these
localities were subjected to harassment. That
is the experience particularly in larger cities,
and [ think even in smaller towns and
villages, the same thing, to a greater or lesser
degree, has happend. This has been all the
more so in the case of the weaker sections of
the community, e. g. the Harjjans where they
were more susceptible, on account of the
unfortunate backwardness in which they are
to-day, to these pressures before and after
the elections. In order to avoid this
possibility, in order to ensure a fairer and
purer election, this change was brought
about. Here it is not a question of one party
gaining by it or another party losing by it. It
is a question of generally seeing that those
who wanted to vote, voted without pressure
before or harassment after the elections.
That was the sole object of making this
change.

SHRI MAHAVIR TYAGI (Uttar
Pradesh) : Sir, one point for clarification.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : Let him finish first.

SHRI MAHAVIR TYAGI : Just one
clarification. The question is this according
to the old procedure, a candidate had the
privilege to file an election petition if he felt
that there were bogus votes in the ballot
boxes, that there were votes of persons who
were dead, or that votes had been introduced
into the ballot boxes when the voters had not
come. Now, if there are some such
allegations, one cannot appeal because all
the ballot boxes are mixed together and it is
not possible for one to point out in which
village how many voters came, whether they
are dead, and so on. So this facility which
was there previously is now gone.

SHRI A. D. MANI (Madhya Pradesh) :
Sir, I want to make the same point.
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THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Why do you want to repeat it ?
He is dealing with all the points. If he does not
reply to that point, I will give you a chance to
ask for clarification. Now, please sit down.

SHRI H. R. GOKHALE : I would request
Members to wait. If I have really forgotten to
deal with anything, I will deal with it later on.
And I can assure the honourable Member that
this was one of the points with which I was
going to deal. I was also going to deal with
the other point which was mentioned. In spite
of that, if anything remains unanswered, I
would request you to point out later on so that
I can deal with it.

So I was saying that this is the basis on
which the election was brought about. Now, it
was stated that there ought to have been prior
consultation. Such prior consultation need not
necessarily take the form of a formal
consultation because, in fact, leaders of most
of the major political parties had already
addressed the Commission on this issue....

SHRI SUNDAR SINGH BHANDARI:
Which once ?

SHRI H. R. GOKHALE : I will tell you.

SHRI SUNDAR SINGH BHANDARI :
We must be clear about it. This question was
never mentioned to any political party. I also
happen to belong to one of the all-India
parties.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Let him finish it.

SHRI SUNDAR SINGH BHANDARI : He
cannot go on in a sweeping way. That is why I
would like to know which the parties are to
which he has referred to ?

SHRI CHANDRA SHEKHAR (Uttar
Pradesh) : Mr. Vice-Chairman, is this a
Question Hour that Members can go on inter-
rupting any time they like ? There should be
some decorum and decency in it. I do not
understand what he is talking about. That way
we can also interrupt every speaker. This is
not fair.
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THE VIGE-CHAIRMAN (SHR1 AKBAR
ALI KHAN): I would not like any Member
to interrupt the Minister. If the Minister has
not answered any point, after he has finished,
I will allow you to a k questions. Mr.
Minister, you continue your s leech.

st wratag @@l (I 924) @ HIT
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SHRI H. R. GOKHALE : I might tell the
honourable Membe i that I was going to deal
with that point also, I have only requested
him to have a little i tore patience. I have not
yet finished this pc nt. I shall deal with all the
points one by >ne. I shall deal with the
various aspects whic i have been referred to.

SHRI MAN SIMGH VARMA: There
should not be any n “representation of facts.

SHRI H. R. GO <HALE : There is no mis-
representation of f; cts. I can assure honour-
able Members that o far as consultation was
concerned, already representations had been
received by the Elet ion Commission from the
leaders of the Cong O), of the SSP, of the Jan
Sangh, and I do nc h:ive all the details now,
but I can produce t iem. I can assure you that
the leaders of these oarties had written to the
Election Commissi] a. This was a sort of
consultation where they had indicated their
views. That consul uion had to be done. But it
does not mean th, t all the objections which
were raised must b accepted by the Election
Commission. After ill, various points of view,
diametrically opposed to each other
sometimes, were put forward ai d t hey were
considered by the body in charge f the
conduct of the elections. But the par imount
consideration before the Election lomtnission
is obviously to see that the election is fair and
pure...

SHRI SUNDAY SINGH BHANDARI :
Mr. Vice-Chairmat . I seek your protection. |
would like to know, through you, whether the
objection referred lo on behalf of the Jan
Sangh was receive:! after the procedure had
been decided upon by the Election Commis-
sion ? That is wha; I want to know.

SHRIH. R. GOK.HALE: The Election
Commission might have taken a decision, but
the rule was not amended. The effective part
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of it had not come into being. All these
suggestions had come before the rule was
amended. Nothing concrete had happened.
Therefore, the sum and substance of the matter
is this, we were not dealing with the techni-
calities, particularly when we were dealing
with a question which is so vital as the
election where the paramount consideration
irrespective of any political parties, is to see that
the election is fair without any threat of
harassment. Therefore, the Election Commis-
sion took into consideration the views of all
concerned. When those views were there, it
took into consideration all those views, all the
views which were brought before the Election
Commission. And it formed a judgment on the
basis of which it came to the conclusion that
this is the fairest way of dealing with the elec-
tion in this country. This is nothing new to us.
Even if this is new to us, this is not new to the
world, not new to the election system. In fact,
we have been following what has been in
existence in England for a pretty long time.
Here was a situation where, unlike in the past
when a booth was restricted for 900 or 1000
voters, it was easier to find out which person
had impersonated or who had given a false vote
or who was not a real voter, for the purpose of
filing an election petition. That was a procedure
which was more advantageous from the limited
point of view of filing an election petition.
That was easier when we were concerned with
a small number of voters. Here we have two
situations. One situation was the paramount
duty to see that on the whole the election is
fair and pure. On the other hand, there is a
minor event, or comparatively so—I am not
saying it is  unimportant—where for the
purpose of election petitions you maintain a
procedure which puts whole localities or
bodies of voters in a locality in constant threat
of harassment. Somewhere a body charged
with this has to make a choice and it has chosen
a lesser evil. Do we ensure fair election in this
country ? Or for the purposes of a few elections
petitions saying that three or four names are
found out and for going to the court saying that
X is not the real voter, but Y is the real voter,
should we choose a bigger evil ? Even that is
taken care of in the existing election procedure.
Hon. Members know  that where a person
goes to vote, it is always open to the election
agent or whoever is there to say that he is not
the real voter and he has im-
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personated. There is provision for what are
called tender votes. Ample other provisions
are there in the law. The Election
Commission has to take into account the sum
total of all circumstances and then consider
which is the ©best, the paramount
consideration being fair election. Assuming
that some kind of disadvantage occurs, is it
necessary to choose a bigger evil or lesser
evil. The Election Commission has chosen a
lesser evil. If it has chosen largely in favour
of fair election, I suppose it should be
accepted. I am surprised when objection was
taken to this.

The other matter was with regard to the
so-called delay in the declaration of results.
As I have understood it, the complaint is that
the elections were held on different dates, but
the result was declared only on the 10th and
there was thus a gap of so many days. In
some places the elections were held on the
3rd, in other places on the 5th, but why the
result was delayed till the 10th? It is a matter
of common knowledge that in a particular
election the result might suit somebody. But
that is not the consideration. What is the
overall picture is the major consideration. In
the past it has been found that in a part of the
country or even in sections of a particular
State, people have voted in a particular way.
It might suit the party in power. But it has its
inevitable impact on the voting pattern in
other parts of the country or in other parts of
a particular State. Is it fair that this should be
allowed to happen ? I am sure the complaint
should have been otherwise, at the Looking
victory this time where my party has received
such a massive support all over the country,
the complaint would have been otherwise,
namely, why the results were declared earlier
and why they were not declared later and
why they were simultaneous ? All these
arguments are double-edged weapons. The
best is what is in the overall interest of all
concerned. Is it not in the interest of all
concerned that all result should be declared
simultaneously so that no one can reasonably
complain that the result of the election, say in
Gujarat affected the result of the election in
Mabharashtra ? I wonder what objection could
be taken to this. What was the delay? If I
remember the last day, probably it was the
6th or the7th except in Bengal where it was
after that. Even there counting was in

progress and polling had taken place and I do
not suppose that one can reasonably say that
there was any delay in the declaration of
results...

SHRI BHUPESH GUPTA (West Bengal) :
The announcement was made after the polling
in West Bengal...

SHRI H. R. GOKHALE: The hon. Member
is missing the point. What is really important
is that while some people in some sections of
the country or States voted, they did not know
how a large section of the people in other parts
of the country have voted. Though counting
may have gone on, the results were not
declared anywhere. That is the crucial point.
Therefore, the objections that there was delay,
with all respect to those who have raised them,
have no substance at all. On the contrary, it
has led to a better situation where nobody
influenced anybody.

The other aspect of the matter was about
coercion, intimidation, propaganda on
communal lines, and so on. I am a bit
surprised, looking at the parties and persons
from whom this complaint has come. Really
people who stood on communal platforms and
were doing communal propaganda are now
complaining that there was communal
propaganda. Leave it aside. Here you know
that there are elaborate provisions in the
Representation of the People's Act. For
example, if you make use of something which
has any appeal to the religious sentiments of
the people and so on and so forth, it is a
specific ground on which an election petition
can be filed in a court of law and only as a
result of that being done, in some
constituencies in the last election, election had
been set aside irrespective of the party to
which that particular candidate belonged.

You have seen the change in the procedure
also after the last election. It is not the tribunal
now. No less than a High Court itself tries the
petition and then the appeal provided to the
Supreme Court is not confined to only
questions of law, as is usual in some cases.
My friends know that in a number of cases the
Supreme Court has set aside the elections, the
High Courts have set aside the elections,
irrespective of who the petitioner was or
whose
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election was chall nged in that particular
election petition. ' herefore, if there is any
communocal propaganda and ifyou have
really any reasonable ground for saying that
this propaganda ha; affected the results of the
election, why not gc to the court ? If you have
to go to the court, i ou cannot just make an
allegation. You ha ;e to give instance
one, instance two and instance three and so on
and so forth and you ha .-e got to prove in the
court of law and satisfy tl e court. Therefore,
instead of following the procedure which
has been provided for in the law, you
make general allegations that this has been
done. I am not saying that nothing
happened. Ina country where from 250
mil ions the number of voters has risen to 275
millions in this Election, in a country where
the Assembly constituencies are over 3,300
roughly ind in a country where the staff
employed was no less than thirteen lakhs for
this Election, so oething might have hap-
pened here and thr re and some
irregularities may have happene i. But is it
reasonable to say that the whole -lection has
been unfair ? Does it lie in the n with of those
people who adopted solgans in the elections
which were on communal line:, or sectarian
lines ? But the whole thing is that all these
complaints have come when tl e results are
known and I am sorry to say th s. There is
ample provision it the law under w lich you
can go toa court and complain. Suely you
may not have faith in the people here : but you
have faith in the machinery that ha | been
set up under the Election Law.

One more thin  has been mentioned and
that is for an inqu ry. BeforeI go to that, I
would like to refei to the irregularities in the
electoral rolls. It has been said that in
a number of cases n any names were not
found. Now it is possible that here and
there  some voters were not tl -re in the
electoral rolls, but should have been here in
the electoral rolls. It is not possible to say,
when crores of people voted in this country,
thatthe machinery was fool-proof, that ¢
veryone was included and none was
omitted. But the real thing is this : Look at
the prec; utions taken in this  connection.
Ist January 1970 (?) was the date which was
regarded as t le qualifying date and for the
period 15.11.69 to 15.1.70 (?) all the
changes were to lie made and it was under the
process of continious change. It did not end
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on 15.1.70, because after that the final
roll was published. Before  that an
opportunity was given to the people to come
and make their applications in all
respects, get their names included which
were not there or object to them which were
wrongly included.  Now, wherever  these
objections or  applications came after
following the procedure which  was laid
down in the law, names were included or
deleted. But when notices were issued,
they did not show themselves up before the
authorities under the law. Thousands of
enumerators were sent around in all
constituencies to enroll voters  again in
respect  of the roll which was there for the
previous election. Now the parties were not
vigilant. I wish they were more vigilant
when the time for going to the authorities
came. But, uufortunately, that was not so.
Even on the last occasion, after the dissolu-
tion, one more opportunity was given by
extending the date so that more names could
be added and objections could be
taken. Even then, such objections which
came were considered and investigations
made, names were included or omitted as the

case may  be. Nobody likes that people
should be left out. There may have been
irregularities. It was a matter for complaint

that the wife's name was there, but the
husband's name was there and vice versa.
Things might have happened. But I am not
here to say that in a country, in a large
country, where a large number of people come
and vote, no irregularity of any kind could
be there and everyone of them was in the
electoral roll. That would be a very tall

claim. What I am saying is this: Was the
Election Commission vigilant or not,
vigilant enough or not, to follow the

procedure  laid down in the law, to give
adequate opportunity to all concerned,
individuals as well as organisations and
political parties, to come  before the
Election Commission and to rectify the
defects ? Now, wherever they were
vigilant, it was done. Not one instance was
cited in the course of the debate here or in the
other House that applications were made,
they appeared, everything was done and even
then names were left out. It is important
because, if one instance had been  shown
where they went to the Election Commission
and names were not included, one could have
understood that that was a  matter for
inquiry. But no such complaint was made
here nor was it made anywherfc else.  The
other matter is with
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regard to the method of printing the numbers,
serial numbers, on the ballot papers on the
back. I told the House the other day in con-
nection with some questions and the Galling
Attention Motion—because I did not have the
facts at that time—that I would put them
before the House when the opportunity came.
I think the original statement which I made, [
found on verification, was correct. It was
pointed out by the hon. Members that the
numbering was done serially—one, two,
three, one after another—so that in that
process as soon as the total number of ballot
papers required in that constituency is
reached, you have to stop. Then how is it that
a large number of ballot papers were found?
Now, that complaint arose because the
understanding as to the manner in which this
printing of serial numbers took place was
incorrect. Now I have ascertained that not
only with regard to the printing of the ballot
papers—the main part of these ballot
papers—with regard to the printing of serial
numbers also, the method which was
employed, particularly in Chandigarh, which
was the issue at that time, was that there were
two methods of numbering the ballot papers,
namely, by means of typehigh numbering
machines or by means of hand numbering
machines. The complaints which was made
on the misunderstanding that the method of
hand numbering machine was used. Now, in
the present case, the numbering of the ballot
papers of all the constituencies in Punjab,
Haryana and Chandigarh was done by means
of type-high numbering machines. Typehigh
numbering machines are fitted into the Press,
one for each ballot paper in form. Thus if 24
ballot papers are included in one form, 24
typehigh numbering machines will be fitted in
the Press for the serial numbering of the ballot
papers. All the printed sheets of the ballot
papers are fed into the Press for serial
numbers. Consequently, the excess numbers
of ballot papers produced for a constituency
will also be serially numbered.

The general impression is that if the hand
numbering machines had been utilized, they
should have stopped at the point where the
total required is reached. But here the process
was mechanical like the printing of the ballot
papers themselves. Wnen the whole form is
taken you cannot waste the paper ; you have

[RAJYA SABHA ]

on President's Address 172

to expedite the printing and in order that the
whole process is completed within a specified
time. A number of constituencies are grouped
together for the purpose of printing. So in
one constituency there may be a lakh of ballot
papers required, in another three or four lakhs.
So in the constituency where you require only
one lakh, the printing of three lakhs would be
an excess. But it is inevitable, and therefore
adequate precaution has to be taken to see,
according to Rules, that the excess ballot
papers are destroyed ----(Interruption).

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Let him finish.

SHRI H. R. GOKHALE ! I made a promise
to this House, because this information was
not with me then. I was taking this opportunity
to clarify this position. The answer is so
complete. Just as there is no answer with
regard to the printing of the ballot papers,
there is no answer with regard to the printing
of the numbers, because both processes are
mechanical. In both the cases the whole form
has to be used. In both the constituencies—
there are sometimes more than one, and
sometimes when you take four constituen-
cies— the number of ballot papers required in
each constituency cannot obviously be the
same.

The same applies to the typehigh number-
ing machine, which is applied for the purpose
of printing serial numbers. Therefore, the
general answer which I gave on that day,
holds good today.

Another thing mentioned was this. In the
House a number of ballot papers were pro-
duced and it was asked how it is possible to
find ballot papers with numbers in-between in
the papers which are sent for the purpose of
distribution. Now, apparently, the objection
would be correct. But the answer is equally
correct and, I think, without any flaw. This
particular reference was made to numbers
1,35,999 and 1,35901. These were in-
between. Therefore, the objection, on the face
of it, might appear to be correct. But here
again the ballot papers are serially numbered
by means of a typehigh machine. It sometimes
happens that in the process of printing the
typehigh machine gets stuck. When they get
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stuck the same nui iber is printed several
times. When it is nc iced, all that you do is to
retain one of the bal ot papers because that is
required and the e cess which is so repeated
by the repetition of he printing is discarded.
Therefore, that whi> h is discarded as excess
will be the same numbers and is what
probably must have :>een found in the
papers which were stacked for the purposes
of destruction. That, I think, is the only
answer which can be giver because this is the
possibility which is rea“inable and which
must inevitably happen v hen you print so
many ballot papers.

Then one more thing which has been men-
tioned is that it is ne< '.ssary that such
suspicion may be dispelled wih regard to
what is described as irregularitic I which have
taken place in the elections. I im sure my
friend, Mr. Bhupesh Gupta, ret lembers the
complaint which he made abou Calcutta. But,
as I said that day, these det. ils could not be
answered because information was still to be
gathered. When it is availab,-:, surely Mr.
Bhupesh Gupta can come and see me and I
will place all the papers befo e him. With
regard to these particular com jlaints,
investigation also has to be done in i lalcutta
and within the course of a few days,
probably, an answer can be given in regard to
that.

The complaint is that some sort of a body
should be appoints 1 to see as to why these
irregularities occurre I. I said earlier that the
irregularities ~ were indeed  marginal.
Every Member, with respt t to him, when he
thinks of an election naturaBy lias his own
constituency or, at the most, hi own
province, in mind. When you are think ng of
an election machinery, you are thinkin of the
whole sub-continent where, as 1 said 275
million voters were concerned so far as tl is
election was concerned with an increase oi
about 26 million voters compared to the last
General Election, where you employed a
sti ff of over 13 lakhs and where you have At
,embly Constituencies of more than 3,300.
Ar.:i, in a situation like this, what are the
irregularities ?  They are indeed very
marginal and n ost of them are capable of
correction by apj ropriate proceedings in a
court of law. Then is no need for any such
inquiry because the 1 lection Commission
which is a high-powered b dy and is
independent

has gone into all the details of the matters
referred to it and has taken adquate precau-
tions.

The last question that was raised is with
regard to the age of voting. I said that it is a
matter which requires very serious considera-
tion and an off-hand answer whether you
should reduce it to 18 or keep it at 21 cannot
be given. While hon. Members know that there
are conflicting views, some have taken the
view that it should be reduced to 18. On the
other hand, a large body of public opinion says
that boys and girls of 18 years should not be
involved at the adoloscent stage in which they
are in active politics. Well, you have your laws
today like the Indian Succession Act or the
Majority Act or the Guardian of Wards Act
and so on where it is recognised that the proper
age where you can say that a person attains
maturity is the age of 21. So, all these various
factors have to be taken into consideration and
after taking them into consideration a decision
can be taken at the appropriate time.

These are the main points, Sir, which were
raised in the course of the debate and to which
I wanted to clarify.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Mr. Ganga Sharan Sinha...

SHRI BHUPESH GUPTA : Sir, I did not
get a reply about the case where two empty
ballot boxes...

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : He says that he is inquiring
into it.

SHRI H. R. GOKHALE : I have said that it
is a matter for inquiry.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Anything that he has not ans-
wered, Mr. Mani ?

SHRI A. D. MANI : One or two points
were not covered by him. I want some clari-
fications.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : No clarifications ; it isnota
statement. Anything new, Dr. Bhai Mahavir
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DR. BHAI MAHAVIR (Delhi) : On these
three things which he has clarified, one or
two points are not clear enough.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): That is not the way, you see.
When a Minister replies if you go on cross-
examining him that would not be right.

DR. BHAI MAHAVIR: Then I fail to
understand why Your Honour has asked me ;
if you are not permitting me to ask any clari-
fication on something which is not clear, then
what am I supposed to do ? *

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : You were not here when cer-
tain things were asked. He said that he would
reply to all those points which have been
raised and if he has not replied to any point I
said that certainly I would give a chance to
ask the point that he has not replied. But to
ask a new point....

DR. BHAI MAHAVIR: That is what I am
asking. For example, he said about the ballot
papers that the numbering on them shows that
they are not excess.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : You do not accept the expla-
nation.

SHRI CHANDRA SHEKHAR : On a point
of order. I want to know what we are
discussing here. I think we are not discussing
the policy of the Election Commission. We
are discussing the President's Address. The
Minister has intervened in the debate. We are
not going to question the particular Minister
on any particular point. It is a general debate,
on the President's Address and if the Minister
chooses to intervene and you go on allowing
questions on that, then this process will be
unending and it is for the first time in this
House I am seeing that if a Minister comes to
intervene, he is allowed to be cross-examined
by the Chair. It is a peculiar method to be
adopted in the House because it is not a ques-
tion related to the Law Ministry. It is a general
debate on the President's Address. If you so
like, we can also ask hundreds of questions.

SHRI MAN SINGH VARMA : The

Minister has come out with certain

clarifications.
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DR. BHAI MAHAVIR : If that is the view,
then I should not have been asked if there was
anything which was not clear. When the Chair
asked me, I considered it to be within my right
to take advantage of the opportunity offered by
the Chair. If the opportunity was not to be
given, I should not have been asked. What new
factors have emerged to deny me the
opportunity ?

SHRI BHUPESH GUPTA : There is no
biblical pronouncement on this. It is a matter
of convention. If any Member wants to seek
clarifications on behalf of the Government
you may or may not allow it.

SHRI CHANDRA SHEKHAR: This is
what [ again and again say that he is not
replying to the debate. He is just intervening.
The person who replies to the debate will be
the Prime Minister and certain clarifications
can be asked only from the Prime Minister.
Any intervening Minister cannot be put to
cross-examination. If you want to give a
ruling that every Minister who intervenes can
be cross-examined, I have nothing to say.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Neither the Minister nor the
Prime Minister can be cross-examined. That is
my ruling.

SHRI BHUPESH GUPTA: My friend, Shri
Chandra Shekhar naturally on many points, is
correct. Sometimes he is also wrong and this
is one such occasion.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Is it a point of order ?

SHRI BHUPESH GUPTA: I made no
reflection on the Election Commission.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Are you on a point of order ?

SHRI BHUPESH GUPTA : Take it as a
point of order. Which way you would like ?
Take it as a matter of commonsense. Take it as
a matter of idiocy. Your point is that I .should
not make any point of order. All that I want to
say is this. I do not share their views but I am
here concerned with this. The only point of
order is, the new Minister, the Law Minister,
was replying on behalf of the
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Government. It was .ntervention on behalf of
the Government, otl erwise he cannot speak i n
this House as he is I Member of the other
House. On behalf of th I Government, in a de-
bate on the President' > Address, in many res-
pects it is open to the Government to field a
whole number of Ministers to deal with a sub-
ject within his portfolio There is nothing
wrong. If that is so, if the I'rime Minister can
be asked questions becau e she finally replies
to it, why not another Minister who is saying
something on behalf of the Government ?

SHRI CHANDRA SHEKHAR : The other
Members will be dei ied the opportunity to
speak.

SHRI BHUPESH CUPTA : If my friend
takes that pragmatl view that the other
Members would be denied, I have nothing to
say.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Now the Prime Minister is
replying at five. Thei e are many speakers. [
would appeal to the House to proceed with the
debate and I wou d appeal to the Members
speaking to be very b' ief in their observations.

THE VICE-GHA RMAN (SHRI AKBAR
ALIKHAN): Mr. 3anga Saran Sinha.

SHRI BHUPESH GUPTA: Have not I
helped you ?

DR. PHAI MAH VIR : You always help
them.

SHRI BHUPESH GUPTA : I help you in
good humour.

it wmew fag (w0 fAgfaa)
A4 ATZA  FATAA AFA, T AT AT
wreafa &1 wmw g affeafaai w5
g 7 afefeafaai aza 71 fae 41, faa
afefeafaai o qe7 @ a0 737 4
gy 3a are feafr §oafEda g ar
AYT For AV wAear & o afvEdT g9 av
g4 720 qfvadq gz 40 & =F awr 51
ST IAE AN © G2 AT AT AR
fat & 4@ & HAT FAC | AT F

[5 APRIL 1971]

on President's Address 178

qiorE e & g ga ugafa a1
Azt A g4 TAfan aewfa & afa-
AT 97 FF] FIG qAT IAE 9EA A
qIT 43T q2AT FEI IATS ALE qIT AT
39 F AZTEAT T DA AT AETAF 2 |

T A 7 A afoorm faea § 3a
af ot & 2ar # uw A% A, o 9%
gqfa &1 w77 gar, fear fodr a7 7 7%
HARFAT T AT TR ZAT | K SATFTAM
32 g5 & I ArFiAE AT FRr A%
qf g0 a7 A1 FEY FAOVN ATT ST
AT Gz g & T ax As i
g A1 A9 FAMM, AT AR fAoy
FA FT XAT AZT 2

T A T AAd oA gd faes
# ATE0 9T A | I qeaAEr w0 (A%
¥ a2 T ARATE | TG TEA A14-
aar & f9a9 qa@m gun ¥ auegEr ¥
AAET T Aq1G AT FIA T AT gAfAn
ST A TN F AT T 4 I 9L FH
F1 A1, |F T VA IT AE FT AR
qzar 4t (39 A% &0 39 AT 9T [
Fa-farer areat & rar— R AT 7 Har
FE T qE q—HAIT G T UF
qATAE qi Y FE Az Az 41 fF
F@ # fag wwre &=t s A g
47 939 FA1 A4 g4 IAm fEAr oF
TiE &1 9 AEF fRAr S agAr ) oF -
fFx =t g At far s aFar o e Ao
T w9 a9 fFar 3z vafan a8t frar fs
fagra & 999 3 #7 aF FA1 TiEgT 4,
A4 &= gafar fear B ar 41 24% 0
T TEY 4 A0 IART IARN A€A AT TH,
AR T AT AR A90 F AITEAT F AAG
4 o vz md woar e A awe
Fr /91 AfaFia sz & a0, w-fge
safarat 7, fwea-fue aifeqi & 2o 3
frar 8% a7 w7 7z @naq & i am-
07 SAFHT & fAm, oF  qreaor wrdal
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[ = star @aor faz |

fe o grareor qrff & faw frad g
& 1 g7 TS A E1 A A9 W
FA@ ATA( AZT AEFA FOHEN A
# qumar § & oz wwm fad aowe a1
AT 2, Ay orfEAl A FAE A A AHAL
sifzn | g foraar a=far aqqi a7z
& 1T ITFET ST AN WY FAT AT AT
2 gay oy A 2 v G et & G
fsrarss i ©a0 94 7 1 forasr f@aa
gt ar foar saffr & fao fra® g war
g7 7 21 faaer fgsa 1 & ar o
FET F a1 A AAGE A ZT 0 IF AT
FOT FOA AT IA AT FIAFAT H (AT
TE0 A A AEl AIF A qAE  AFAT
agT Zv Afewa g1 owac 0§ A7 qor
fr &g %1 gfez 7 ow af ok 330
qifeqt & sAwatar §1 1937 &1 q99
5 Zar a1 | 9499 qH & wrgar v
Hzdy A% A1 A §FIA 91\ 39 w9
& Zar 5 T FAEAT B FeA H AT
A0 47, T qT AT FAAM FG AN 3T
g7 &7 2 {F 7w w1 fow 9 F0-
FATAl #1 qAAT FLA qF, A oa
FEAFATAT 71 (egaT T 9y, e a2z 4
a¥ 7 93\ % anaac g B oaw A
qaq T30 ATU FATT T E A3 AZ ¢ (F
T q%E F WAAT AT FAL AT F
adrg A A A7 A% &\ 4 9E war
% fom weaewre S faaar aifzat @ 39
fasr w7 fa=gre &€, ATT & TF 4l
dfagra & waad &7, 947 F faoai
# garaq #7 07 I w7 Tifgd fowdr
AR AAE TAA AH(A T El ) qF ALY
g aa 71 & 5 F77 T900 TAT A@ATA
F a0 A AN AW FAqr F AT
T qAAT § IO FTC a5 G qavA
41 97 4 TGT TOA AL TAGT A
A7 qewfed T4 g1 a6 | gl qAT
arag 2
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T i 77 & f o A K
are wEAfai gf, foad feedr ow g
T g A4 var, fayea-fasr afzai &
AW A avE-aTE #0 owEAfIar #10 F
AT AOAT E T ATz A wyAfIai g
F 97 & AT A § afea mw A€ 307
AT #§4 Zar 47 IFH Al oF 9@ F A7
fae-famr arEt & & faeaae £, a2
a4z 4t W% wET 9T A q qfaT e
a7 &1 Fear &7 faar w7 gaT dni w
avE ZA g T fZar o wE wEr @
& T ®12 7 s g6 F, qaa fozrerg
a2 q5F Z, afed w1 § gy G
FFT 37 q7 wwifoT FT qQE0 AT AT
AFAT AfFA &1 A4 47e97 § ag7 41 578
e ¥ o2t A1z 33 F Fam s 97 8 98t
qIT, SAF A H T4 &r 417 =20 fam
T, SF AT T AT IE qAT qAT
f gavr 4w faar @1 ¥, 39 A@
aga qUZ AT AZ N AL FT T
qF UF OAT AL F NI gMA IET
FT AF4F A TE GT FT AFA0
gra argar adf g, afsT %6 99
FL UAT Bl qFAl §, THE AL H g A
argar afza | F qu@ar § (5 az oG oF
a7 W 2 AT A T A T qifEar
faass FT aFdG1 § ATL 44 T340z F
AT TT A7 AL ZT AEACE

uf wAw Az Ar & Taa we
famfaar w0 #ve oisaT F9@T ¥ ge
g 97 av zaw afexq feqi, § aagar
g 1952 & wosad # @ qoqw
IgA q91§ 39 99U F fAaty /v
t w70 =Jfed | g@ eqowr & v 1952
¥ ST 9EA0 qATT 47 AL AT AT, 39
sAA # faadr ageg’ it ff 9
FAEAHT F AT T v wfamaT s
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T3 & 7T 4 FF 12 a% T 97,
| a5 797 9% |FT FT &, AW T TATE
F7 & T favta & F FT(F Far% 787
7t qzfa v, 541 a A% a1, € I 47,
aar FEr FAE 07 A7 I3Awr fAaiz
frar war ar ) & wawr F 05 af A
Fardt & fraai # af@ds frar s ar
faadr aifzqi & fray a3 # 3% ow
A1 AT A A7 A0 & et § g
qizags  war wen =;ifzEr o afar 7
a7 wrE qfrags fwr 93 &, 3 adr
afeada ofr 21, F=7 #v 3fez 7 @ ar
af, 3faT ar Z1, e fafwer afeal
T T AT G AN IR FEA FOTF ATF
faerar 2 az Ater 740 g q@r ) S
fros guAt Fzas 2 dar gAr
aifzr f§ = fas fear w80 s@r
arfga, At wt wqe A g afzr fE
AF AT g T Zfer { HU U AF
gaE g f5 ozee G793 WA qA9
FHtard &1 aorg foegs Afefaad raw
a1 AIT AIFT FITE AAT AGT T AFA
g1 W@t 12,13 @ sbFatEt #f s
TEAr 2T TATEL § q27 gA4 AW A A5
TATHE ArEr g7 7 BN ARl 1| aEd
& afea uv wra frar sroAFAr &)
FF H ATF AqAT FAq F AfFA 3qH
AT AT A § A 2 & fad fearddz A
FAT F7g AT FZ07 72T (FAT S wEHAT |
T THT A7Z 20 AF A0 FT AT £
ff werw 91 ® w0 ZWiT F0T wAEAd
AT FHIEA H WA F, IAET O qAT
#37 g7 faar 907 | 7 FATAT 9 F1
A1 2 57 %1 FTEe w0 FIAT TIAT 2
gt § 4T gzt az R owid ar
qFFE § oAt I o gfawra § gan
qFE AT UHEIEA ARIL AT FEAm
ATET & AVT qE&T AT FT FIH G401 & |
avr gaE g ¢ o A mr ATy e a
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THFAT FAEAT (AT g 3 e A
# uF dqr f2T 490 A g 5 faa
AW A TAHZA FATT FT FH FLAL
ZT ITHN AAT F qZ(AT AT, 9T BT

ZiAr &1 AT UE AT F AT TiT H
AEATAFAT T2T 97 IAH0 Aqfzar fwar
ST OH% | FAT FA ORI ATAN A F0E
qidfrr qrHT & garfaq g, 97 &
ATETT & GANAT 2N, ACHIA F 59 T
¥4 Zq ¥ arfasgw T @ ar sEr
q5r W0 TO9 THE FT AT ZAA
41 9 ez 0 AV Giqt 7 ouw 9 A
FIET grAr 41 1 79 fae Paer aifaai
T ACHL AAT H ATTHE H AT EE
g AT T AA K0 A4 § R o9
99 Z14 W JHEA 3 ) 399 fAu § ag
faza w7 Fgar 5 oomas wE
FOAT EAAT AN FTT AT AT §,
ar wqeft &1 & garfaw & sa% B
AT FTT 7AAT A1FET A7 7 qfefoad
AT AT & IAT A F gAFAd wHEA
ol AT FET FiFT | AT AEEfAF FW
FOA ATH AGT E F ALHT ANFT T F
i fae fws gzt 7 7 fqa @
qaFd 3 |

AAd AT ag A2 F 9 9@ 7
A&l uF A fAE wEAS 1 oF9( w0
ZEET A4 W qrEr 29 F1 Fifaar g
FeAr Fifam agt gad AT A qvr Afaw
AT F AT § ITH AT A99T qHAT 7
qAFT A AEFfEFTr g, 90 wliEeq 3
FIHRT AFNT A AE FIAT AfET
77 AFT AT FA AN F qrA9 17 42
wiAar g wzag wzt w4 59 3¢ 2,
#Fag wAal § & wAt @ ar Fw A
afeors & FITA W FF w6 Al afFa
W Az AEAAT § WY R Az AT §
fdam AT a Fam F 1 aform 3
23 WE UREWEF G TH



183 Motion of Thanks

[ =fr aprr arzor Faz]

ATZHY AT HTH T FT qAA E AT AR
T A, F7 A 207wy & A7 AmAg S
FT A0 2, AfFT 77 A591E H THIT
AET TE F7 IAF AT 97 FZ qFATE
fF az F9m@ TF GFT T FAT FT AAT
2, IAGT GATE & ATT FTAT THE AL A
wraar Jifzy | 4z | w7 A ot ¥ @
=T AT A AT F | AT FrAAT F2A,
FNT AT AGAT A F OAHA AT T F
IaFT g TF AT FE W, A0
H ooty F7w W o wr fAw w3 2 drer
FITH ZAT 2 | FAT OF T30 TET AT
AT gardr afr ardf st wrfEae ) Few
¥ wzf @ wfeat 7 FqATE w3, IAH
fomalt oz & 3 v ardf g 2,
afF 3a% qarar g8 arE wriErer
AT gAifE ITAT HEAr AEAw WO,
affe &z # 1 |wAer 3, = ardf &
[z ZHA TEr 9l wrfEEe At
aa wifzat oy & fr % g o
A § wfFT A g3 9%, q7Er afE a7
A AT F | ITE AT FOOT F AT I
quT A & SrAr A9 qrgar, AT awr
g Zar e 7% q7 @ & TR I A|Ar
arfgd &1z 97 fa=re o afa
AT @ gz & & gwwar g v fae-
qifzdt ®1 97 FTAFAT F1 qrar T0iad )
ge ol 4rer wiwr faer sw oAt §
E1C K 7 SR

R At} fag A (79@) ¢ 99
ug AL T 97 g |

it armeer fag o dwEr FT aE &
TE FE W@IE A X FF IT TATH
H st #1 wrwr faar A awaee &
ATH & F@T v & | agr w1 ar fefeafy
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¢ A 3@ & avq v TeAr ¥ frogw
foraar ot wafifer  srdeat & fe
P if=at &, za7 39 W Fraz ®
A AT T AT AF TE AT | Fg AT
qHAT & F 7z fa% &1 0% qrde 7 g4
2, %7 A away 2 v faw az e
AT FFATRT S@aw g1 & s 3y
FAT AT AT AT ST AT A AT A7 St
7 # TAT 3T A 0T H 77 qraAAw
gfF az s 2 fF oz o gt g
FAT 8 3% @A A, A% fawlay 20 &
amifas e efas s §, afer
IAF 419 A1 Aot faedr g€ &, avmfaw
A aifas sreor ot &, et v o= iz
FOAl FATA F\AZT A TAHT A A
A T AW A F A § e oo
aga aw, fafadz Jvam 7, faaw amy
AT wT A gRAArF ST g4 3 qHAT
g 7% 3T 97 oAff #fEw § o@g ay
FIIFT ATAAAR AV F 7 0 A
T ATE 3R fEfeasy o ¥ o 39
Q@ F A E | qrar a7 qfafzea
arEte & S AAEA AT AAT, Afa A
adfta TEAr AT # A wra & ang
2w wifs F arg aaa S T
& ITF AT WAAT T T 2, Afe
ST A9 F A AT w0 g7 gowre
w1 ¥t e F7 araifan a2 anfas gfer
q, A1 OF AET AT I ¥ T owew Ay
gaeET qifEd, gANE w7 F2r gt
Tifzi | A A a7 e Gar ad @ fr
fora®t gw 3% FT wwA &1 @z amr
TH AYE q THL I BT T § AT AT
HEAT AT A A WAW qEAr @Y, Hfe
¥ e g fF oagT & zAmt #§ waw-
AT A AT AZ A ZAT WA 9T a7
ST | g I faAd wr A wvar far
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A7 IT FAET A% FIA FT 47 HAw
A 2, AT T w9 § JoEr afaw
woy T Far qreAr, afew & 39% afa-
7 AT § A adfr 7 w4 frwr W owmA
FF N F D AT IATWAT AT YA
aFgArEER A dr faaa & Ay ferr
dT H wwEar g 77 3 93 FT gaae
FT T TLHR(T 1 A1 & FLAT A0

areq FATAT mAEA, § UF 49
qIIAT AT AT OFL A qF T E, A H
Fgar wvaar g fr g argw sz #7
ez A1T 7T AT F ATTRA F 9% A
s TAAr (el | AR AT FredEgaA
gfgwimr & fafrar wrea g7 v, afew
qizd WAEZ FT wT WAvAA Z1 AN
qA0FT 71 G2 faar | & wwmar g F
TST AT ¥ JA7q7 FT AT FW Frar
& fr 39% (X vF gl9-2rgA TATET A
wevg & & Ty faAt & gaer 5w
far &t 3 #41 5 Ton war & faa
ST A ZMEW AATAT ZR AT ATEH
Gefrdz FaT F0 | § ATTET SAET FAT
72} AT ATEAT, ATRT AT AT AAT AEAT
g frargm gefrez & [ aga & 7
fme ot FrEr ¥Ee | Iy TAr F ATL-
Fafam  AFTEr W AT AT AT FHHA
¥ fr arzg G2 s & far wrd w9 fradt
&, IAF! FAT CIST FAT FT JACHAT 3T
&1 FET E AT AT ATEA  HAET AT AR
Fraed FLACTT | ST F T @A A
F3 FE A AT ZART AT AR
ggeq ¢ faar & A § amwar g
fa e S4TEZ 11 9% &7 €T 2 AT
FaEr AT w9 A fEEr S awar g
gaQr oo Az & fr zad o oAl off
g ox fafaxm o 3 zETL AT AH
g 77 wfagm ®YT wEa w7 S 9E
Faar ¢ 92 fa'Tw qzd & afew ag s
aafaT dz+ zq7 frg @ faar fzam &,
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TH! qifewr, Tt 2far | qrew dfade
UF qTF { AqAHZ T EORFAAT AT AT
?WEF W AT YEF F ATZT AAAHE AT
a7 FwAr g ozwy gfadzr, gwre arza-
afadz 3% efwaua ot F 0 @7 afay
fa STT TaAHT 7 STANAT F AT AEAT
T ZT3T | GATIT FIAT ZAT E AV Aq
FIAT AT & AT TAAAZ F AT
v FAT A7 fAege wra a7 fA=e e
FEAT 2T 2, A1 3Aw far  fraar o
HFE THACAT, TEEl, FT AT ) IH-
fer 7 qzar ofr Far ar @ty fee gzemr
g & amaafadz 4 Smata oS
qQUEat FT AAT F7 24T AFET

T T AR T A1 K AT AT
g v anfad =/ ¥ 99 4@ 39
Fza 1 qywr faqar

SHRI MAHAVIR TYAGTI : Sir, T will not
take much time. But there is one thing which
occurred to me” I must bring it on record.
Firstly, I must congratulate the party in power
for having achieved a marvellous success in
the elections. There is no doubt about it that
the people's sympathy is with the party in
power today. Let us concede this fact. I do not
believe in creating any type of bitterness
between the party in power and the
Opposition. An election is like a sports match
where after the match is over, both the
captains come and shake hands and wish well
to each other.

SHRI BHUPESH GUPTA: Both the
captains ?

SHRI MAHAVIR TYAGI: Captains of

both the parties.

SHRI BHUPESH GUPTA : Who are the
captains ?

SHRI MAHAVIR TYAGI: Captains of

the parties.

SHRI BHUPESH GUPTA :
tains ?

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : No cross- talk.

What cap-
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SHRI MAHAVIR TYAGI : It is not the
function of the Opposition always to try to pull
the legs of the people in power, always to
decry them. This is rather cheap. I think our
duty is otherwise. Let us know the relationship
between the two. The party in power represents
those who govern, and the Opposition
represents the people who are governed. So,
we have to see to it that the Government runs
in a just manner and does justice to the people.
Aud we in the Opposition are not to decry the
Government. Our foremost duty is to put
forward the claims of the people before the
Government, and it is expected from the
Government with such a big majority that they
be more generous and see to it that whatever
the Opposition represents is heeded to, that is,
the people's grievances are redressed. They
must therefore look at the problems with a sen-
¢ of sympathy.

Sir, I also congratulate the President for the
most beautiful Address that he has delivered in
the history of India, for the first time since we
got independence. Probably, it is due to the
fact that good promises were made by the party
in power during the elections and with a view
to just repeating those promises or just to
commit themselvess officially, they have to
speak on those issues. It is a very good thing.
Therefore, though I belong to the Opposition 1
must speak out my heart as I feel. But the
promises are rather hollow—that is my
difficulty.

= ATAT FAIT ME (ITT 9Zq)
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SHRI BHUPESH GUPTA : I suggest that
Mr. Tyagi be taken as the citizen of the world.

SHRI

wfgd |

MAHAVIR TYAGI :
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There are very good slogans, attractive
slogans. We stand by those slogans. I will say
to this House and particularly the hon. Prime
Minister that in fulfilling this assurance, every-
one of the Opposition parties will cooperate
with them. After all, they are in the interests of
the nation. And so it is not for us to put
obstacles in the way. We are to help. But are
you prepared to welcome our cooperation ? If
this is their spirit, it will go very well. I must
say that removal of poverty is a good slogan.
But that has to be spelled out. In the Presi-
dent's Address I find that no detail is given,
just only the headline is there. I want to say
that removal of poverty from amongst the
people of India is unthinkable without deve-
loping agriculture to a stage where it becomes
capable of meeting the rising demand of food-
grains on the one side, and of raw materials for
industries on the other. Unless that is

3p.M.

done poverty cannot be removed. For
purposes of achieving this end the following
steps in my opinion have to be taken on a very
large scales :

1. A village-wise survey has to be effected
to collect data for development ;

2. intensive development of industries that
serve agriculture which include the manufac-
ture of machineries like tractors, harvesters,
pumping sets and mineral fertilisers,
herbisides and pesticides etc.

(Time bell rings.)

They are the foremost things that should
be taken care of. Then, again ;

3. Provision of flow and lift irrigation
facilities wherever possible or feasible ;

4. libera) supply of pumping sets and
electric power to farmers;

5. encouragement to cottage and small-
scale industries in the rural areas as well as in
urban areas;

6. providing communication facilities to
the rural and backward areas by building trunk
roads, link roads and feeder roads all over the
country. For tjiis purpose a servey of the
whole country has to be undertaken. Unless
facility of transport is not provided villages
can never develop. (Time bell rings) Very
good, Sir.
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7. A large scale rouse
programme in urban and rural areas;

building

8. Medical faci ities by opening dispen-
saries ;

9. Opening of schools and colleges.

All these requirements have to be assessed
and for that purpost a survey has to be
effected. I appeal to the G ivernment because
I have stated that they are the governors and
we are the governed. So v\ e represent the
people. On behalf of the people I appeal that
they might take the people dso into
confidence in improving their condi ion.

f SHRI KRISHAN KANT (Haryana) : Mr.
Vice-Chairman, Sir, I rise to support the Mo-
tion of Thanks to t'ie President on his Address
to both Houses of Parliament. This Address
has a special sig lificance because the hon.
President addressd i the Houses after a big
social and politic 1 change took place in the
country. He has /ery rightly, in his Address,
referred to many of the problems that the
country faces and I irany of the steps that the
Government propt i-es to take.

There are basic questions of social
change— removal of proven-', removal of
disparities and other things for which he has
mentioned a number of steps tl it the
Government will take immediately. The
vddress enumerates clearance and
improvement >f slums and rehabilitation of
slum dwellers. It mentions the setting up of an
important agei By For the augmentation of
housing facilities in metropolitan centres and
urban areas. It a ms at allotting building iites
to landless worker on a larger scale.

Besides this, he President refers to the
abolition of priv ) purse and privileges to the
Princes. He also refers to putting a ceiling on
urban property. i'.ut one big question is how
to implement all these programmes. That
question he has n t answered in his Address.
That question b: sically refers to the Constitu-
tion. The Supreme Court has been the biggest
question mark. liow does the Supreme Court
function ? Supposing we want to abolish the
privy purse and t Ue privileges, how are we
to do that ? The Sn preme Court has struck
down the Constitution Amendment) Bill.
Even if it is passed again, I am afraid, the
Supreme Court will again strike 11 down.
We might recoiled
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the Bela Banerjee case of 1954-. The slums
were vacated and houses were to be built for
slum dwellers and the amount of compensation
granted was much more than the market rate.
If the interpretation of the Constitution as at
present done by the Supreme Court continues,
lam afraid all the programmes that we want
to undertake i n this President's Address cannot
be undertaken. This is the basic question
before the country. Hon. Members both in
this House and in the other House have said
that we should adopt Mr. Nath Pal's Bill and
restore to Parliament the right to amend the
fundamental rights. But even if that is done,
I am afraid that in view of the majority judg
ment in the Golak Nath case, it might be
struck down. This is what Mr. Hidayatullah
has clearly stated. In the majority judgment,
Mr. Hidayatullah says : "I am apprehensive
that erosion of the right to property may be
practised against fundamental rights. If a halt
is to be called, we must declare the right of
Parliament to abridge or take away fundamen
tal rights ........... " Then he says, "I am of the
opinion that an attempt to abridge or take
away fundamental rights even through an
amendment of the Constitution can be
declared void. The Court has the power and
jurisdiction to make this declaration." So, the
judgment of the Supreme Court shows that
even if you pass a constitutional amendment,
the Supreme Court will not allow it. This is
the situation in which we find ourselves today.
The President's Address does not say anything
about it.

SHRI BHUPESH GUPTA : Let us
amend it.
SHRI KRISHAN KANT: Mr. Vice-

Chairman, the question is, what are we doing
today ? Just after the elections, this question
was posed to the Prime Minister in a press
conference. And we know, the Prime Minister
would not like to say anything openly about
what the Government wants to do. When the
Prime Minister was asked as to what they pro-
posed to do, Mrs. Gandhi ventured a brief
comment that the Supreme Court would
naturally take note of the election results. To
quote her exact words, she hoped "the
Supreme Court itself will see things." "By
implication" the Times of India report says—
"she rejected the suggestion made by a
correspondent that the composition of the
Supreme Court bench
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might be altered by a string of new appoint-
ments." This is what the Prime Minister said.
Now, after a few days, in a seminar in
Chandigarh, the Chief Justice of the Supreme
Court, Mr. Sikri—he was furious about even
such small things—said "The meaning of the
Constitution does not change with every
change in the Government." But may I ask,
"Should it change with the changes in the
composition of the Supreme Court ?"
(Interruptions) What I am saying is, in the
previous case in Shankari Prasad v. Union
Government, the five judges unanimously
held that Parliament had the right to amend
even the fundamental rights.

They felt that in Article 13, the word
"law" would not include "constitutional law".

SHRI MAHAVIR TYAGI : Do you think
that Parliament is efficient enough to scrap
the Constitution also ?

SHRI KRISHAN KANT : I am coming to
it, Tyagiji. Mr. Vice-Chairman, the difficulty
is that my hon. friend, Mr. Tyagi, agrees with
the majority judgment.

SHRI BHUPESH GUPTA : When, before
or after the elections ?

SHRI KRISHAN KANT : In the majority
judgment they had said...

SHRI BHUPESH GUPTA : Now he does
not.

THP VICE-CHAIRMAN (SHRI AKBAR
ALT KHAN) : No interruptions please. Mr.
Krishan Kant, you have'only two minutes
more.

SHRI KRISHAN KANT: No, no, I must
get ten minutes more at least. I do not know
why you are becoming a miser with me.

I was saying that Mr. Tyagi is one of those
people who agreed with those judges who
gave the majority judgment. They said,
"There is nothing to choose between
destruction of the Constitution by amendment
or by revolution." Whether it is by revolution
or by an amendment by Parliament, it is the
same. That is what Mr. Tyagi feels. But we
feel that the Constitution should be a live
organ which can
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be amended with the change in times to suit the
changing needs and urges of the people. We
know how the decision in Golaknath case was
arrived at. Mr. Setalvad, former Attorney-
General, in his autobiography, has written that
it was a political judgment. Not only that. When
he had a talk with Chief Justice Subba Rao at
an evening party, he said, "On a vital issue like
this you have given a judgment by a slender
majority of 6 : 5." What did the Chief Justice
say ? He said, "We tried our best to have a
bigger majority, but we failed." That shows
how there was a fundamental philosophy of
manipulation and how the weight of private
property was working. They tried to manipulate
the judgment. If we calculate the three
judgments, one was by five judges
unanimously, another by a majority of 3 : 2 and
the third by another by a majority of 6 : 5, we
see that thirteen of the judges of the Supreme
Court say that Parliament has got the right and
only six say that it does not have the right. Even
when the majority of the judges say so, still we
do not have it. The Constitution is such, the
situation is such. We have reached a stage when
Roosevelt said when a similar situation arose in
America,—

"When judges read words and implications
in the Constitution which are not there and
refuse to give effect to the words and impli-
cations which are there, the remedy is an
appeal from the courts to the Constitution and
from the Constitution to the people to save the
judges from themselves."

And we went to the people after all that
happened in the Privy Purse case. But now
after getting the people's verdict what are we
going to do ? Even after getting the people's
verdict, you see what the attitude is of Chief
Justice Sikri in Chandigarh. If this is his
attitude, what type of a situation will arise ? Is
not the situation like that of Bangla Desh where
the people with an overwhelming majority say,
"We want a Government of constitutional and
democratic type ?" When President Yahya
Khan stands in their way, they say, "We will
not tolerate this."

SHRI BHUPESH GUPTA: In Bangla Desh
when the judges were asked to administer oath
to the newly appointed Martial Law
Administrator, they refused to do so.
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SHRI KRISHAI- KANT: That is what I
am saying. Here is i situation in India where
the people by thei verdict have given a two-
thirds majority in th Lok Sabha, where the
people of India have changed their
preferences, and here Chief Justi< e Sikri
says, "Constitution should not change ,vith
Government. Interpretation should not :hange
with Government." What are we to do
President Yahya Khan is trying to wreck B;
ngla Desh. ..(Interruption), Chief Justice
Sikri is acting in the same way in India...

SHRI MAHAVIt TYAGI : He had taken
oath of loyalty to th> Constitution.

SHRI KRISHA KANT: Under Article
368 the Constitm.on itself has provided for
its amendment...

SARDAR NARIMDAR SINGH BRAR :
On a point of or ier, Sir. Is it desirable to
compare Chief Ju;iice Sikri with General
Yahya Khan ?

SHRI CHAND1 A SHEKHAR: Why? It
is not unparliament; ry.

SARDAR NAR NDAR SINGH BRAR: It
is not unparliamentary. But is it desirable to
compare like that ?

(In ,-rruptions)

SHRI KRISHA?} KANT: Here the Sup-
reme Court is not pi epared to hear the
verdict of the people and is rying to behave
as General Yahya Khan is doii 4 in Bangla
Desh. What is this ? What is to be done when
a stalemate has been created ? We cannot run
our army and people to the Suprei le Court to
change it. What is the way out ? The way out
is the same as what Roosevelt did after he
came to power a second time. Havir 5 won
the people, it began to seem to Roosevel |
that the Supreme Court which invalidated n
any of the laws of his first term stood in the
way of the realisation of his programme. He,
t) erefore, tried to reorganise the Federal
judkiary by a constitutional amendment and
tri< d to put people.. .(Interruption)...! am
comii g to that point. Is it not time that we
said what Roosevelt said—he said, "I will
nol allow the country to be governed by a
thirc Chamber like the Supreme Court." ? Is
it no time that Parliament and
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Government told the Supreme Court to behave
? A time was when we read in the newspapers
when they said, "If you do not permit Justice
Sikri to become the Chief Justice of India on
the basis of seniority, we will resign." I think
that was the time when we should have
accepted his resignation and said woe to the
supreme Court and reconstituted it. Mr. Vice-
Chairman.

[MR. DEPUTY CHAIRMAN in the Chair]

Mr. Deputy Chairman—I am telling both of
you—in the Law Commission's report—
Justice Sikri was a member—they have recom-
mended that the post of Chief Justice should
not be given merely by seniority. I would like
to say that this should have been done and then
we could have had a new Supreme Court now.

One basic feature in this election is that two
types of people have been defeated. One of
them represented big business like Tatas,
Birlas, and others and the other category was
the ex-Army, people like General Cariappa,
General Harbakt Singh...

THE PRIME MINISTER f{SHRIMATI
INDIRA GANDHI) : General Harbakt Singh
was not there.

SHRI KRISHAN KANT : Major Ranjit
Singh of the Jan Singh. All of them were
defeated. This country does not want to be
ruled either by big business or by military
people. The election has shown that the people
of this country have shown maturity of judg-
ment and have voted in favour of democracy.

Now the last point. My friend Shri Raj-
narain is not here. I wish he was here. While
speaking, he said :

JIAT AT AT w7 & v zfRar
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He said that he is prepared to sacrifice his

life, if the Prime Minister can some how be

removed. But I am sorry to say that he has not
succeeded, nor the Prime Minister is going
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to oblige him. I wish he does not sacrifice his
life. This democratic Government is not going
to take action against him. The only way how
he can sacrifice is by self-immolation. But I
feel that his presence is ver? much necessary in
the political life of the country...

st @0 gAo waw (fazr) © -
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SHRI KRISHAN KANT : I do not want
him to sacrifice his life or commit self-
immolation. Without him, the political life in
this country will become very un-interesting
because we will not then have antics like him
in this country.

SHRI BHUPfiSH GUPTA: The hon.
Member is speaking on humanitarian grounds
that somebody should not sacrifice.

SHRI KRISHAN KANT: I know that Shri
Rajnarain is a very loyal follower of Dr. Ram
Manohar Lohia. His leader also felt that he
would not get salvation unless defeated at the
hands of the then Prime Minister, Shri
Jawaharlal Nehru. Now Shri Rajnarain is
following on the foot-steps of Dr. Lohia. But
the difficulty is that Shri Rajnarain has not
gone ahead after Dr. Lohia's death. When he
died, anti-Congressism was at its height. After
that, Shri Rajnarain has not changed. Like
Cassabianca he is standing at the burning deck
of the ship. He is still standing at the last post
where Dr. Lohia had left him. He will now
drown himself with all the reactionaries, syndi-
cates and others in the four party alliance. By
doing that, I hope he will show mat he has
some political maturity.

I would ask him at least to hear the voice of
other leaders in his own party. Shri Gaude
Murahari made a statement which appeared in
the press in which he agreed that this election
has given proof that there has been polarisation
of voters between haves and have-nots. The

[RAJYA SABHA ]

on President's Address 196

have-nots have voted with the Congress Party
and the haves and others have voted with them
and their partners. The people know where
socialism lies. He said about fraud socialism
and real socialism. I do not know if a real
socialist will join the four party alliance. Sir,
he wants to achieve socialism (Times bell
rings) the socialism of the Swatantra Party, the
secularism of thejana Sangh and the fulfilment
of promises to the people through the Congress
(O) who are only known for the non-fulfilment
of promises that they make in their resolutions
in the thirty years of life. I hope this will be a
lesson to all of our friends in the changing
times and we in this House and the other
House would fulfil the aspirations of the
people which they expect.

#SHRI THILLAI VILLALAN (Tamil
Nadu): During the discussion on Motion of
Thanks on the President's Address some
Hon'ble Members have expressed their views.
Along with them, I would also like to express
my views.

Sir, I am happy and thankful for the oppor-
tunity given to me to speak on this occasion.
Now for the first time I am speaking in Tamil
in this House. Previously all my speeches were
in English. But this time the inspiration to
speak in Tamil came to me because during the
joint session, at the time of the President's
Address, two Members, carried away by
language fanaticism, indulged in undignified
behaviour and it is very regrettable and as I
have already put a motion separately on the
subject, I do not want to dwell on this subject
now.

Sir, in the Address it has been stated about
the present elections. The people of India have
completely reposed their confidence in the
democratic front. Vox populi Vo Dei is the
Political maxim. People-Dei have completely
supported Mrs. Indira Gandhi's Government
and the DMK party guided by Arignar Anna
and led by Mr. Krunanidhi now. They have
shown complete confidence to them. Now, the
reactionaries have been smashed to pieces.
There have been flase allegations that the
government machinery has been misused
and

4Oiiginal speech in Tamil.
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that the official ma .".hinery has been misused
to a large extent, In spite of the allegations of
snap election, unfa rncss, cheating by
chemicals misuse of AIR and all those things,
I feel, this is a sort of frustrat on on their part
and these are the bogus all -gations by the
opposition parties. They wan to forget their
defeat by making these allegations. But let
them be happy if they deriv I that happiness
from these allegations.

In a land of 52 rores of people, it is not
possible to have < ections without blemishes.
There are certain I listakes and the Election
Commission should take immediate steps to
rectify them.

We have alread f completed four general
elections. But we t nd that man has not stood
in the elections, on y symbols like elephant,
cow, camel, stars, r sing sun, etc. have stood
in the election. Bu men have not stood in the
election, only the s mbols and it is a very
sorry state of affairs and I think this should be
changed. The peo le of India are hearing these
symbols, but iot men. We can ask for votes
for the symb< is and not for the educated
people. Whatever nay be the faults in the
election machinery and whatever may be the
defects but we mus change the educational
standard of the peo ile. If there are one lakh
votes, invalid votes are twelve to twenty
thousand and what I think is that it is not
enough to change ti >¢ e lection machinery
only. We should educate he people in this
respect. We should see to it :hat this process
should be changed. This is a national issue
and not a party issue. The m un thing is the
unflinching loyalty of the peopl I of Ind ia
and the people of India have given the
reponsibility to this Government'. The ime
has now come to fulfil all those promises line
'Garibi hatao' and the main and the impo> tant
thing is the amendment of the Con titution.
Food problem, clothing problem ai d the
problem of shelter are there. All thest have
to be solved.

I have comefron! Tamil Nadu where

Bhara-thiar sang

"THANI ORUVANUKKU UNAUILAINIL
JAGATHINA1 ALITHUIDUVOM"

which means if any individual is left without
food we will destroy the whole world.
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We here the song of Bharathidasam
"UNAVILAIINIILAI ENUM NILAT"

which means that the stage where nobody is
without food must.come

"IRANTHUM UYIRVALTHAL VENDINA
PARANDHU KEDUGAULAGIITTRIYAN"
vallwoor has stated that if any body is left to
cke out his life by begging, the God must be
destroyed

Therefore, Sir, the party should be eradi-
cated.

Another problem is the problem of
beggary. This problem should also be solved
immediately, and it should be abolished.

The problem of poverty has been existing
for a long time. We are very backward in this
respect and now time has come to redeem
these pledges. Now, take Delhi or any other
city. There are palatial bungalows, and we see
hovels. How are we going to obliterate this
disparity ? This is the main question now.
These questions are already disturbing the
minds of the people. When we are going to
remove these disparities, only then it will be
called Socialism. We should abolish poverty.
But that is not enough. We should see that
production is increased.

Even after 25 years of Independence and
implementation of Five Year Plans, we have
not been able to solve the problem of unemp-
loyment—educated unemployment as well as
uneducated unemployment. This unemploy-
ment problem is going on for a long time, and
we are not able to solve this problem. This is
the main problem. Whatever plans we are
making, we are not able to solve this problem
of unemployment. If you cannot solve the
problem of educated unemployment, then all
our financial plans are, of no use.

The Great Vallwoor Said

"ULUTHUNDU VALVARAY VALVAR
MATRALLAM THOLUTHUNDU
PINSELBAVAR"

which means the agriculturists lead others.
Therefore our country is mainly an
agricultural
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country. So far as agriculture is concerned, we
should see to it that we make some impro-
vements in agriculture and revolutionize it. I
want that one land army should be
established. This should be composed of
young people with mission spirit. They must
work like prosperity Brigade working in
Tamil Nadu. And we can see Great
Revolution in  agriculture after the
establishment of the land army. It has already
been stated in the Directive Principles of the
State Policy, and it is not written words on
paper 'only. It is a thing to be implemented by
the Government. Necessary steps should be
taken immediately for the implementation of
the Directive Principles of State Policy. The
Constitution should not stand in the way of
progress. It is entirely for this purpose that the
people have given en masse support to the
Government. If it is necessary, the
Constitution should also be amended.

We find that in East Pakistan the freedom
movement led by Sheikh Mujibur Rehman is
in progress and we have already extended our
support to that movement. Our Centre and the
States should work in harmony and solve all
these problems, and for this purpose it is
absolutely necessary that the Constitution
should be amended. It is also necessary that
there should be harmonious relations between
the Centre and the States.

Two days before, the Hon'ble Chief Minis-
ter, Mr. Karunanidhi, stated in the State
Assembly that the centre would have
consulted the Chief Ministers of all States
before  passing unanimous  resolution
regarding East Pakistan even though we
approve of the foreign policy. This sort of
problems may be used as opportunity to have
closer contact with the states.

Regarding the pay rise of employees and
labour problems, with which the States are
concerned, the Centre should also work in
harmony with the States, and we can easily
solve these problems also. The Chief
Minister ofTamil Nadu has regretted that in
these matters people in the States are getting
information only from newspapers.

In the President's Address, we are seeing
only the promises but not the ways and
means of implementation. The people who
brought
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about the silent revolution through ballot box
will be satisfied that the confidence they
reposed is not belied only when the promise
given has been materialised. This Government
should endeavour to fulfil all those promises.
Vanakkam.

With these words I conclude my speech.

MR. DEPUTY CHAIRMAN.: Mr. Raju,
please.

SHRI BHUPESH GUPTA : Sir, one section
of the House should not be allowed to
represent. There are many people left on this
side also. The Syndicate Congress is there.

MR. DEPUTY CHAIRMAN: They will
get a chance.

SHRI BHUPESH GUPTA: Shrimati
Yashoda Reddy is there. After her defeat in
the election for Lok Sabha, she should at least
be given a chance to speak here.

SHRIMATI YASHODA REDDY (Andhra
Pradesh) : I hope, the Chair will give me the
time.

SHRI CHANDRA SHEKHAR: At least in
sympathy with Mr. Bhupesh Gupta....

MR. DEPUTY CHAIRMAN : We are very
hard of time. Please do not interrupt.

SHRIMATI PURABI MUKHOPADH-
YAY : While 1T very much welcome the
speech of the leader of the D.M.K. Party and I
very much thank you and your Secretariat for
kindly arranging the translation of this, may I
appeal to you to make arrangements for trans-
lation of my mother tongue also, so that we
can participate in our mother language from
the next Session.

SHRI BHUPESH GUPTA: This is the
same thing which I wanted to say. I also want
to speak.

MR. DEPUTY CHAIRMAN: Please do
not interrupt. She has already made this point.
Mr. Raju will please speak now.

SHRI V. B. RAJU (Andhra Pradesh): Sir,
the election to the  5th Lok  Sabha
recently
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held, unlike the elec ion to the 4th Lok Sabha,
is a massive mandat< for two significant
things. One is the political itability and the
other is the socialist economy . Sir, it is also
significant in a way that this ei tction has cut
many political parties to size a id in some
respect individuals too and anr effort to belittle
this mandate will really I >etray or reveal that
major issues are being side tracked and petty
matters are being tried to be high-lighted. It
also shows that there is a lack of appreciation
of the mood of the nati >n. Sir, there are short-
comings in every ele< don and we have been
receiving complaints in every election. But
there is a remedy for it and the forum is not
this. It is elsewhere.

About the repair B the election mechanism,
what exactly has been stated—here I have
been hearing and in the o her House the reports
I have been reading— hat the election mecha-
nism has not functioi ed effectively. Some
ballot papers have been i und in some
godowns or some Officers h ive been
transferred or broadcasting time w. s not
allotted properly. Sir, are these the issi :s that
we are discussing about today ? I would like to
point out to this House that the excej don is
only in respect of three areas. The ex< :ption
has been there in three small parts of s ;ch a
big country. One is the part of Bengal, w uch
is for one reason. The other is a part of M<
dhya Pradesh, that is for another reason an<
the third is a part of Andhra Pradesh, tha | is
for another reason.

AN HON. MEM'SER : That is Telengana.

SHRI V. B. RAJ J : Sir, I am not so small
minded to import he Telengana issue here. My
point is, it is ; very big sweep. It is for the first
time that t lose who have been born in free
India also had an opportunity to vote. This is a
very significant factor. It has opened a new
era. Let us not belittle it. On this occasion, let
is not talk about things. Some people have
:redicted, some important journalists, in 1967
that that was the last election in India. The
other day the same important journalist has
said that he had read India incorrectly. Some
people staying in Delhi, orsitting in tl e Central
Hall try to interpret the Indian situation as if
they knew everything. India is too big for these
people. Let us not misunderstand this country,
that it is capable of being ac ivised by mere
newspaper
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criticism. In fact almost all the papers in this
country which are managed by big business
have taken a particular stand and they have
been exposed. I remember those words of
Pandit Jawaharlal Nehru when he said that in
the UK the newspaper industry is a big
industry whereas in India the newspaper
industry is a big man's industry. Big capital
has captured the newspaper industry here. It is
a rich man's industry whereas in the UK it is a
big industry by itself. That is the distinction.

In the two decades of our constitutional
history, the country had a very short period of
threat to the stability at the Centre. Those dark
days have gone. There is the sun on the
horizon. Let us encash this great enthusiasm
and this great awakening in the people for
actually securing a very rapid pace towards a
socialist economy. If we miss the bus, the
future will not spare us. The time is short be-
fore us. I did not expect that the Lok Sabha
will be adjourned at this particular moment
when this part of the globe is passing through a
very critical situation. It seems to me that there
is lack of urgency, a sence of urgency, now. In
fact we do not meet formally. We meet for
business. Particularly when great things are
happening in Asia, particularly for the
first.time in South Asia, this House should
have been kept alert. The nation should have
been kept alert. I would come to that later in
half a minute, but. let me say that the new
enthusiasm has got to be canalised and if we
fail to encash this as the leaders of the nation,
we will be condemned in history. We have
been given a new lease of life. After the Fourth
General Elections, as everybody knows, the
political organisations got disintegrated in this
country. The three evils that actually were
there in this country were, multiplicity by
political parties, instability in Governments in
the States and money corruption in the elec-
tion. These three have become so significant
that outside the country they earned us bad
name but fortunately a new image is actually
created now. Shall we miss this chance ? Let
us not. Let us talk about big things. For a poor
country like ours, we cannot afford the luxury
of political instability, particularly in the State.
The States have actually been passing through
such difficult times that the people are fed up
with the State Governments. If I am correct,
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there are 75 political parties in the country
and in Bihar; after 1967, it has passed
through 7 Governments. It is a game that we
are playing here ? Are these instruments to
serve the people—the Aya Rams and Gaya
Rams ? Is this luxury going to perpetuate
itself ? 1 suggest, let these parties put their
heads together and particularly with regard to
the States, let them reconsider about the
suggestion of having elected Governors. I am
not putting it in a lighter vein or
irresponsibly or out of disgust but to gain a
certain measure of stability and to reduce the
number of political parties and reduce money
corruption also and let them see whether
such a system would be actually useful. It is
not an ideal system but any how it is worth
experimenting.

About the federal structure, the relations
between the Centre and the States have got to
be perfected. A democratic system will sur-
vive only by the demonstration of its respon-
siveness to the urges of the regions otherwise
they become so unmanageable and what we
have seen in East Bengal actually may be
repeated in other parts of the globe as well.
Therefore, Sir, the federal system will be
successful when its democratic mechanism
responds to the assertive urges in the regions
and we should see that they are met before
they become unmanageable. To resolve the
inter-state problems and also the Centre-State
problems, I would put a question to the
Government, why are they not actually taking
recourse to the provisions in article 263 ?
What is the harm in actually constituting an
inter-State Council under article 263 ? Why
ihould the executive part of the Government
take all the blame on itself ? Why can't it
have an open-door policy and constitute an
inter-State  Council and if that Council's
advice is taken into consideration it will solve
many of the problems. Therefore a new
method should be employed for resolving the
tensions between the Centre and the States.

Sir, I will say a word about the economy.
From 1960 till 1968 the per capita income in
the country has not shown any improvement.
The per capita national product has not
shown any improvement. In 1960 it was Rs.
306 whereas in 1968-69 it was only Rs. 321 ;
itis only Rs. 15/- more or 5 per cent more
over
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that in 1960. Why is the economic not growing
? 1 would like to make the suggestion again
which I made the other day in my speech on
the Budget. I said then that the volume of
money available in the market was at the
bottom of the mischief. The question is whet-
her by increased production we are going to
bring down the prices or by drawing away the
money from the market we are going to do it.
Increased production will no doubt bring down
the prices but my suggestion here is that the
Prime Minister should consider the question of
drawing a lot of money from the market,
especially that money which is not being
applied to productive purposes. If you want to
increase production, if you want to increase
investment in the productive sector, then you
must .draw away much of the unaccounted
money from the market and the only way is by
demonetisation, demonetisation of half the
value of the notes and the remaining half you
convert into bonds. By compulsory borrowing
you can draw away a lot of money from the
market. I made this suggestion the other day to
the Finance Minister.

MR. DEPUTY CHAIRMAN : You need
not make it again now.

SHRI V. B. RAJU : But he actually threw it
out as a fantastic idea. I would therefore
request the Prime Minister to consider this
question of drawing away the money from the
market.

SHRIMATI YASHODA REDDY: Sir,
very few people will be having the same
advantage that fortunately I have. To'day is the
5th of April and exactly on 5th March the
country had decided what the country wanted.
Very few people would be fortunate like me,
having been defeated at the polls to get an
opportunity to speak on the President's
Address.

SHRI ARJUN ARORA (Uttar Pradesh) :
You are unique.

SHRIMATI YASHODA REDDY :
Thank you. As a person who has had the prac-
tical impact of the elections, I would like to
say a few words to the House. First I congra-
tulate the Congress Party led by Mrs. Indira
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Gandhi for the absolutely massive and great
victory.

DR. K. MATHGW KURIAN (Kerala):
Belated wisdom.

SHRIMATI YA' HODA REDDY : Sir, it is
better to get wis.Jom at any time than not
getting at all.

Sir, unfortunately after Icameback to Delhi I
heard from a vari ty of people, at a variety of
places, a lot of alk about the elections. Sir, may
I place b< fore you and this House that all
these doubts about the elections being rigged,
about the eh ctions being manipulated, about
the elections being tampered with, are nothing
but fantastii nonsense ? Nobody can speak
with greati .- authority than myself because I
was a candidate myself and was there at the
pollir;; booths, at least at 20 polling booths.
Afti t the polling I went and told a friend in Mi
iras that if I saved my deposit it would be ;
great thing. Why did I say that ? Not that I f<it
inferior to the candidate who was pitted agai
ist me. I went to the polls with the greatest
confidence and I thought that the Congress (R)
candidate was not even a patch before me—I
am so ry but people should not mistake me—
but w en I saw the image of the Congress Party
led >y Mrs. Indira Gandhi I must gracefully
and openly accept that if there was one leader
in India who was able to do this it was she. A
nd I congratulate her. I was with my father and
mother at the time of results. For ha !:" an
hour, at first I felt sorry that I was ( t;feated,
but immediately a thought occured to one. As
an Indian I am thankful to her be ause she has
provided a stable Government it the centre. As
a woman [ felt proud and as a politician may I,
Sir, through you, c< ogratulate Mrs. Indira
Gandhi? As poin ed out by Mr. Mahavir Tyagi
very correctly, the President has made a very
good Address, one of the best we have come
across, but I do not agree with Mr. Tyagi in
one thing. This is not the time for the President
to spell out the programme. The time comes
wh;:n the Government brings forward its
Budget n the next Session, when the
Government .vill formulate its policies, when
they will intu-pret their general policy. At the
outset, the 'resident, who has just seen what
has happened and what commitments
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the ruling party has made, has referred to the
duty of the party and to the general programme
which it should fulfil. I think he has done it
very well and I congratulate him for that. Very
rightly he has put great emphasis on economic
issues. Based on these issues the ruling party
went to the polls and naturally he has devoted
more time to economic policies.

SHRI MAHAVIR TYAGI : It is a head-
ache to them.

SHRIMATI YASHODA REDDY : Certain-
ly. The massive mandate, as the President was
pleased to comment, has been equally for
democratic stability, which the Government
must note. I hope it will pave the way for
stability in the States also and it is a mandate
for law and order. I am grateful to the
President when he said that the politics of
murder would be eliminated. A grateful nation
is anxiously waiting to see what will happen in
West Bengal and elsewhere. I want to remind
the Government that the most important thing
which they must immediately tackle even
before abolishing poverty, which is a long
process and cannot be done in a day, is the
maintenance of law and order. Peace must be
maintained in this country so that the people
can have faith in the Government.

The third is the abolition of poverty, to
which I have referred. I do not have much
time, but I just want to utter a note of warning
to the Government. The President has
mentioned a variety of things—about poverty,
about unemployment, about housing, about
land reforms. These are not new programmes
These are more or less the programmes set by '
every party. Now, a unique reponsibility rests
on the Government. It is in absolute power
today and it shall be judged by its deed and not
the other parties. So, I appeal to the
Government, just because you have got a very
big majority in Lok Sabha do not gloat over
your victory. I may tell the Government that
their work is not over with the winning of the
election. Their work has just started now for
the first time and the Government of India is
facing a challenge. May I tell Mrs. Gandhi that
people have voted for her and her party and it
is a vote of hope and faith and expectation ?
They are expecting a lot of things from her and
her party. I know
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[Shrimati Yashoda Redely] that no one party
or one person can do it in five years. I am
aware of it, but certainly a very great attempt
must be made and some immediate problems
at least must be solved. Otherwise, the people
will not excuse the party of Parliament or the
Government. This one fact about the
commitment and duty, the President has very
categorically and clearly stated in his
Address. I am also glad to say that the
President has said that the present
Government has no more any excuses, nor
can they have any alibis. They cannot put the
blame on anybody else. Today the Govern-
ment of Ind ia is in such a position either to
make or mar itself, and it will be entirely and
squarely responsible for it. It cannot shove
that responsibility at all, and this recognition
the President has made known, and I think
because the President has said it in his
Address the Government is aware of it.

About administrative efficiency, the Presi-
dent has given a note. Not that we did not
know it, but for the President to have formally
said it in his Address is very timely because it
is the administrative redtapism, administrative
delays and administrative inefficiency which
are the headache and bottleneck in planning
and implementation. I also think that the pep
talk which the Prime Minister gave to the
Secretaries and reconstituting the Planning
Commission and even on the formation of the
Cabinet is a step she has taken with that
thought in her mind. After all ihe result can-
not be judged today, but one certainly gets a
feeling that the lady knows what she wants
and that she is trying to do things.

SHRI MAHAVIR TYAGI : Ladies also
know how to betray.

SHRIMATI YASHODA REDDY : But it
is because of the men. It is the men who
make the women betray. The women are not
to be blamed.

I do not want to say much, Sir, but one
more word and I will finish. As I have said,
many of these problems which they want to
tackle, for instance land reforms, this problem
is not entirely a problem of the Centre but also
of the States. May be the Governmet of India I
will have to tackle many of the State Govern-
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ments and it is the State Government which
are more of a bottleneck than the Parliament or
the Central Government.

Then Centre-State relations. But one word |
want to say about Mr. Krishan Kant. When he
made his speech, he was referring to the
Supreme Court. With many of the things I
disagree with him, and I am not one of those
Members of Parliament who believe in criticis-
ing the Supreme Court or the Supreme Court
Judges. But I must say there are some consti-
tutional, judicial restraints for the working of
the Government. Then what should we do ? It
is for the Government and for Parliament to
remove them. I was one of those for the late
Mr. Nath Pai's Bill. Unfortunately Mr. Nath Pai
is not here to move it. I think the Government
will bring in a Bill. I was one of the people who
said that Parliament have always the right to
amend the Constitution including the
fundamental rights. If we want to have any
obstacles to be removed, it is for Parliament to
remove, whether they are constitutional
obstacles or administrative difficulties. So, do
that first. My appeal to the Members of
Parliament would be : do not try to criticise the
Judges so much but give them a Constitution
which they should interpret. That is my only
humble appeal.

Last, I only want to ask one question of the
Government. After the elections there has
been a lot of speculation in Andhra about
Telengana. Sir, rumours have been going on
that the Government of India had promised
them a separate State if they got 50 per cent
seats. | am an integrationist and one of those
people who do not want my State to be
divided. But may 1 know from the
Government whether the Government believes
in dividing a State on an emotional vote ?
Because if you want an emotional vote, I can
get it by saying to my district "I want a
separate State for my district”". I am sure 90
per cent of the people would vote for it. After
all it was in their wisdom they said that they
would be part of Andhra. Separate States
cannot be built on emotional vote. There must
be political, administrative or other reasons. If
S0, it is not one State that should be dealt with;
the whole country must be dealt with. If you
think about a separate Telen-jana today, I
am not averse to anything,
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whatever Parliament may decide, but things
should not be don piecemeal. With great
humility I am sayint that if they want any
more divisions, Ind a as a whole should be
taken and not one State. The moment you try
to make this sort :>f arrangement with one
State the trouble sta ts. Once and for all you
must decide whethet you should have big or
small States. If so, what should it be ? It
should be done in a tational way. And today
the Government of India—and Mrs. Gandhi
especially—is in such a strong position, and
she should, consulting her Cabinet and her
colleagues, come to decision so that she may
give us the right leai and so that all the
speculation is set at rest.

As I have said ea Her, the Government is
faced with a very g-eat challenge. At least at
this time, I hope th it everybody, irrespective
of party and politic il shades, shall wish the
Government great si :cess because it is a
challenging task that the are faced with.
Later if they do not come up to that
expectation we can criticise. But toi ay the
Government needs all the encouragement
that we can offer, and so we with all the 1 est
of luck for the programmes which it hs
undertaken. And I personally wish Mrs. Ga
ndbi good luck.

'SHRI BIPINPAL DAS (Assam): Mr.
Deputy Chairman, before I begin, I would
request you to be a 1 ttle more lenient to me
about time. It is for the first time that I have
taken my stand in th I session.

I rise to suppor the motion moved by
Shrimati Purabi M ikhopadhyay, and while
supporting the motic 1, I would like to make
a few observations.

The President was pleased to say that in
the last mid-term poll 'or the Lok Sabha, the
electorate asserted it] sovereignty through the
ballot box, that it rave a massive mandate for
a peaceful and democratic change. There is
no doubt that this was a very correct assess-
ment. But in my opinion, the recent election
has shown something more, something of
much deeper and wider sig uifieance. The
vast majority of our electorate i nay be poor,
illiterate and lacking in Political ¢
msciousness in the conventional sense. But
the f ate gifted with a strong and shrewed
commoi sense, a mature wisdom
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which enable them to make a clear choice and
to firmly exercise their will to set to order a
situation full of doubts and confusions. Indeed,
the Indian electorate defied and fooled all
learned pollsters, all export observers and
commentators and threw overboard their
speculations, analysis and assessments. They
asserted their right to be heard and refused to
be dictated from ivory towers.

Sir, this clear mandate for a peaceful and
democratic change has a far-reaching signifi-
cance for this country. The electorate has,
broadly speaking, not only rejected the paro-
chial, regional and other fissiparous
tendencies, not only cut across caste and
commual ties, but has stood firmly against the
extremes at both ends, against right reaction on
one hand and left adventurism on the other.
They have not only reaffirmed their faith in the
democratic system, but have also given a clear
indication that they can no longer be taken for
granted by anybody, however big, powerful or
otherwise influential he may be. This is a
lesson not for the vanquished alone, but for the
victors too.

Instead of learning these lessons, some
people have raised all kinds of allegations,
questioning the fairness of the elections held,
alleging malpractices and irregularities. I shall
not go into them because the hon. Law
Minister has just now dealt with them and has
given effective replies.

But I will only say that none can deny that
malpractices did take place in the past, they
might have taken place this time also and they
may take place again in future in stray and
isolated cases involving any political party.
And that is precisely why the law has made a
specific provision for adequate remedies. But
to advance it as an explanation for the success
of a single party as a whole is nothing but an
insult to the electorate. Such mischievous and
malicious propaganda may be indulged in by
some people to justify their defeats or may
provide a cloak to cover up their battered and
mutilated features, but it can never mislead the
people who know what they have done and
why.

Sir. the programmes mentioned in the Pre-
sident's Address which the Government pro-
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[ Shri Bipinpal Das ] pose to take up in the
current year are no doubt realistic, constructive
and useful. They will certainly, if implemented
sincerely and seriously, help in easing the
problems, of the people and in setting the pace
for further socioeconomic reforms. I am
particularly happy because more attention has
been paid to our villages and the rural sector.
India exists in the villages and will continue to
do so for a long time to come. India's real
progress therefore depends largely on the
progress and improvement in the village life
and on the extent to which the huge gap
between the village and the town can be
bridged or narrowed down. Correct social and
economic development of this country must
have as one of its principal objectives a co-
ordinated and balanced development of the
urban and the rural sector, of industry and
agriculture, of the social role of the peasant
and the industrial worker.

4p. M.

But I am not wholly satisfied with the
Presidential Address. The Congress manifesto
itself was very modest and pragmatic. I was
happy that unlike others the Congress did not
indulge in tall talks in its manifesto. They said
what they believed they could do. But in his
Address the President did not cover some of
the important items of the manifesto itself.
For example, linking wages with productivity
was a very good idea incorporated in the
manifesto. But it has not found place in the
Address of the President. Similarly, the mani-
festo boldly said, and rightly so, that no realis-
tic wage and price policy can work unless it is
integrated with a rational wealth and income
policy. The Address gives us no idea as to
how this policy is proposed to be given a con-
crete shape.

Sir, while speaking on the Fourth Plan in
the Monsoon Session of last year I put parti-
cular stress on reforming our educational sys-
tem so as to make it over-whdmingly utilitar-
ian in character, and the Prime Minister in her
reply was kind enough to say that she entirely
agreed with me. The Congress manifesto also
set the same objective before itself as the
party's basic policy on education. But the
Presidensial Address is wholly silent about it.
I know education is essentially a State subject.
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But the Centre has to play a leading role in
this matter. Educational reforms are bound to
be a long-term programme and, therefore,
formulation of concrete programmes can
brook no further delay.

Sir, the people of India have voted Con-
gress back to power with great expectations,
and it is our duty and responsibility now to
measure up to those expectations. For that we
have to solve or at least ease some of their im-
mediate and burning problems. I would like to
repeat what I said in my speech on the Fourh
Plan that the immediate burning problems of
the people are land, prices, disparity, unem-
ployment and regional imbalance. These are
the basic problems which agitate the minds of
our people most and they will judge our
Government primarily on the basis of what the
Government can do in these matters. Sir, I
have no time at my disposal to go into the
details ol these questions. I shall, therefore, be
very brief in my observations.

I am glad that the Government have pro-
posed to take up the question of land reforms
in all earnestness. I would only say that if any
State Government, particularly belonging to
our party, fails to act in accordance with the
party policy and bring about land reforms
speedily they should be pulled up and Central
financial assistance for other schemes due to
such States may even be held up.

The Government propose to control the
prices by increasing the supply of goods either
through increased production or through
import. This is, of course, elementary econo-
mics. But I do not think that it is a realistic
proposition. Production has increased a good
deal during the last 23 years, but prices have
never been arrested thereby. A number of
other factors come into play. Sir, in my hum-
ble opinion the problem of prices should be
attacked not only from the end of production
but also from that of distribution. The latter is
possible only if income and expenditure are
brought under strict limits. A ceiling on ex-
penditure is perhaps more inportant in our
situation of today than that on income and
such ceilings on income and expenditure will
not only have salutory effect on the prices but
will also help in raising national savings and
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in narrowing the gap >f disparity. In addition
to this, extensive introduction of State and co-
operative trading i 1 all essential commodities,
particularly in w lolesale trade or side by side
with private retail trade, may help to a large
extent in star ilising the prices. The
Government may perhaps also consider
seriously the question of d'monetisation as an
instrument of price poli y.

Sir, I welcome tl t measures proposed to
meet the problem of unemployment. But these
are not enoui h even for the first and
immediate task of arresting further growth of
unemployment. A r< al and lasting solution of
this problem cannot 1? found except through
rapid expansion of innu* trial programmes.
But here I must sound a note of warning and
repeat what I said on earlier occasions, that
industrialisation need not and must not mean
blind imitation of the Western pattern. We do
not have the advanta i;es that were enjoyed by
the West, Capitalist r Communist. We have
extremely limited res ;urces, a huge population
to employ and feet , and have to operate
through all the chec s and brakes of a demo-
cratic system. A highly capitalised technology,
therefore, as built up by the West, cannot form
the basis of our vast industrial programmes.
Small and med um-scale industries on an
extensive scale based on low capitalisation
and high employment po cntial is the only
answer to our problem. T is is the way by
which Japan has become the third richest
country in the world to-day. Tlis is a challenge
to our scientists and researc ) workers and I
hope the proposed National P in for the
application of Science and Technol >gy will
be geared to meet this challenge. The same
principle should apply to agriculture oo. While
science must come to the aid of af iculture in
various forms, introduction of lar; e-scale
mechanisation in this field will make tl e
unemplopment problem much worse and moi r
acute.

Sir, several Men bers have spoken about
regional imbalances and I need hardly add
anything to it. How explosive this problem
can become is there efore everybody's eyes to
see. If national un ty and national integrity are
to be preserved a nd strengthened further,
regional imbalances nust go. Different
regions of the country must develop and
progress more or less uniformly am at the
same pace. And
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for this, the advanced regions must be
prepared to make sacrifices for the
development of the backward regions.
Otherwise, nationalism itself will be in danger
and socialism, a distant cry. I hope the
Government will come forward with a clear
and concrete policy in this regard.

One word more about my State. Sir, I come
from a State which is rich in natural resources,
but has hardly made even a beginning in the
matter of industrial development. The people
of my State had a long standing grievance
against the Centre. They felt that they were
neglected and given a step-motherly treatment
by the Union Government. So, they were very
happy when the Prime Minister announced a
package programme for Assam on December
5, 1969, on the floor of the Lok Sabha. The
people were further enthused when a few more
industrial  projects were decided upon
subsequently. But all these projects are still
confined to files and no work has actually been
started. People have begun to doubt, to be
despaired and to feel frustrated. Let me hope
the Prime Minister, in whom the people of
Assam have reposed so much trust and
confidence, will not allow such frustration to
grow in them, will take a personal interest in
the matter and direct all the Ministries
concerned to proceed with the execution of the
projects without further delay. Thank you.
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1 [ ] Hindi transliteration.
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[ #7are 7%z fag @t |
SO IR E i eed: Bt e o (R S A A E
& ST | 5T @t 9 &g A TEr
Trefr E ) WEt A% 2@l WagT AN
A WAL AT AeAF § I B A
qALFI, FATE F1 TLFT, AA FT TOHT
faegar fadhiz & sa& far 70 §g ot
FOFT AET qAAT AGi0E I IF AW A
g1z faer 4 | 378 Ia% AL A &1 ZAT
sifar g7 #ifF afm @00 & I39!
gtz fzam a1

gt Atx fag wre: w@ a5 A
TEET AT G TAWEAT AL TAT F
Al F afEl w1 STEGT dead
gaaEr 1 1 frara &7 & w9 8,
gafanr foam #2840 A6IE FAT
ZArET AR w1 6 g aiea 3aF faa
A% adw faega e g, faam § a1
gz Fifwy fram s1 3ar §g I97¢ d41
TEA1 & | |E, ars, faasr qrgw 9@
At g1 wf 2 zaEr atg faser i,
faart faaat /80 | arT s a8, 39
Ea T A A48 | FreT T o faar
Z a1 3% "1g aFq geree f fRg @
2 ®al fred w1 fisd 3T A3 797 7
qE AT § | WG AF (FHA B ARAF 3
T AR TTHE FHIL 2 § F99 & a7
TAAFT T AT g7 84 441 FLa a1 9
dTAT AAZT AT AAAFA FA N0 AT
TEN T AT FT AR |

GIF T AL A5w Far A Y oAz
H12 fegearm &1 waw § aFar & | o

AT AET WS @ § 48 99 F7 7 fagr
qFAET F AT 9T | ST A7 F A9

fr froeY &1 gafaeress fiF
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&1 g Taw Ay adfaaa waEE
FT grafag % w1 9 AT A9 faa
F qr FHTT A2 & 3% (a9 IAT FHA
TR A1 BIT {7 47 F7 0L OF 590 FC
41 9 f| § 3997 29 A E 99 )

a7 gaa & Fevaa o2 fedsaagn

& i A T $guaraga faea )
fedaama Far adl, za &1 OAT WAT
ar anr fF ®1 @=a0 FEA T W]
fora & wfor @ 9z 47 wadar 9 a3
T & st @fea g7 stwara g dar
AR g0 | g St 7gT am F ST §
qifafera wezafadr af § @l za%
arz A Faa & T gAt § fevra gE
F2ar fag & Unterruption) aiyz =it & §3
T grar | gafear § wga fehvaT & fay
FAA 97 AqFA! 240 Afzm o7 awx A
weg garar ST AifEe Sed ag s
T3z | o ¥ qifafesa swaq sa 98
ZNT0 37 aF AL FIEAA "M ALY 00
AN TF AT ZHL FIWA wmew AL A
aq a¥ frar Prem &t wd&r w9 T8
ZRAT AT gF gEead aiar d

WEl aF AT UL B AGAT &
FarE ®1 AT Gar & gam & adm
F1 TArT far war & W % E4T gos-
=19 qE0 I A9ET WA WA ZIT |
FARI G 9¢ FA Jg fadar gaf
FAFL T AL WIFAT 9IAT§ AL THI-
fadr gasr sava aw faadt 21 qaEw
&4 gozeda wdf & 1 g awi o @
TUEEE(T A g E ¥ A FUT FA FY
UFATIE FET L AT GAE KT EHET
G, drora daRr fifr ) faeer v oAt
e aar wifgy s e daw 2y
& 39% feara ¥ 3a% far faore &7
aTw aqwag F47 T0fgT |
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o3 @At az & (F 90 ghaar 1 w1
g fra & fas T feem &
e T AT AT TRATN W ToAAT
T FAH T K GHET F OFTEAT TH
A wm T 7 i § dv-fowet
# T gaar G, & owww Ad
fr Fz-frmd & w1 97 g 0T H2
qiiqw 2 A1 A99 7 wer & 5 927 5
AHIT TV AIF 247 F7 201 H77 {ifevr
A F g Az foRd 7 Fw wE§
MAaqaaT g (¢ 3 fam & goa #
A1T A% 941 71 5 Fwm F far wi3-
ar¥d 3 | 42 O 7 3F61 waqq ¥y
g1 g FAEr gaag feam w5 oaam
F€ AT, IAF! qHIE W AT E A1 AT
femrd st =wifeT 1 w7 3asr e
fram #1 arsa &, feam &1 gar
AT IAFT GAATT AT FFAT, FEFL A T
AT AACE THE A g IHF AT
FAAT 2 AT IFF1 59A B THAT FET
arfer | A FewE G5 FEEr Fifge )
wzi A% g w4 o3 g5 & 3w
ghramat 1 ward & a7 & 37 476 74-
Az TN 3B T YA AZA WA FWAC
FATE IAC A0 AR AT g =g
SELEAL U

OF JATH A AT E AT wE HET
F o o 3wy fF gEw & e
gt freq 1 @7 woF ®/ET 3 | WA
WAl g g 30w (A% i wEEar
qiEf a7 Terar aomeRr dan w3 aw
F A7 noE AT AT AU HATHTT AT T9%
for feigre 2 & waw fad g £
Afpa wa § q71 Afvgz =9 Froar g a9
F3 @ 7 AT WT AEHT TAAT HA
Eaqmr Az oF g A A5 @@ Fiafaai
F HIET ZT AT 7

arare 1At fag GAgw@ 99T

W A nug HETEAT § )
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87T ataT fag are ;. qam F A
T JET X AA TAGT ST qEl, TR
WAL F AR F AT 00T A FT g7 | & A1
THEAE W AT WART g oA S
TR gaz sy azw Fogar 2 oar
MTE ATEL FAM T A A9 GHF A ZOw
AT 1 BavAm § a3 7737 g5 A 39
THT AT A e T gd A4 g
A fag fEvam AW oar a o am
AT AV FAE AFAT AT AT 1 HOT GATA
W TFT g4 94" H A7 00z A3 A7 A
g Al FEX e 2z A owgur A
A FATAN FF AL g AFAT

7 v ey fx G35 dam F &
a1, agt Gfwdz w1 =7 § o017 9z ghaa
Zrzdr g wlwa @zt w0 uvw srET 47
arag ggada feem 7 2 azr qifafz-
FEq WIT ZO | OF FEM F WgE A
foag= Fr4r 5 33w awdaeza 4
arafar @1 2 AT IIRT A6 A
s171 2 R A1 Ia%r ZEEa 0 A
ferr wrar 1 @AT grad oW ¥ oad @
fretr qavEr 1 ST wAr 2 ar 4z e
F fdr w0 AT wE RAr F 9 & 0
qa A A7 AFAT g (Interruption) iy
TEL

#3 A wif gAIE fqz 7 Aree
FET T ATETATGATE T FATE
st zfoamr &1 fzar war 2 az oF qifa-
fev 9947 & T TAF T TACE A
HAZT AT HFTAH F T AT F 240
arad & AV I/ gA" w2 T Wi
Zart weAt w1 ogaw faw werans A
fear s 77 S B9 OHENA w8 34
za 13 @& fad o A= dw o9
§ garevaE 20 g R Fwr s
s AEAT AT WA G S ATET
EC A Sl (C L U (B (G (I EA g4 (L £
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[ wwam 7%z fag @ )
ST | g8 ddET AT wifEAsr w3
a7 91T I 9CEH WA | gA AFAT £
f @zt vr fafaezs o zre a7 S AR
frardar & 1 a1 3% stqrgz 9 wifsaar
Fr saar & wagar fear & oAz 36
gfaa s w1 q@ar Fifge | 77 @t #r
At W qs g 1 ez S fag s
qq #r qE F O § IANr o g8
AT & (nterruptions) Fy oz a1 TAIHT
faa#r avs w&T qr Jmr Fifgw A
qgi et frem & samdr &@0 gEr

Frfzo

% zrew 9w adl & zafa amt
TH GETLH d9 F== q0E TN TT6
arFar | gfETr ST gdamT # i
£ 1 za fra # 3a% fad @@ #3108
drz  zHifar oAt avi F faan
A% a1 gaw 40z fgar St sEer €
ST qrwArE 97 FA ITR AT Zq )
afpa & 37& a2 %1 A5G T\ F AT
A4l awaAr § 9af aw §e2 daie wi
gara & & gaw aaswr w@dr g fw de
0 F FEAT B WA FC T ¥ g
Z% H1E ThiFed Faw @ Jifgw | w7
fr gifseam frar frem w0 o w3
# AT AE FIAT & AT gAgt (Interrupions)
e qiffeard &1 MadHE FT OAA FT
FUAT ZT FT ATAFL ITH0 THIMG FEAT
sifen | & af gwmar § & oz W
fedfaoz &€ a1 g9 99 a1 $z W
SqE U1 BF FE a4 | AT 79 &
At & wgan 5 57 "o A A A s
AT T W07 FEE AT A FAT Higd
% g% G/ @EAT Wigd § eAn gAd
AT # uAen war Wiz o w
ety Fredre ¥ Fear & Sawr azar Jr
ZATT B & | ATL AT OF FZET AT5H
fafreT § AT ST W 5T AE AT
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AR A a4 A IR TH qET

I F5F IZAT FifEa A1 UF FIAF
far g8 47 & 74 & AT TAA HTH!
1E goEaT a8t Zrar =ifzo ) Ta 9E
qAa-aaT qd A v@ 1 & wgai fe
aq fryar iFar ST 21 HETAHAT
A

oY mgET ey Az FF A
Wz W aE grAT | 4z FEA T aw AL E

Arare AT fag A & gafay
Tél wg @ g B 3z 7O gFa wEar
qz AL TTAT HAT | TIAT FF T
& aeq wATE )

SHRI NAWAL KISHORE (Uttar Pradesh) :
Mr. Deputy Chairman, Sir, I congratulate the
President for his very short, but
comprehensive and matter-of-fact Address. He
has said broadly some important things which
are not new because every year most of them
have been repeated. But this time the tone is
new and firm and shows the determination of
the Government to go in right earnest to solve
the stupendous problems of poverty and
unemployment. But I must say, Sir, that one
party or a few individual, howsoever capable
he or they may be, will not be able to solve
these colossal problems for it the whole of the
people and the entire resources available in the
country would have to be mobilised and the
support and co-operation of every one,
irrespective of party affiliations, would have to
be sought by the Prime Minister and her party.

Sir, so far as we are concerned, we are
equally committed to socialism and other
progressive programmes and would, therefore,
respond and also support and help in all such
measures that are brought forward by the
Government to remedy the ills and the suffer-
ings of the people.

Sir, this Address mentions some new good
steps like task forces to speed up the
implementation of the investment
programmes. Sir, the
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Reserve Bank Survey says that the money that
was allotted last yeai for many of the projects
in the public sector could not be utilised to the
tune of 25 to 30 :'0. I think that this task force
may go a bit ah ad in implementing those
programmes. Thei , Sir, the Cabinet has
decided on the pa ticipation of labour in
management. This is a step which I would like
to welcome Dbecause this would give
additional responsibi ity and sense of maturity
also to the labour and may go a step further in
the efficient working of the public sector
which has not been howing very good results
so far. The private tector then can also follow
suit.

Then, Sir, there i | also the mention about
some changes in tht administrative apparatus.
So many committee; were formed by Parlia-
ment to go into th' working of the adminis-
trative apparatus a id so, now we have got a
big volume, the R, port of the Administrative
Reforms Commissio 1. But I find that the
apparatus is not cli inging. I would be glad if
some more attei don is paid as the Prime
Minister has started by calling meetings of the
Secretaries of the va ious Departments in order
to take quicker deci; ions and also to liquidate
the bottlenecks that crop up in between the
various Ministries.

Then, Sir, some I jggestions have also been
made by some friencis who have spoken
before me, and I do hope i hat the Government
and the Prime Ministei would consider them
in right earnestness am sincerity.

Sir, much has be n said about the nationali-
zation of the 14 ban is. That was a good step.
But on the same pr uciple why should not the
Government and the Prime Minister go ahead
with the nationalization of other Indian banks
as well as foreign aanks, and also general
insurance companie ? President Nasser over-
night nationalized tie entire shares of the Suez
Canal. I do not understand why the Govern-
ment of this big country, the biggest demo-
cracy of the world, . annot do that. I do hope
that it would be doi e.

Then, Sir, there was a suggestion by the
Leader of the Opposition that we should have
some employment iax. Another suggestion
came about the ca lital levy on the accumu-
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lated wealth. I think these are some sugges-
tions which the Government should consider
seriously.

Now, Sir, a word about the rising prices. It
is said that also wholesale prices have gone up
by 3.4 per cent. But the Address says that the
prices of foodgrains have declined by 6.8 per
cent. It is not good for the village economy.
The prices of foodgrains must keep pace and
maintain parity with the prices of other articles
because if the peasant has to sell his goods at a
lower price and to purchase at high price, his
economy will be disturbed.

Sir, the President has spoken very correctly
about the unqualified determination of his
Government to remove lawlessness. But I
would say that in spite of this, conditions in
West Bengal even today are not good. Even
the Congress MLAs are being murdered, and
if the Government cannot ensure the safety of
its own members of the Legislative, what
sense of security can be inculcated in the
general public ? 1 would only say that the
Government should deal with the problem
with a strong hand, and I would suggest that
the CRP and the army should not be with-
drawn from West Bengal, unless normalcy is
fully restore.

Then, Sir, much has been talked about
changes in the Constitution and about the
Fundamental Rights. I am one who believes
that the Parliament is sovereign and supreme
and can effect changes in the Constitution. But,
unfortunately, the judgment of the Golaknath
case has changed this situation, and I feel that
something has to be done to restore to
Parliament its inherent right to make changes
in the Constitution to suit the socioeconomic
changes that are happening fast in the country.
But, Sir, I would also like to utter a note of
caution that we should not unnecessarily
denigrade the judiciary. After all, the judiciary
is the creation of our own Constitution and it is
there to guard the Fundamental Rights of the
people. If we show disrespect and disregard to
the judiciary, I fear it will ultimately weaken
our democratic structure itself.

Now, Sir, just one or two more points. Sir,
one word about East Bengal ? 1 am glad that
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the Prime Minister moved a Resolution that
was passed unanimously by both Houses of
Parliament. But, Sir, that is not enough. As
we see in the papers, I congratulate the Presi-
dent of the U.S.S.R. for sending a message to
the President of Pakistan to stop further
bloodshed and to stop sufferings and
attrocities on the unarmed people of East
Pakistan. He has also suggested that the
problems between East Pakistan and West
Pakistan be solved democratically and
politically, and not by force. Sir, I know the
delicacies of the Union Government. It is not
very easy to rush immediately and to accord
recognition. But India is a big country and the
next-door neighbour of Pakistan or of Bengal,
and I do hope that the Prime Minister... (
Times bell rings).

Sir, I will just conclude. I do hope that the
Prime Minister would consider taking some
steps more than the mere passing of the
Resolution. I would like to speak a word of
condemnation about the US State Department
spokesman, Mr. Mcclovsky. I saw in the
paper that unnecessarily that man has dragged
that American Treaty with Pakistan saying
that the arras that have been supplied by the
US under the Treaty can be used against the
people of East Bengal to subdue them and to
suppress them. It is something shameful and
awful. Then things have been said about the
election and the flaws and deficiencies as
well as irregularities. It is nothing new. Since
1952 after every election these things come.
Some are genuine and some are routine but I
do find that the demand is that these
complaints should be looked into by some
high-powered commission. I do not
understand what is the difficulty with the
Government in ordering such a probe. I also
feel that changing the rules of the elections
just at the moment when nominations were
being made—they may be quite innocent and
correct but these do create some doubts in the
mind of the people as to why these should
have been made just at that moment by a man
about whom So many things are said. So I
would request the Government to kindly go
into these complaints and order an immediate
probe. We concede and also congratulate the
Prime Minister for the magnificent success
but I do not know where the people of the
DMK and the CPI come into the picture. So I
would ask the Prime Minister that now that
she has

[ RAJYA SABHA ]

on President's Address 228

a massive support of the people, let her go
ahead with her socialist programmes and
progressive policies and all those who are on
this side or that side, who believe in socialism
and who believe in democracy would stand by
her but let her not fall into the trap of the CPIL.
They are simply trying to take credit and
trying to bask in the glory of the Prime
Minister. I know there was a day when the
DMK and the CPI could say that the Central
Government depended on them but now the
table are turned and the DMK and the CPI
depend on the mercy of the Prime Minister and
her Party for their very survival. So I would
request that Mr. Bhupesh Gupta should well
know his exact status and also that of his party.
In the end I would say that it was time when
slogans should be translated into tangible
actions.

DR. (SHRIMATI) MANGLADEVI TAL-
WAR (Rajasthan) : Mr. Deputy Chairman, I
would like to bring to the Prime Minister's
attention the statement of the President:

"The massive majority given to my Govern-
ment is only the first step on the long and
difficult road ahead."

The massive majority no boubt the people of
India have given to the Congress Party and
mostly this is due to the exccllant image of our
leader, Shrimati Indira Gandhi. In this con-
nection I would like to bring to your notice tnat
thousands of voters who have voted for the
first time are the young- people who are
looking forward to the implementation of the
promises that we have given to them—to the
people of India—and the young people form a
part of the people who are going to be future
rulers and citizens of this country and therefore
it is very important that we have to pay special
attention that important section of the popula-
tion and take great care of them. Sir, their
demands are very legitimate. They want
education that will equip them for employment
in their future life and I think we should gear
our education right from the higher secondary
standard to the level of college education in
order to equip them with some kind of skill
that they can make use of so that they may not
be a burden to themselves and a burden to the
society and to the nation.
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The seeond thing bey want is
employment and I welcome the si itement of
our hon. Prime Minister who has sai 1 that we
should not make them dole-minded ai i that
we should not pay them a salary for >eing
unemployed but we should make them al le to
stand on their legs and have respect <t
their own selves. In this respect I would lik
to say that small-scale industries and cottag'":
industries and  also agriculture and dry
farming in the rural areas are the things
that WII provide opportunities for
employment. As las been said several times
by the Government, in every district we
should have a Programme of development
in rural areas wnich will gem rate enough
employment opportunities for our voung
people who need it. The number of unen
ployed engineers is very great, at least 100,
)00, but the doctors also share in this unhapp
situation, though not so much they are also
becoming unemployed in many States.

Another point I w >uld like to bring to
your notice is this. The President has
remarked on Page 4 in item (d) tl at the
Government propose to :

"accelerate ch; nges in the structure and
functioning of administrative apparatus,
expedite decision making, ensure effective
delegation of pevers and responsibilities,
and streamline financial procedures."

Sir, the administr ttive machinery must be
streamlined. The : dministrative machinery
was set up by the British to suit their con-
venience, to suit tfc": requirements of a
police State but now our St He is not a police
State but it is a welfare State. Therefore the
responsibility of the adi linistrative
machinery, the administrative office! j, has
become very great. And I am glad that the
hon. Prime Minister has got this in the fo
cfront of her mind. She has already taken
teps towards it by calling the senior
Secretarie and explaining to them the new
ideals of the Government. The entire
administrative machinery must be geared to
serve the people irst and be their masters
afterwards. That i the main thing that we
have to do.

Another thing I vould like to draw your
kind attention to is \ here the President says
onP.ge §:

"My Government will stead fastly pursue
its policy of non-alignment. It will raise its
voice whenever peace is threatened,
wherever the independence of sovereign
nations is eroded. It stands firmly against
colonialism whether in its old shape or in
any new guise."

I cannot help mentioning here the situation
in our neighbouring country, the Bangla Desh
movement. Our hon. Prime Minister has
moved a Resolution in both the Houses and 1
want to say that not only the Members of this
House and the other House but the whole
nation is solidly behind her. She has said that
we have no desire to interfere in the internal
affairs of Pakistan and yet we cannot be silent
spectators of what is happening in Bangla Desh.
Therefore, I sumbit that we should give the
statement concrete shape and form committees,
as announced in the AICC session, to channel
our help to the war victims of Bangla Desh.
The other thing that we can do is to recognise
the provisional Government of East Bengal or
Bangla Desh. 1 think these two steps, if we
take, will show to Bangla Desh and to the
world that we are earnest about it. [ am very
glad that not only in our country, but the idea
of help and a sense of urgency is spreading in
the whole world. The credit for that goes to
our Government. We have been trying behind
the scenes to persuade the other Governments,
the Governments of the United States and the
USSR, to see that the matter is brought before
the United Nations, the Human Rights Com-
mission, the Security Council and other
agencies, and to see that the massacre that is
being committed in Bangla Desh is stopped
forth with. Thank you.

SHRI M. N. KAUL (Nominated): Mr.
Deputy Chairman, a new impluse is today
travelling throughout the length and breadth of
this country and it so happens that the Prime
Minister is the vehicle of that impulse. Let us
keep that impulse going. It is not enough to
say that the Prime Minister is now endowed
with full powers and authority and the backing
of Parliament and she can go ahead with her
plans for mitigating poverty and improving
the condition of the people. Every section of
the community has got to share this impulse
and participate in it. Without that this impulse
will languish. Please remember what are the
conditions under which
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the Prime Minister and this Parliament
operate. It is important to remember those
conditions. The Prime Minister is not endo-
wed with the powers of an authoritarian
government. She cannot issue decrees that this
must be done and nothing else should stand in
the way. Secondly, we have not reached a
stage where the Government is in control of
all the commanding heights of the economy.
These are two important limitations.

The Prime Minister has got to take the
people and every section of the community
with her in the great tasks that He before her.
The impulse that is generated, the new spirit
that has arisen, that has restored the confidence
of the people in themselves, that has given a
new life to the Indian political scene has to be
kept going. In what manner and in wrjat
fashion can it be kept going? So far as the
Government is concerned, the one great power
that rests with them is to generate waves of
confidence, that is to say, in every step that
they take, in every action that they propose,
they must inspire the confidence of all sections
of the community. That is the key thing which
is in their power. Once confidence is
generated, new impulses are released and new
forces are released and people are in a position
to do the work better than what they did
before. The response from the people has got
to be one of co-operation. The Government
should generate confidence and the people
should respond by co-operating with the
Government. Unless these conditions are
existing, it will not be possible to reach the
goals and have the mandates of the electorate
fulfilled.

For implementing its policies the one great
vehicle that the Government possesses is the
Planning Commission. I am glad that the
Government has the power to shape de novo
the Planning Commission. This is a body
whose functions should now be carefully
defined. 1 was associated with one of the
financial Committees which some years ago
recommended complete reorganisation of the
Planning Commission. They said that the role
of the Planning Commission must be clearly
defined. It is for the Government to so fashion
the personnel of the Commission, choose such
a Chairman and personnel, that the very names
of those persons inspire confidence in
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the country at large, persons who will not only
work but will be imbued with passion and
knowledge to do their duty and their job. One
of the planning Commissions in the past have
achieved great results, great things have been
achieved, and we cannot ignore that. But there
has been so far one basic defect and that has
arisen from the fact that the "short term" and
the "long term" goods have not been clearly
distinguished. I feel that the right balance has
not been struck. Too much emphasis has been
paid to the long term project with the result
that we have made investments in steel and
other industries of which the full fruits can
only be known in, say, a decade. People as a
whole cannot be reconciled to that position.
Each generation has got to live in its own time,
and we cannot adopt the attitude that heavy
industries must be built, come what may to the
people, let the people sacrifice, but heavy
indusiries must be built. I therefore suggest for
the consideration of Government and this
Parliament that there should be a clear
distinction between short-term goals and long-
term goals. Long-term goals are clear. We
want to become a developed country ; we want
to have a powerful industry, a powerful
agriculture, productive machines ; all that is
clear. We have achieved a lot in the field. The
short-term goals are also important. It is by
attending to the short-term goals that we can
really break the backbone of poverty of the
land. The short-term goals are clear and
simple. ~ There must be  residential
accommodation, there must be cloth for people
to wear, there must be food, there must be
drinking water, there must be communications;
that is to say, these objectives should be clearly
specified and the goals should be clearly set as
to the period within which these objectives
should be achieved. What are the resources
that are to be allocated to it? The Government
have first to consider as to what proportion of
the total resources will go to short-term
planning and what proportion of the total
resources will go to long-term planning. I often
recall Gandhiji's observation. "I travel around
the country and I must see visibly what is the
effect of policies". After the tenure of this
Parliament is over, we should each one of us,
each one in this country, should be visibly able
to see the improvement in . the condition of the
people in all these spheres, and that can
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be achieved provide 1 the targets are
clearly laid down.

One thing is important. The Government
composed of 40 or r 0 people cannot by them-
selves undertake the tasks. They have to issue
directions and anno mce their policies. It is the
Civil Service wl ich has to execute the job. It
is the managers of public industries, it is the
managers of private industries and other
people who are co-operatii .'’» in this entire
endeavour, who have to play tb;ur part. The
workers in the fields, the work' rs in the
factories, all those people have got to > >lay
their part, and they will play their pa t
provided they have a feeling" that the fr lit of
their enterprise or part of it comes bac : to
them in some tangible shape or form.

SHRIK. S. MALLE GOWDA (Mysore) ;
Mr. Deputy Chair nan, I want to emphasise on
this occasion th) t il is vital for any Govern-
ment worth its nai le not to retard the growth
of any section of th 9 society, more so, a major
section of the socie / as the rural society.

We have embai ked on a planned economy
and we have alrea ly implemented three Five
Year Plans. Yet, .ve see a glaring inequality
between rural socii ' y constituting 80 per cent
of the population of India and the urban
society growing Monstrously. Even after the
completion of thr*e Five Year Plans, if no
integrated or uniform development of the
society is taking place in the countryside as
well as the cities, the plans can only be one-
sided, sinister and invidious. What is happen-
ing in East Pakist; :i today and why that situa-
tion has arisen ! lould open the eyes of the
rulers of India t i what they can expect from
the rural people if they continue to be given
step-motherly trea ment for, the realities can-
not be suppressed for long from the people in
this age of enlighl :nment.

Today, people in a democracy revolt against
the imbalance in development as between
different regions -ind different sections of the
society. Per capi a income in the rural sector is
not rising in comparison to that of the urban
sector. Th ¢ growth of the middle class in rural
India is tragically coming to a grinding halt.
Elimination of the middle class

from the villages of India seems to be
deliberately planned.

The Government proposes to provide Rs. 50
crores to provide employment to the rural
unemployed as labourers. Mark my words, as
labourers. What about providing jobs to the
graduates graduating after selling their lands or
mortgaging their paternal houses ? Will
Government state emphatically that it will
reserve at least 50 per cent of the jobs in civil
and military service and the ever-expanding
public sector projects for the 80 per cent of the
people of the villages to return faith for faith
and confidence for confidence to the village
voters who massively supported the Prime
Minister ?

I also urge upon the Government to create a
separate rural cell in the Directorate of Em-
ployment to ensure the employment of the
rural people within the reserved quota.

I warn the Government that unless the
Government and the Planning Commission
stop differentiating between the rural and the
urban people and develop both as one inter-
grated society with equal opportunities, they
are creating a volcanic situation similar to the
one created by Pakistan by 23 years of neglect
and differential treatment to its people in the
eastern wing, the Bangla Desh.

We see lip-sympathy pouring out for the .
Harijan cause. It has been repeatedly said that
they are the exploited and ill-treated section of
the Indian society. If it is realised that the Indian
society has exploited them for so long it is the
responsibility of the Indian people and the
Government to atone for the wrongs done to
them and properly compensate for it right now
by translating into action the entire people's love
and sympathy for our Harijan and tribal brethren.

I would suggest to the Social Welfare De-
partment of the Government of India to spend
60 crores annually in the Fourth Plan period to
build houses for the Harijans and the
Scheduled Tribes and grants them free. With
this provision, two lakhs houses costing Rs.
3000 each can be built in 20,000 villages of our
country eachyear. We will be provi-
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only one of the three prime basic necessities of
life, i. e. a roof to live under but also
introducing clean living habits and social
reform to the Harijan families. And also
important, we will be giving a little property
to own, love and care for. Each house will
mean an income of Rs. 350 per annum to each
family in terms of rent and this is even better
than giving one or two acres of dry land and a
debt-load to bring it under plough. The Indian
people would love to provide these worth
while facilities to their underprivileged
Harijan and Scheduled Tribes brethren.

st qFdd wE@ (INT 9IW) © I0-
aarafa waza, & wgmfaw wegafa &
Ao 9T gaE F OEAE F 94 H
e F a7 @gr gar g wAgmwiEw
wegats A o sfewor f&ar 3% g9
T FAF 2 A1 3% a7 2w 3% arardy
Fror faare @ g s §
= {60 39d 230 wifge 2ar 2 fF aw
HX T 0F qAEAE A0 AT T7A Al
72 & 91T 9 ARAE TAAAw {1 F
ZrET F GRIGAIR AE0 ¢ afew a7 97
e widr adt qarsEE & AT IAE
TFEA N AT EE |

= TRATOAN . Aq AHTAATE FF1-
foaw g war

ot ey S ITANlT wEE,
UF GHISATE FAA IET 4T TEFET AH-
warEe Atfzar & foad sgm iz
F #7 AT FAGAE K ATA AT 4T
YT g7 IA ITA AT AZ€AT 9¢ [
AT | AT AR A gE T AT wAr Tfemar
A% 97 | =re W WAL MfEar wr g
Figtegam qifaadz & f23 17 a7 7
21 v A A w2, @a fAE s
AT T FFTET | AT =W 9T IE

IAFT THTAATE T |
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AU HAGATE  ATHT FHIX AR
TAFAATIAY ST FT | g8 AT AT Fq9-
w7 AT AFT AT T 97z
Tt Az feT ¥, az sawr i ghea-
qE FE AT qFAT AAT F 1 HA AW
awarg gar & 5w ForeE gat 9%
A F A AT FZ 7 4 5 awam o
T 2z a0 | weafy wgra & sfrwm
H ST A AT IAH AFHATLAT AL AT
FHAG T G| qga § FT A ITH
ag ofr avw, afeT g aga 6 anft
Faf® AR A9 g zaa F939 A
YHET #1 UF FEAT @Y 4t wr
TAIARET AT F X AT ARET § AT
qaq § AT @A WEAT 0 UF SwE 97
Zaa AE 9gr a1 fF oW A owEa A4
faew & oF 9 zq 7 fama 2 3T
fsaer fagar wtar faew zadt & 9@
37| A1 #r am A fee 7 i
qifET 59 F@ FT T TEF FAT FFAT
"4l § 4% AAL §F FEd § FEA griay
7 TE1 2 ATTF0

Interruptions

AT St & R qzer & wrwy
AT AT & A7 TATT G T WA | K oy
e H 3T |

99 7 wEafy & Ffawmer qv 39
FAGT I FT A 457 2 AT A T F
fadr ga e & 9o v 9@ & 1 Tegafy
wgied 7 A7 wiwwror fzar gad 3w w
AT AAHATE FI UF  FEN AFAT FATA
T fFar T 387 g oAg gar g9
T4 2 & gwmr zmafagi #r, gark
Tt 1, G AT Fe@or g 4 Az
FEAMOT 0 AT gfemar it F Fgea

| H AT I HAT T |
431 9 qT gr3g &1 A faar o adr

qT FW TH AT AT FT AT S0
featrr ae &1 uw ez AT A &
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@Al | TAT FeA & AT BT AT TET
w5 9 29 27 3 AT 8, qafaw A F4r
fr sigh e gfaer i quSEm a7
AT AT TET § Af weAl F ot Jw-
g F AT @TEr gE a7 faar §

ST F WA AT AMAT & ArAd A2 T

& wad A1 9 | TG AT TG A4
& &1 A A (AT ), T Al
gHqgm g f enr fasdt & 93 4
aFTEd T Al F0 T2 BT FEAT Z0A |
¥ A AW ANHATT ET ATT AR
FIF A ar f6e AT F1 9 g A

A, & @t vl Fwgfad w1 faair
gvar g oot frowaa frd gf afem
FHgfadr g &1 39 agiad # am
Fear g ot 7 el & 99T | A7
qradr &1 F ¥zer f v o §r w4
faarg ag @ar T drT oqwwE, ¥ TS
WETET & Y2 H G54 qTA GHEAE A
I #T T | A FA [F AT OF AT H{
FTFT AAAIF (¥ ITA "G A@T F I
g0 T 3T aEE] AT T A AL S
w1 e s A gefts § 3|
wr g fE S AT AR R F § a8
Fea & fF g7 4 g ar ag Fat Ta
# | BWIOT AgA HATT gAT ¥, EW A
wraF g [ aw A9 gws § A7 s
qFA &, TN TF gh fF ogm A=
fecdt odz7, 47927 AL AT HIT
HEATTH g4 &, A A ZH ITA aF% ga %
g @Al gAr v A A e § afae
foe ot ag awrs =1 gay fier g aw
g, WEq I g av g 1 ar g\ oA 9%
falm e 3A 7 wwE@ g |

gt A% | Al §1 9949 g, 48
aivE agEfaa qEmfa st s
FIE S FOFAIOT & ATH 9% HILT
THA AT AT EATIA A FL qE
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gare =g gfemt w1 fael w2 2, a7
At i faeft A9 & ag A =
ATHAT <7 TAT & AT 77 Fuq fremar,
37 & femvardl, s wifesl, &3 & amv
F ardl ST g8 T AT AT 33 g7 £
A FA 9T AT FH AW ZAT & | AdT AT
g, SweAw wgiRd, fFam owi dwd §
o 9 s 9 &1 2, 39 g9 97 Ew
w9 2 A%d g afvw fow wiag J
50,000 %o FNFT UF 59 F [ZHT 1
qar7. faap 2, ArEl @ oF e faae
dare fran &, v weifrae & famor w1
fredt =wT soar A @ gEar |

5 p.M.

qiFEt 7@ 47 & fF TaEmw A A
ATET &, TARTA W AT ATA FLE@T 20,
FAT AT FAT AL g7, AfFH UF AT
fomae & & smar & 7 & 3, A 3
El, A ATl ATl FI AT AT
ATATAT & FLATT IFL 94 ATAT0 G
qiré gfear apr w1 I3 g fgar faas
Freor gfeawr aid ave fawet FEw g
21 0% 3T fFeae g8 = se o fa
q¥ | FTUF FINA TELE @ A1 A
TEE § F—AE! g1 | 97 aF 47
g2 g fo wET e, we aw A
& T0dT gEd € @1 a8 Faq sf|a
T & A § gE awdr £

UF @ A17 qAAAS, AT AFIEA,
far & oF Fgrn AT §.

sY UwMEAY W &7 & 7

&t gugwiafa ;. aSAIINS, @9
ifa & gfag |

ot WFIA WO : OF AE A A A
aTE @Y 7@ § a1 DT wiEdl & ;U A0
fazrd & fax g & sETw F THW
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[ aFzT g
AnT A7 7Ed & A1 3F F AT G
qFT FLAAT FLAF S | AL AT ATE
AT HEH FLH ATAT HIE AR FAC L AT
IAFT AT 97T AMFHL L FL A & | IE
qET ZAT AT ACTAT Z90 AL AfzTaT arf-
A AT E )T A A2 W E, AT & qArq
Tqrq AT W ALATHIL AATAT A T AT TET
%, AW A FO ZAW TEAT T F AF
F4e0 g1 £ fr saw a2 W gw -
FaT F1, A7 gEhaT fFw w7 AT,
gz wiferdr zary grew fafeze 0 fric
F7A> 2, a7 (59 &1 § F9F 951 79 F4F,
IHE AF § TR T MACIT
wAifza arzdi &1 FEEAT FT AT AL
Fat 7% 21 9% ga%r Wiz w1, Ay aw
AT FAr T AV A9T TEEAT H0 FEATT
T AT |

7% qrq ¥ 0w @ A17 fAA39 72
0 AEar § A% A2 & fFInF A
azdr g€ dzard 1 7w At gt waad
¥ ww qiw & 2q0 g 5 W@ av At
T A4 F, TR AT TT SAEN AT
Fq g 2, faseEr sa0Er wreg 97 faa
T E—AT AT KAT 43T AT 0E, AT
FFAT qZA A7 AL, AT AT AT
IARE AT F IAFT gAfHA FH A7
9T F AT H ASTATAT AN VAN E
EIE G I C (R [ (o et
HIF FN 4, 37 W AF, AT T A4,
A1 T A1 Aty agw, 97 47 shaa
AT W AIAE T, 4@ 42 fw4r o
FIAA 9% 34 A9 ® IH ATA A T
g afs afiat Fr @97 FT FF AL
TEET FC AT FOH ATAT [AT R oAZC
TF, ATAN AAT T AL AT )

A WAl & 419 §O oF J9% Aaa
g, weqey waraw, fv 29 w031 FTFAF
TE | A FAL FEEELAT AT, AE
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fa7rdr &a & Awr 9m, A "/ 7 qf-
Faq A T A7 Afqgm 7 afada
T % far g0 dq3T AfAaT #40 q
FTar 9%, dfwT 3q faar 9 w7 {77
zd 3faq duamaa wor Sifzn, A
FHL 3G KT FEA07 2 |

SHRIHAMID ALI SGHAMNAD (Kerala):
Mr. Deputy Chairman, Sir, let me at the outset
thank you for having given me this opportunity
to speak. The results of the mid-term election
have been unprecedented in the history of our
country. When the last Lok Sabha was
dissolved, I had many people saying, that
Shrimati Indira Gandhi would not get a major-
ity and she would, if at, all, be able to form a
Ministry only with the support of the D. M.K..
and some other parties. But she got not only
a majority, but an absolute majority, two-
thirds majority.  The toiling masses of our
land, the common man of this country, went to
the Polls and voted for Ruling Congress and
gave them a massive majority.  In spite of
their starving bellies, in spite of the difficulties
they were facing, in spite of the violence that
prevailed, they went to the polls and asked
Shrimati Indira Gandhi to go ahead with her
Government. Why ? Not because of any * spe-
cial considerations but because she was able to
capture the minds and hearts of millions of this
country. And itis for this Government, it is
for Shrimiti Indira Gandhi and her colleagues,
to fulfil the promises that she has given to
them. It is for her to face boldly. I know it is
not a very easy task for her. Even though she
has got an absolute majority, it isa very
difficult task for her because for the past
twentyfive years the common man of this
country, the toiling masses of our land, the
starving bellies of our country, the poor people
wanted to see that poverty is removed from our
country, but that problem could not be solved.
So it is not so easy to solve a problem which
could not be solved over the past twentyfive
years. All the same the Government will have
to go ahead with its task of eradicating poverty
and ignorance from this land, otherwise people
will not pardon them.

One thing I should like to point out about
the Presidential Address. With  regard
to
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been mentioned in the Address very same
Address was read la t year also. During these
twelve months so many communal tensions,
communal disturbai ces, took place.in our
country. I am very son J the Government did
not formulate any spe< ific policy for tackling
this situation in our country. The Muslims of
this country, the minor ry communities, are
honourable citizens of t) Js land. But
unfortunately an inferiority complex has been
created in this country. It is for this
Government to eradicate that inferiority
complex which has been infused in the
minority communities. In the last election rirht
from Punjab down to Cape Comorin Mu Jims
in this country stood behind the Congre s (R),
not because of anything else but because they
thought Shrimati Indira Gandhi's G' ivernment
could solve the problem which the;, are facing.
They thought that the grievances which the
minority communities have coul I only be
redressed by this Government. lam quite sure
Shrimati Indira Gandhi's Governmi it .vill be
able to solve this problem. During I nd after
the last election Muslims had to f; ce many
difficulties and hardship. They h:ve been
tortured not only in the U. P., in M aradabad,
in Aligarh, they have been tortured even in
Mysore State. In Mangalore district many
communal clashes took place. Many Muslim
shops were looted not because they vo ed for
the Muslim League candidate, but beca ise
they voted for Shrimati Indira Gandhi's ca
ididate. Some shops were looted in Mangalc e
district. Unfortunately the authorities in f
langalore which was ruled by Mr. Veerendra
Patil's Government in Mysore State, did not
take prompt action in that area. I hope and
trust that Shrimati Indira Gandhi's G ivernment
will see that the grievances of the mi nority
communities in this country are redresied.
Dont be under the impression Muslim vol ;;s
always to go Congress (R) I wish Shrimati Inc
ira Gandhi and her colleagues all success.

Thank you.

simat  gfew widh 0 ITEwmi
wgIed, aga 4 A1 7 9a A= zare
AIHA AZT 7@ A1C T AGT ML F{ IAT
gAT VAT A @ wegw feAr g woww
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A A uF qar fa gwit qw F aAr
P | ZHTE FAaT ¥ Tez w7 ¥ A9 Tg
g F3F Ffemear saw am o
AT FE T o A gw, A fpra
¥ IR e 1 #f oair gz e
famaran fx #taar ardwn az a9 fori
ATAZAF g9EAT 2 |
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qaT gwrT A 7 A war fr A
AT THET T P o ag AT AT w0
T fawer, afew 20 ar w1 37 & forr oy
A = Y w—ydi | gafar o
f a9 aza & fr 2w o1, zafar a8t
o & w4 ot s, afea zafa
fF staaT 3% 7o a7 gmrr 2 ar g1
FHFT WAN a1 fr waar wv anA 2
AT B A ¥ 5 3w w7 wAa
gl afw & @17 78 garm § aifa
gar & g e AT S wmAr A oA
FHA 9T A7 37 FE fagweAr | wmA 7y
SN AT A@ATT @l A WA 7 A
T afew ardr gfr 4w @ ate
g7 7 A s zad difi gz
fasar wt a1, @mT g ot 7 A,z
IJWM F AT T A = FET FT AT |
afvd 7z gaia 71 am 2 fr oW Fw
# A T A e 9w A
FHAT T ) AT AF AR, A7 FA
T FLTE AT WT ATV E, 9 g
UTAR T2, AR w7t F 7w 7 g2
afaq gar fo wmar few qew g #
T AT AT FAHT FIE 70 A7 2

weafT ST F FAAT A Ara; #°r
T T framr i w5 waw
WA frmd fr fva faan 6 zw sr
AR § AT AW FEAN ZH AT
Fifeq | wifgz 2 & @7 wd=war F 7%
¥ I AE AFAAT A1 A 0 9 9%
Az 39T 91, 7 waar awa @1 fF 79
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[sfvaeft sfear iet]

St gv farre ¥ F @, afe =
g #@AF Al H1T IEM Ag T A
faar f gurey a7 ardt #r o drao-
TF 9T, ST ZWA FAAT F AT A
TH F ITRI EZW [T FA F A0 qF wAn
IIOA | ST AR I A AT F T
arFr # wfa &

FHIL AT qZEd AEF T 41
7 g7 fqae wwe fr % FAEt 6 o9
FT ITART AZA AZAT M @I & | 3%
azaa § fr ag vl A Adl 2, afe
#ogagt am frwsma & fEoaen A
qaI AT 99 @91 FATEE T, A a9 F
FI0 S qF A% | oF AT f@Em
Fruaem 49 %7 9§ 4E UF umy
A &7 ar faaw are § gt /7 dw
Tz Fzr fw gw adl of|q, 9% @a
qrEf &1 gifaT, g ar staT T8, 5w
SR T T&T &1 A, ATRT T W
faer 1 @30 AT FET 9T ETA AT |
geatd aarnr 5 famar saEr @9% faien
gefigae 7 w00 &9 fEar o3Er &
IAHT a1z Fear v, SEar & s ga
wifear §F gaar &1 A% 41 F2AT Tq7
1T ST gL IFHEAT q20 7 @3 gU 7
FagaT & Stta ¥ 77 g 1 safn gz
v & v wvar &= A fFar am, &feq
e AT = AT g & R emar 7 ozw
A WO KT FAFT ATAT A2 AT faa,
afer . . .

Sl TRAAAN © FZL T 29777 fazr
EARAT L L S

(Interruption)

srAat gl et ;. faeedl Fa37 7.

.+ (Interruption)
st TWATIAW . F HTEL AATAT
TATE ...
ot ggaaafa ;. @ 357 )
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o TRATOAN ;. qF gEA F, qAAL-
e co il
siteat gfeawr wisy . F Jz a8 @ F
EARSCIET: Ik o SN
( Interruption)
I TIWATIAY : FHIY  THE, AHH

(Interruption)
oft Iqeamafa sy Afzq, s 45
g Arfsr |
(Interruption)
ol TASTATCED © F07, 2601 4 F7%
FIH AZ A997 | qEA § qTA AT EY
arar Jifgm |

MR, DEPUTY CHAIRMAN: Will you
please sit down ? You had your say and now
you please hear the Prime Minister patiently,

ot TARATCEAW AT & FgAr AT F
fF o w0t F a7 97 sfawr g #
50-50 AT ®IAT OF UF HTAH] F
Fize g fraefer amied #v @i
EEA T

it gaewTafa : 457 s . L

(Interruption)

ot UAAAN © HT FWE FE F
I 575 3 g9 12 9% I52 9% & TAFT
ATl FIEEEUHI A szf & 7 31 4%
HATT TE |

sit gqerarafa © w7 4fz7

A\ siwwg g (fagre) @ omd ad
AT # 1

sl TwmTAn o owd gesr Al
aFifzm | s FrE gHITT SEdET 9Ey
fafae=z 2T a1 sedier # Far)

(Interruption)

it gagwata : dfe s

sitwet efar mish : fad g9 a9
arEad ¢ 98T & wiadm @ e s
ITF! AAT H AAA & AT AT IAHT A
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FT GAFT AL YA AT 2, FT 721 JTH]
a7 29 |

S VAAT@AY ¢ T A7 A qFEL
g 92 g7 ¥

st gfRe wid 0 gTwamE
wEtEm, gfaar # 3t qg & fw o S

[ Z1AT 2 Ag 3T W AA0 AARATZ |
ST T |E A & I A FAA
TEATH AN & |

(Interruption)
St AFFTA® - F TH KT AT 97
Fgar § fa =9 w21 A #9441 7))

=t Iqmamfa ;. w7 dfsw, qonr S
FEAT 97 47 ATA TF 7T |

o TAAAC . AT T FAGT H
frsar 2 % a2 797 21 3909 foer )
siveat gfeaer aidy: foedlt & ae w
{7z awdr g 5 w2 ...
Y TwATCaT - Fa1 agr 3N
fazrifoai & &gt @ T IV AS( ...
(Inti <ruptions)
MR. DEPUTY CHAIRMAN : Order, order

please.

SHRI AKBAR ALI KHAN: Sir, this should
be expungec. He has uo right to say all those
things. It i unparliamentary.

st TwATaaT - g3 aFEE 941
FAs, QUIRTET 47 T
(Interruption)
«ft IqeAmfa A A% TTE A
3 FEET w4t qE AAA0 § AT R ATEI
farefr @17 AT ACA fAFE AZA F AWA
2oy | (nterruption) gr = A% 0 F1% (%41
foresy 7 T s AT AT AT |
1 gaEgEAl GEHTQ (IAT AT
#1397 w3 § AW (FA E 1 8T UE-
aw o fFr 2 gR AR 2 fE
fRaaT q97 = wAT g TSArE st
... {Im-rmph'an)
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I TSACEAN . AT T qEA AT
FHA AATET | K AT F T FACAT

=

g---

ot gamwafa : aEe, qigy, oftw
a3 #i < FHE ae7 i

st TAAFATED : AT IF7 TA(HT |
st Iggwafa : g0 427

Y TFATCEW ;. ZET AT HTAT (e
fagré & Az FAmaEraq . | .

siveat gfea it @ azr S AT e
#quar Az q@Ar fF 320 & 0dw 4m-
faat & Faw a1z 93 fzar afes o a
o7 TAN [ AZ IEA dAT | TEA FAT
fF za arEf & 780 |@EA F, Z9 A9
agr 9z &, v & a0 9y 20
FrAt A AT 1 AT AT TpAT A5 AT,
TErA w1 A =g fFan, = A

qZ1A w1 =T g fFAr . ..
ft ATAT wAw Wy F ok K

Hiwet gfan it © a2z g7 2§ am
TEE 1T T AFE W E, qAT H w7
™ E |

o AT AWF: | T AT AR
AET | 42 A% FATfaaiigr § 5T
Fl 30T UFATA FT T )

MR. DEPUTY CHAIRMAN: All right.
That word will be expunged.

ST CIRATIED © 3 FI A2 Fawdl-

24Z, &1 ST AT o

et @ qidt @ o w1 faar
AT A FT A E 0 qEW AT AR aga
ST & 14T T\ OF T 97 479 37 ET
o7 &1 =549t faaer == F faa w0 g ar
Unterruplion) 513 37 g0 % 24 waai a7

*** Expunged as ordered by the Chair.
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[ wfezar i)

AT Far favi Z, wEE @ w7 4w
ZUfT ITEAAT WA, WIAW A AT FH
qv ¥ g7 A4, FWL WS W I AB F
Tga AT AT W A AT IR AT
FIIET A HATAT 47 | AT FEA AZ AT
FzT a1 f5 gura AT FT OWET HOOAT
Fifem | afFs s A &5 3w fTa wET
41 AT 47 A7 T T qrfaT w7 A
wF A 47 Ad, fFA fqAm aAi
F gt wr oarfag fe g ag o
1w 3, TETT W TEA AL

ot TIRAITEAN 3T F |

siwey gfeao o) 97§ Az F
? f& agr AT SEEY & HaEg A A1
waw faar sw & afag g oA, S H
ghem &Y FaAr A g, fF F gwew 9y
& e e 5, A wfaer w1 A Ee
A & TR AT qofrew faeEa
HIE FT AT

wy d@muw &g dw oF spar
FT 9T | HI FATAT FT AT AE 2
fF w99 wAT S w7 @ E
g T A fm et W o
Arew fam zw wEETT A7l AT OF
FWAL AT &1 AT AYL TH AL AT 2T

i guaaArafa . o ¥ FE T A
& w3

siteay gfeeer widy .9z 79 2 f&
A F A0 %7 e 9, gaw
FATd § FAT FA1 ZEES g1 €, searwr
T 21 & W17 39 qA| F A0 Ar g
A & oow ar F T F A H
FATAT A7 FAL R T AT AT AT
F A% %7 El & At 97 qredrz gE
HT W AT gT F 1 TA A Ay
A AT 2R T wE, T g9z it
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aur 5 9@ gw g9 Fam & wifaar
A7 ATGAAFAT FT F2M, TT F1 AT
AT ST A 22T A gurdr fwifarw
Zogn wmw & frosaw ogw g2 Al
g Fma T4 g0 d, Afea @z o
720 2 7 s Faw wiwre
ar w18 o =fFF a1 F1E AFAT F7 7%
az At v TEm g5 & A H oA et
F, 72 WAAT AT F 417 AET AT AT
HHAead ar safE &0 3ad wERA Ay
F®TA ¢ A1 39 A7 F1 (47 7 77 o
FN AWAT FEAT AMET | A6 T T H
AFFAT UTH F7 AFA 2.

st @Yo Ao WIF K 0F A AT
qARATF I
ot gumwafa ; a7 37 )

sirat gfeer widt 919 7% & =4
7€ g AT FE AT AT AFA |

St THATIAN : TF AT TE F )

simmat g w41 2w A
T71 AfFare &1 597 937 afwa sy
sz arfaae qrg foa @ T =9 a6
Fiferar 7%, afww 3z =7 9950 At &
fa &1 @17 eI q IFT H9AT ArE
ST ) AT I ATE § A7 A9 [T Z0 #
A7 ZATE AAT AFA FT OF TEITGAT 2|
§zq 9919 *1 Faa faory 1 gfer 7 ad
7AAT afeF 77 OF TTATT AAr E AL
ZATET FATATTE & TEA 97 (A1 TET |
AT ZATE AW 3 {R fRAT wraor i
FT§ arrar a7 foar | ot amE 4§ zary
ANFET T T I9 0 ZW A Far a7 fw
Zw #0 w4, Afw T W § & adf
Fzr B o7z g A7 A1z M AT oIH AT
nz AW faemrr At IR awenry wedr
& E7 FAAAL | AT AT F HT F2ZT
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P T aga ovar @ @Y FfErEar §
W FAT E, @A q WU AT & AL AT I
FfEarE F1 qre=r FA F ALY, ATL
FT ATHAT 24 T AAT E A7 & AAE
form 41z &, 3z +1 garw a9 &, o qwE
T ATATEN & AT=rT | FAT A7 | AT F997
qoff z8 A1z farr =H 2w A ATl F1T
w3 wmd, afer gz 9w 4wy 2 fF
AT FAILT WA &, FAAT FHIL AR
Z 1 39 &1 e adr F fE T AameEnE
FIEA I EN U UF FIA AT A AN
a7 17 foasdr oedl 9z 29 3% 9%, 48
35 | A1 78 qAVN FWIL AHA AT )
fomr ¥ zra § e € 98 fewar
AT A ZAEr ¢ R IAE FH I FEAT
z, A3 IAFT AW FAET ZTAT FH |
7z AELFZ HoAE fF FPEAW WA
fasase @9g 7, o #1 gw @ 9%
FTATA 4, AT ITH W AMH A
TZAT H U7 FT ARA AT AT TN EN
F1 AeAT T Aedl TIAE |

qg ot & AT w20 F g Fm
HOFTT AN FT AFAT & | TTH FAAT T
qZarT A1 qrg Tz o1 S g9 U9-
Aifas 77 F a0 A gwiw A9 AT
Fqzamr ZAr Jifr | wEeAT TRl SR
armaw 2 fr o F g & 39 ang
itz mganr & ama fEar & gwer
A Y & fF g7 fawr gz fadedr 2=t
F AATAT W 4 AT FL AN A AT
fa=r #T F19 2 A%, IT FT TS FL )
arst ot ZATIr S Er wfaew § AYT gEe S
v fawer & s % fag 4rs & faat &
a7 A9 gw faodr =@ F Jei A
faer g & | A1 & Far gaar w0
Ffea awear # @1 f@ @ v &
FeE1q azd AueArdr f&ZEed 91T qar g
Fza g fam o

OF FHIC AT WAAME FE557 T A2
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AT ¥, Az oAt 17 7, fF opft a%
29 3T F FAFA T/ 1F AT AT 99T
AT F i ST ot ZAre G & g @
IAFT A | AT AZ AT qL AN 7 EF
TEl 2 | TF g7 F FOAFT AT AL IHA
Al FZT AAT AZ FT FT AT AT FT
AP 1T I AFT A AR ZATA AT
4z T FE ZT AFAT ) AAET AT
wiqw Zrm f& oS agy oA sl
ML IANT & A4 £ AT FWL AT AT
F FAFA F A0 £ A1 AfqF T TA
F OATHA F AT FATST F ATEA FA &
AW F Az #=ZA A, 41, FHF
FEor 1At A9 F2 w5 ozw e
ATF I A A IEE wG UE A
FEAL ZW AT A &) T qE AN
S 91T ArAEF E, zoian v o7 3
F wfas ziw 1 gl & #v gaw
qMT FF ATOZ AT IIAT Z AT g7 FLAT
2 g oa v aew 2 faar ¥ far
, AT AT FT TFIH CAAT £ AT 47 H0E
fF az faer 3T wEegw @ o=z SO
ZH q1F A9, IAA A qir, fyaar ot
U | TW AR F g Afvardr ww o S
T GrE A aFar § AT FAr JEd 2
afed za% qw Az § QL AT F gEmAr
g feooitatr wm & st wrafws fear
FIOUW &, TITA FT FH F 9 2,
AT A AFT AT T FT WG 2, 9T
T FT 9T F—AE AT H T2 ]}
H—3d 97 Fial #1 aTF g4 A9 Z97 2
A1T TAY AT FW T AFA F, UF Ar
AT XY A@AAFAT qH I AFAT
AT A Jrg TAH AFE A T T AFAT

B AFTH AW FE A AT AFT | A2

gAY Fifarr 21w AT A Far fE oA
50 7z gaafa gan = 0f 2 oAz
zaF (a7 Frer 47 &1 A2 F A7 GEA
g afsw 3z w o wFEEA g E
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[t gfzar it ]
FETE AET F AT AT g I AL A A
TFRAMY g, AT FEATL IAHN & IH AL
¥ 3T, 39 e § A0 AEAr § A1
aZ ST FAFA F AT 3T UF TET FrEo
qTOACT &, TAR AT ZARI AF0 2 AfFF
ag 7E qaeAar g e 9 gwig o ol
# 21 zardy wifew 2 fF 59 wodwmw A
ft za st agd, 917 G0, 1AL AT
FTA%H AT AT AT AT T FTT AT 29
w2 5 578 uw farg & faw
Iq% A1 Fr qftEdT g aF9 § I 2w
g |

uF g3 ZHE o UHe Fo F HA-
A7 gzeq F ¥z 5 qAE A FHET A
ot W@l AT =ifgd, a1 IAE ar qg
wrw Far =il o ga o fRan @
gz 2 & g ar Faw fame & g
a1 %7 famE Az am g7 A A1
zardt 3ediE a8t & f7 ol 7 wedr A9
q7 AT 979 A0 4% fAmA wr e
AZY VTN AYT FAT IEHEACT F AW A
azi 7T ZWIC |

oF HYT 9ET qF 7T AAT IBA E AL
& ot wEeAq weA, A7 & F® A WA
TR 1 6T F F9 F49 F A T647
F1 | za% faq frgm a1 &, 49 & gAR
dfaarm & o fage § o aga faaw
qmE 39 A%, Atga  (ead A1 A g
qg 1 UuF @AW A1 qF g, H9 {5
WEAACH EH OTA OGEA FT OAWAT FLAT
qrEN & IAF0 9 2 | AT AAT AiFA0
a1 Zhac wW SF F FAV AT HL
781 & 4t P A frra a9 az div o
a7 qT TE THAT L.

. .. ®FA7 94 fagw aAT €, a1 g
Za( g a7 dfzw a7 WA § ; AA THE
s ggrar #%, e @1 ; I 49
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i & #0ifF fAga a9@  gag Gedr a
AW qE 7w auEr 5 50 0% I35
aFar & | @ifas awsr # 9z 7 9
TEAT TE1 FT AFAT F | K awwdAv
AT W g7 AL, AE AL AL U F
95 &, IARI UE LCE FHEAT AT TEE
gfezivor & 3 &1 g4 0F FAL & G FF
F F AE FfearE AF Enfr ) g9 H,
At o wfsar§ & a7 w4 Frawg T2
ZTH F AAA F—FeTd FT AT 2,
A HOANE §, FAN AATTF AAT
FANA | A1 gAfaw IaEr FEarr
FEA T AT AT ZAG HFIOE A AT &,
AT gL UF FTHT qAAAT F, 7T UF
g aumar & 5 S ¥ A g 2
gt 2\ fam gl w1 zw awed
AgT A 97 AU, AL grAT A wAT E,
ag A1 7uma & B ogArd afF s &7
2 E A 1 A A w1 % I oWy AT
AZOT AT AE W FOHC A wFar

T FFT gET NI ZHL AT UF ar
AFTE F1 F AV OF agAr g€ wrwar v
AFrd F ALK, §F 0 T v w, T
IqE TN E | AR FE #ifR FAR
A zeafs g 9 g1 1 frgq aaf
%\ wfE gard s & B o7 o1 50w
1 %@ & 979 g sifgrar-snfemar v a9-
& % ga fasa afn—osaw a1 a8
71 A8 AFA—A1T ZATEr 72 W qrar g
AT FAFT W g 7 F gawr glezwror
7z &1 f& sa% av fradr Awfar gard
aAar #1 faadi &, 9@ 4z 3@ A 99-
97 wan g1, iz ag ga fafas Jter-
M 2|

aZ S T FAHH A § T B B
% fau so® |m A & 9 gir frae
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g fodh w9 spfim & 9 39 Framat
F fau @t yhEdm g 235 FOE we
AT VAT AT & ATT THE AAMET 7 F5
FeaTd &, 9 w5 3 A 300 w4z
%o UF P wiwwEd F fAv sty Tze
wgel F AT A5 FA0 ) 1 ger AEe
o & fema § % faw 150 303 wo
g1 gt gy wEr TE T 5 Tl
FH AT AWT =T UF YA AT
Zardt o & f5 g A avE 9 92
FIEAFA a7 A570

zA fox A yeyEEnd 7 oF 100
FLrZT ®TC AT ATAT F AL H T 47
T g3 AT qewr T AT AT g,
afem @zt & ag a=afyr FoEdr, |97
I g Tl ART &Y | gL OF Fra A,
f fFaar #m f7aT &, wafer ar aar
agq &, afew vzt gwEar $17 g9 w7
ANF & F2T AT Z1AT 2 FIF AT AT
T ¥, AW AT T AEATT §—
cATFATT &7 &1CT 04 AZ & | FIAT A1 g
z #fra 1 A9 qe FET § A7 A
qrE # FIAT E, TAH TAAT IFAT

T Avg @ a5 AW A T30 fH A9
FT HIFAT ge [ AT JTH0 T a9
T4 AT F A4 9FA—agT A A7
A ZAA GAT 2 ACRA AE @R ST AT
w2 8, I o or gfaur A1 fraar
FFFEE AT AR TS A AR
forr #4ifs @z frami #1 faaer 9ga
F7 AL fAAAr 4, AT 97 FH fAEA
arr, Frar faeerr =fge 4 saar a8t
famrr #iifs g ar &1 fae g adi
Al faad weT & #e aqdr faadr
FIAMT & FA0 0177 ag AT FH AL AT,
az Wr & WAL 20 AlFA 9 AT OF
IiF faa Wew AT & AV qaT qHAT AT
gaw Arg gefr 2 @1 fEe ad ARl
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g Fmar & fx &7 AT ¥ owwoaw
797 |

AR % qEAT qIET A 48 A
fer & 3zid, f5 zw fagar %7 av
TEATIT F AL T 8, Al AT FA
9 7, IAFT AEEFIT FT AL FA
Z199 TH AEA qUH A AZ AT
AEAT g FF AR T T T I
T FTHR FEAT-ATE q79 &1 q30 2 A7
A 3a%T 9a17 7 fRar 2

g9 qgT A ATAN A1 TH AT H
% %7 ZATT ArAAT AEE aiAE JEEd
& f *rf oft i F7 & A1 AT I9 97
fagarT &7 @41 & 1 gATT AYo Hro (TH)
F UF AEAAT TR T 20 5 amaezy
ST IAR WA ATHIT FIH A GET
Z ) HAT auAft § 73T 979 H, A A3,
ATE OHT @ 9T 9T A6 famaer w3

AT wzwE AYT gL A | yfw g
FEEET TT AT | FT HF R AT
dramea o F1 aga o I E
LERICCEE AN I I (S 2 1)
= ar 5 gy gme & @0 e
ZIET & FIF TaF qgA A Fror AT F )
TR AT AT @z A4 & fF ogm A
ot e &, o g e, yf
2 TAF @A AA TAE AW E
I A19 AZT AATAT FH AT F AT
AT AN FE VIR T9 F71 59 3
f za9 #1E WY O /EF @90 ) q0e
T A Az awEAr 2 owEEr 9w a=r
& A1 UHT a7 agT & WA @A H AT
AT E Al 499 9g qfF gAT w1 w9
FIAT E | 299 "A Az HifFw F7 g7
TEE AT AZA § A% Z | A 7 "
F arfas g ar a1, udr agd & 49
g fa qugn e &7z & qdf qarer
7 47 e ofr 20
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OF WAATY q3eq ;@ TEFA AN A
ot oA qqwr: qff dra 7oA
FG FATE

sitwat gfear wisd - qfemdt 30 |7
77 fear At 2 st7 @g A
Fzi ¥ ger wigat 9r qf 78 #ifaw 77
@& frafrey fem & fgwaad
ag g @ faa ot g agt 0T Ed
# ¥ 79 tw § wfg &0 fF 39% g @
aZ FIH Feal IS0 A |

HAFT FROA GREAAT A T AT
oy A1 zav Al & fewr sAr ) 9%
S OF agF FE AW F | & A F0
g7 g warg ? A1 3% 7427 100
Fradr faadr Zv S 8, I adnE
wqrs f3Aq gEEAr Fr w5z 20
arAt # fraar gafy # o@ T F27
qEA0, AT A7 F1E ATAT FT YHEAT AL
& 1 azi w1 feafy gadt 7 Q0T F990 W
7z qzA 740 7AW faERT @i E
afpa gzt A S gaf g5 2 39F0 0%
gfaam @z fogmr 3 F91f% 3zt gafonT
A A ARgIaA & A ar 37 afza
w0 fFar 3z 4121 4g7 AT FEAEEAT Al
faar £ T2 97 AGCTAET ATHL AE
2 37Eta W1 A7 fowrd & Fvea § 06
st & fra | g as gfar R
AT AT T AT TEA0 AL AFGE
saaw & qfy garz w0 v w@g arg F
T |

FzAr g% Fomat 77 =vaifaE § fw
qq ®T TLAFT E, WEA TCHT HAT
THF A ¥ Aga faer & ot 39e A
i wiferw g F fFr A a s a3
avEr Aga g a5 o gach aafor
THRIATAT 2, IAA FINT 4TI 37 a1
AT | HNT T TA qEEH W OATT T A
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| a1 amT At FrE A qwo ET W 92
forger At aat & FaF 411 gy 7 )9
20 902 F 21 gfemeqr 21, srafowr 1
AT FT oA AT F@w Fr 0 A A
A A2 AT 7T w2 whHT FAT KA
qgAr Ak F | A% A 7R 9T A IqA
TI0 2 #ifF gard 2z add samn E 47
AR | wffT 747 & oo 2| w1 A F
AT | TAfAT ZAFT QU qAEA FIAT & AT
T S 9T Wz # fawmew w7
@E

T2t qr Ay wifer @, ag 3 @
FATIF & AT gAY A ag wfam g 3w
Ffars & T4 F, Fawwz 7 frozm
FaAEE 77 faaw wrd T8 "
AT AT TA AGHIT AT ZH TAACT AT
afqam g F7ar wifgr ) F ag &
A4 g8 a7 o Faar Fifgr & wagd &
qiq Am Z AT AR A0 47 Ff6q
w97 ¢ 5 3o w1 aerfq gz W 7oA
ATAT G0 Aleh 1T | TA ALE FO AT
HEATT A1 1 720 AT 77 977 F Araifs
fexr #1 Fidr 399 957 1 Zaq AT
SEUR R R edc Tl e B 6 (e (O
q AN, A FIE TAR ARATTE, 4 2
Zaq ®z0 fr za & 784 g7 v A §)
EAA AT 77 744 7 A1L A A5 H
Fzi & 9z wedir amer 2 qi7 q7 AN
HE, T ZLHA W AZE Fif, afEr
A A ag 2, [T o oA F wrew
AN &, A7 AgA TUAT AWMIA F FAT T
1 AT AZ FEATA AW F qEA @l
AT 39 TAHN ATAT &0 7 U 7 A0
A% AT A7 AT TT ET AFAT | AAT A
A AT H gedar 2w za wodEa 5
ATAEA, 77q F AT 29 99 A7 (0 77
TH AT HH BN QU FT g | GG 17
W FW 2 T T w7 gw wmar
AT F4A E 39 A3 A 4 AiET Ry
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Far wafaat 2, For w0war 2, A% A
F7 fAwrr | F e i st a7 F 72,
afes qea wpg o1 TSI UST F IAE
ferss &% a1 zav F1E aF 94 (5 3 #9
FedT 7 21 AAA A7 GAZAT 7 ZT AHRA |

UF AL AAS ATTAAT & AHA
qff FurA w0 9% 20 F ITILEH
FeAT AEt AeAr EfAT Ad w1y
F7z4 41 431 2. zofAn aF B o3aa 3|
Y7 %19 2T 470 2Ar & afew gafaw
fF gt agat & zaAa 9 faqa FT 0%
qegrA G fFAr ST Iaw gwidr Ad
ATAATG JAZ 21977 | T qAT W P A0
T 41 F7 A1 w1 A UF A e A
TaET FEAT 2 w17 ag JA fmoEm oI
q7 A9 fami e w1 @ AT IHr A
g oW I w8 AT AL AT AT ¥
gfezgior & f5 g To FF 8 3 T
FIT HAT AW, IATT AIZ ZAI0 AT FAHI
wfars a7 S | 5 gfeEET A7 W

g9 T W A0 @Al g #I1L § 4E
fazam faamt - & 98 gw =A@ |
|

AT HEAT S A T oA4r f-r ZHTE
S 97 TfFEE § TE5E 3T 2 AT GE
TH 97 W@l aF g4 A9 H & TAH g4
azZi 2\ g@r aF 2 fw |0 & aga
dnr wa g, @m0 % 3w T A w2
ard At A aFAr & fF gaT g gae
i g & arw a8 S0 A A9 )
sreAre ¥ o Ao an, Zua 9 gar 4r,
a7 qFfr @q7 A5 £ 0% wgrAr @ 12r)
T 7€ @ adf g 0w wdm oA
qreezd 3 FawT A4 s @ faar &
grm FwEr g f6 = ax aEi woerE
TE g AT AW T GAST B AEE
2, AT AT A T T4 |

=t oA - § AMF g 0F
fafam wvar a1 g fF 27 saadr 1
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S AT wAOrr 9gft # shw wH
st famrfear a7 Fafm Few7 F qaddr
TN OIHE AL A GIA FAT A FF AT
Fzr (smmam) wrew fafaezs 31 39%
are F s AT Trfgm

=it guaAmfa ;. TrEETTEe off, =
¥ Ak § oA am ¥ @A, afra g
agarar 747 2 @ T o7 eng'zy T
5T & 39% At § q99 v fafaes, o
TET HZT 4 TG TG FFOC T
feza ® s wamw F frar & a4t7 w4
At Azt @A g A1 AT T 729 I5F
& 1 Forr w9 oty #1 sr7e faan mar 39
aug #r7 Zifa 985 7

St UAAREDN ¢ A AL FAT
SATE A0 ) ag a1 argA fafae 1 zar
arfzm ar

st ggaanfa . &9 fr v I F
qZH ZO00 | AT AT AT 7Z |

Amendments Nos. 1 to 3 of Shri Sen Gupta
are before the House Mr. Sen Gupta, do you
press them ?

SHRI DWHENDRALAL SEN GUPTA: I
am not pressing them. I beg leave to withdraw
my amendments.

* Amendments Nos. 1 to 3 were, by leave,
withdrawn.

MR. DEPUTY CHAIRMAN : Amend-
ments Nos. 4 to 18 are in the name of Shri
Rajnarain. Now, amendment No. 4 is before
the House.

Y yrmaTTEAn : oF uF AT a¥ 07
AT Atfew ZHi ). S e

MR. DEPUTY CHAIRMAN:
necessary.

It is not

* For text of amendments vide debate dated
the 24th March, 1971.
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. oY T ;S FEEHE 97 |
T qgT ¥ gz w4 afafesa &1 TFF 0
A9 FEeHe qfgy | S A AF A
ARTAATE AT ATIT AN E & OFA A A
FAF1 HZIr AT FAT O | AN FTEH
afza

ot gyawmafa @ K@ AW F AAd
fads sisdza &1 #4r T 2, @T
gigiz & 727 99 A T 2 |

ol THAAREN © JF =09741 FT 77
B 9T AAF HAC FT AT FC ) HT
arzd & fr g9797 & a7 9% A9 A @G
FEA | A UF TS FHAD TAT & IAFT
qrere & |

= gagATafa @ YW S g H
§F A1 ¢ | gAAT "I H FHTHZ qFHAL
ferr st @ g YT 3@ g7 A1 faar
AT 8 |

s{t TATICAN : F(T FAT T ATe
FOd | v IaEr gfgr 0 # A
F &g A & FEAr AEAr g F. ..

SHRIMATI PURABI MUKHOPADH-
YAY : Sir, there cannot be any discussion
during voling,

H IMEREN : 7 q9 § fq3¥gq
Fear wgar g F oqw famE F
ar w5d & GFafad azeqt @ qf i
f faer foe & aqrereriesz 2 fea® g
FHzHz & 7

SHRIMATI YASHODA REDDY : Sir, on
a point of order. When amendments are
circulated, Members are supposed to have
read and known what they are. Whether they
know about them or not, he cannot question.
Technically, when the amendments are given,
it is supposed that each Member has known it,
has read it, and would vote on it with some
knowledge. He is right in asking for separat-
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ing voting on each if he wants, but it is not
necessary for you to read it, Sir.

SHRI BHUPESH GUPTA : On that point
of order. I think that the hon. lady Member
generally does not read Mr. Rajnarain's
amendments.

1 TRATOA A, JAT T S
T gArt 9T 1 awda e

oft STrEWE aral ;. #0T At5T )

T TRAAMTEAN ¢ ST AN ST FT
wfed o o a7

st gvawmfa © @l &, @i g3
T |

ot TwATeEw ¢ s 3fer fEoos
HEE G 1§ ) AT 3T F A1z Ay
STAT |

ot geaamfa : § wzeaf & oy 2w
@r g % 33 aiziz vy faar

= THAATAAT ; AT H{IT Eré’}' T
FAGH g7 UF qT Fifer s
T AT S S IAT 41 F qraF I
AN AT AT YA FOAT A g7
UF G T FEE AT

ot geawmfa 9§ W g g
q ST wgd FoAN@AF oIW A0 F
9T F AHA 9Z F | 9 FT 97T 77 w47
sed g !

ot TR0 : A, AT 3
qTE AT AT TAGAT FT 9T A9
WEIEA 1934 7 aasadr gx =y
ar w@ § A% #awma § fr gursaEr
fagms #ar & 1 a9 uw uw wiEdz w@y
9fzd ST 39 9% 12 FEr |

ot gqawmfa : § 38 w5z T@r a1
fr a2 1 o797 F93% ¥ fax AT FF
fr #ta 7 & 92 1 a7 #9 F¥7 ar
T AT FET & |
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st UwAw@EY C wW AT #4T, §49
qfzy |

it Fraamafa ¢
TF F7 |

st TrATTEm T 90T aAEd g fw
29 TIE Wgen AAaA AZ A E |
AT qg Afwd A1 FAET FlEd ar Fq
aF | fedt # aw fad

st ME muElc g q Al A 93
Ea gl
B R i U U L A
g7 fedsm FOa7 |

MR. DEPUTY CHAIRMAN: Iam put- |
ting amendment No 4 before the House. The
question is :

4. "That at the end of the Motion, the
following be added, mmely :—

A1 wEETl & A%

'but regret th it the Address throws no
light on the reaso is for dissolving the Lok
Sabha immediate y after its last meeting'."

The motion was nei dived.

MR. DEPUTY ( HAIRMAN i

tion is:

The ques-

5. "That at the end of the Motion, the
following be added, i imely :—

'but regret th; i he Address makes no
mention of the re sons for revising the pro-
cedure of countir ; of ballot papers after the
President called \ pon the voters to elect
their representatives'.'! The motion aas at
>pld.

MR. DEPUTY i HAIRMAN: The ques-
tion is:

6. That at the er d of the motion, the follow
ing be added, name'y :—

'but regret tha: for removing the increas-
ing unemployme it, poverty, dearness and
economic dispa ity in the country, the
Address does noi lay stress on the urgent
need of forming \ tillers' platoon, an irriga-
tion service corp , and a team for the
expansion of educati in, and on limiting the

maximum income and expenditure
at
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fifteen hundred rupees per month, and on
fixing the selling price of the essential com-
modities within the range of one and a half

"

times of their cost priee'.

The House divided.
MR. DEPUTY CHAIRMAN:
Ayes . 15
Noes . 76
AYES-15

Bhandari, Shri Sundar Singh
Goray, Shri N. G.

Gupta, Shri Balkrishna
Gurupadaswamy, Shri M. S.
Mandal, Shri B. N.

Mathur, Shri Jagdish Prasad
Murahari, Shri Godey
Murthy, Shri B. P. Nagaraja
Pushpaben Janardanrai Mehta, Shrimati
Rajnarain, Shri

Reddy, Shri Mulka Govinda
Sahai, Shri Ram

Shahi, Shri Nageshwar Prasad
Singh, Shri Sitaram

Yadav, Shii J. P.

NOES—76

Abdul Samad, Shri A. K. A.
Amla, Shri Tirath Ram Ansari,
Shri Hayatullah Arora, Shri
Arjun Bhatt. Shri Nand Kishore
Bobdey, Shri S. B. Brar, Sardar
Narindar Singh Chandra
Shekhar, Shri Chandrasekharan,
Shri K. Das, Shri Balram Das,
Shri Bipinpal Dass, Shri
Mahabir Gautam, Shri Mohan
Lai Goswami, Shri Sriman
Prafulla Gujral,Shril. K.
Hussain, Shri Syed Jain, Shri A.
P. Jairamdas Daulatram, Shri
Joshi, Shri Umashanker Kalyan
Chand, Shri Kaul, Shri M. N.
Khaitan, Shri R. P. Khan, Shri
Akbar Ali Kollur, Shri M. L.
Krishan Kant, Shri Mahida,
Shri U. N.
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Mangladevi Talwar, Dr. (Mrs.)
Mehta, Shri Om

Mirdba, Shri Ram Niwas
Mishra, Shri L. N.

Mitra, Shri P. C.

Mohamod Usman, Shri
Mohideen, Shri S. A. Khaja
Mukherjee, Shri Pranab Kumar
Nandini Satpathy, Shrimati
Narayan, Shri M. D.

Narayani Devi Manaklal Varma, Shrimati
Neki Ram, Shri

Panda, Shri Brahmananda
Panjhazari, Sardar Raghbir Singh
Patil, Shri G. R.

Patil, Shri P. S.

Pratibha Singh, Shrimati
Punnaiah, Shri Kota

Purabi Mukhopadhyay, Shrimati
Purakayastha, Shri Mahitosh
Puri, Shri Dev Datt

Raju, Shri V. B.

Ramaswamy, Shri K. S.
Ramiah, Dr. K.

Reddy, Shri Gaddam Narayana
Reddy, Shri K. V. Raghunatha
Reddy, Shri M. Srinivasa

Salig Ram, Dr.

Sangma, Shri E. M.

Satyavati Dang, Shrimati
Schamnad, Shri Hamid Ali
Shukla, Shri M. P.
Shyamkumari Devi, Shrimati
Singh, Shri Bhupinder

Singh, Shri Jogendra

Singh, Shri Sultan

Singh, Shri Triloki

Sinha, Shri Awadheshwar Prasad
Sisodia, Shri Swaisingh
Sivaprakasam, Shri S.

Sukhdev Prasad, Shri

Tiwary, Pt. Bhawaniprasad
Untoo, Shri Gulam Nabi

Usha Barthakur, Shrimati
Venigalla Satyanarayana, Shri
Vidyawati Chaturvedi, Shrimati
Villalan, Shri Thillai

Yajee, Shri Sheel Bhadra
Yashoda Reddy, Shrimati

The motion was negatived.

MR. DEPUTY CHAIRMAN :
tion is:

The ques-

[ RAJYA SABHA |
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7. "That at the end of the Motion, the
following be added namely :—

'but regret that the Address makes no
mention of the desirability of reserving at
least sixty per cent of the places in all sphe-
res of life for Harijans, poor and depressed

(N1}

Muslims, and Adivasis'.

The motion itas negatived.

MR. DEPUTY CHAIRMAN: The ques-
tion is:

8. "That at the end of the Motion, the
following be added namely :—

'but regret that the Address does not
draw the attention of Government towards
curbing the misuse of the All India Radio
by it'."

The motion was negatived.

MR. DEPUTY CHAIRMAN: The ques-
tion is:

9. "That at the end of the Motion, the
following be added namely:—

'but regret that the Address does not
emphasise the democratic necessity of
making the Election Commission a non-

(N1}

Government body'.

The motion was negatived.

MR. DEPUTY CHAIRMAN: The ques-
tion is :

10. "That at the end of the Motion, the
following be added, namely:—

'but regret that the Address does not
outline the arrangements made by Govern-
ment for handing over the authorised Banks
to the Nation"."

The motion was negatived.

MR. DEPUTY CHAIRMAN: The ques-
tion is :

11. "That at the end of the Motion, the
following be added namely:—

'but regret that the Address does not
throw light on the pitiable plight of agricul-
tural and industrial labour and Government

(K1)

employees'.

The motion was negatived.
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MR. DEPUTY CHAIRMAN: The question
is:
12. "That at th - end of the Motion, the
following be added namely :—

'but regret th it the Address does not out-
line a policy for olving the various problems
faced by student I and the teachers'. "

The motion was n gatived.

MR. DEPUTY CHAIRMAN : The question

13. "That atthe end of the Motion, the
following be added namely :—

'but regret that the Address does not lay
emphasis on the need of the hour to effect
radical change in foreign policy, educational
policy, in iustrial policy and agricultural

(N1

policy'.

The motion was t f.gatived.

MR. DEPUTY CHAIRMAN :
tion is:

The ques-

14. "Thatattic end of the Motion, the
following be addesl, namely :—

'but regret tint the Address does not draw
the attention ol Government to the growing
danger posed by shrinking national
borders'." The motion was 'legatived.

MR. DEPUTY CHAIRMAN :
tion is:

The ques-

15. "That at he end of the Motion, the
following be addc 1, namely :—

'but regret that the Address fails to
caution Gover iment against the crisis
caused by continuoi :;;ly increasing

foreign and indigenous loa is'." The motion
was negatived.
MR. DEPUTY CHAIRMAN : The ques-

tion is :
16. "That at the end of the Motion, the
following be add-d, namely:

'but regret hat the Address does not spell
out a policy t< > free the country from the
menace of increasing tension between
Hindus and Iv luslims'"."

The motion wa> negatived.
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MR. DEPUTY CHAIRMAN: The question
is:
17. "That at the end of the Motion, the
following be added, namely:—

'but regret that the Address does not lay
stress on striking a just balance between
the prices of essential agricultural produce
and industrial products in order to bring
about an egalitarian society and a four-
pillar State'."

Sl TFATAD © ATHA, AT qGAE
@ w37 a71 & 1 aarafaa @gAT v
waad gar g “afE—afdr fazdm we-
fegaer e witAeaTA WEgE 77 21 We
aarad w g oA g fE o faeg |z
fa sfwwgmor § awadr W @17 -
w1 e 39 A Ffer 7L

ot gawamafa : g7, a2 A Ty
AT |

ol qANYEY © ... Fg-5T F97
FAFIAAT T4 AATEETF 73147 F
FrA § AT §ga warfia #5779 97
7 A1 faar e 27

Wt grawwfa o Amifas ggad
"I & HT T
6 roM

SHRI RAJINARAIN : No, no balance.

MR. DEPUTY CHAIRMAN: "Santulan"
means balance.

SHRI RAINARAIN : No, parity between
industrial and agricultural produce. Your
trans» lation is totally wrong.

MR. DEPUTY CHAIRMAN : Please sit
down. If you want, I will put the amendment
in Hindi.

The question is :

17, "seqa & s ® fawfafag
STST AT, AT —

g aa 2 & arfwrmor & -
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[ Mr. Deputy Chairman ]
w1 gfez & Fa w71 Fa0 Fa T
AT 7 AT 94T FI Fraa
u apifaa ggaq warfoa F9 97
Fa 7l fzar war &1

The motion was negatived.

MR. DEPUTY CHAIRMAN :  The ques-
tion is :

18. "That at the end of the Motion, the
following be added, namely :—

'but regret that the Address fails to draw
the attention of the nation to the failure of
Government in evolving a socio-economic
and political order... "

St QAAEN © AW, FHO 0E
AEE AF HEL T FOH A
Frzar g & @it gaer et w1 gqare faa
T g a8 wad w2 oam e
a wwAias we qifafoaa fr aean-
AT F A T AT AT 93 @
&\ zFmitas ve afafesd o fgan-
Saq F aEEed H Nl IR #4994 FY
ARAAET GIHT FZAl 8, a8 ghAIMF
wez qifafesa o aaresmT & fFoe
& A odr ATErT I &40 W ALY
AATZ

MR. DEPUTY CHAIRMAN :  All right,

please sit down.

The question is s

18. "That at the end of the Motion, the
following be added, namely:—

'but regret that the Address fails to draw
the attention of the nation to the failure of
Government in evolving a socio-economic
and political order in which the innocent
people of the country may get rid of official
and non-oflicial corruptions and their hands
may be strengthened by the decentralisation
of State power and money power and the
nation may be freed from the illusion of
hypocritical socialism so that true socialism I
may be ushered in The motion was negatived.

MR. DEPUTY CHAIRMAN : The ques-
tion is :

19. "That at the end of the Motion, the

following be added, namely :

'but regret that the Address fails to refer
to the serious malpractices and irregularities
that have taken place in the conduct of the
recent mid-term Elections, particularly in
respect of abuse of Governmental
machinery by the ruling party at the centre

and extremely defective electoral rolls'.

The motion was negatived.

MR. DEPUTY CHAIRMAN : The ques-
tion is :

20. "That at the end of the Motion, the
following be added, namely :

"but regret that the Address fails to refer
to—

(a) the serious misuse of the Government
machinery particularly All India Radio and
Television for the promotion of the electoral
prospects of the ruling party at the Centre
and the steps taken by Government to allay
public misgivings in this regard through a
high-powered independent probe;

(b) the fact that the electoral rolls used in
the recent mid-term elections were ex-
tremely defective as a result of which mil-
lions of bona fide electors have been cheated
of their right of franchise ;

(c) the concrete steps to be taken to solve
the problems of unemployment and rising
prices ;

(d) the measures Government proposes
to take to compel Pakistan to make amends
for the hijacking incident and to hand over
the hijackers to India ;

(e) an independent foreign policy that
should now be chalked out;

( f) the fact that for an independent
foreign and defence policy, India must
become a nuclear power ; and

(g) the fact that the Fourth Five Year Plan
would be overhauled to make Indian
economy self-reliant, dynamic and employ-
ment oriented'."

The motion was negatived.
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MR. DEPUTY CHAIRMAN : The ques-
tion is :

21. "That at the end of the Motion, the
following be added namely :

'but regret tl at the Address makes no
mention about :he failures in Plan imple-
mentation'." The motion was ru atived.

MR. DEPUTY CHAIRMAN : The ques-
tion is :
22. "That at th * end of the Motion, the
following be added, namely :

'but regret tl « the Address gives no
indication abou; the specific schemes to
solve the cruci; I problem of unemploy-
ment'."

The motion was nt.-atived.

MR. DEPUTY CHAIRMAN : The ques-
tion is:
23. "That at the end of the Motion, the
following to added, tamely :

'but regret thit the Address gives no
indication of arf immediate solution to
tackle the proble n of inflation and rising
prices." The motion was ne+ itived.

MR. DEPUTY CHAIRMAN: The question
is:

24. "That at the end of the Motion, the
following be added, lamely :

'but regret that die Address gives no indi-
cation about the mobilisation of resources
for the fulfilmei t of the socio-economic

objectives mentioi id therein'.

The motion was neg itived.

~ MR. DEPUTY ( HAIRMAN : The question
is:

25. "That at the end of the Motion, the
following be added, i amely :

'but regret that the Address makes no
reference about t le non-fulfilment of the
commitments mad to the Scheduled Castes,
Scheduled Tribes I nd Backward Classes in
the Constitution'.'

The motion was negi rived.
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MR. DEPUTY CHAIRMAN: Shri Ganeshi
Lai Chaudhary did not move his amendment.
Amendment Nos. 27 to 29 are in name of Shri
A. D. Mani. Is he pressing them?

SHRI A. D. MANI : I am not pressing.

MR. DEPUTY CHAIRMAN : Has he got
the permission of the House to withdraw his
amendment Nos. 27, 28 and 29 ?

ot TRAREY T, g | e §
SHFT A9 7T F A7 "aw # amqd
&1 38 9T AE 7 Hifaw

MR. DEPUTY CHAIRMAN : As no leave
has been granted by the House, Amendment
Nos. 27, 28 and 29 are before the House.

WY TR © 5T qF aqd
e fmm & aga oit aav 37 994 2y
wE R, IF fw AT w7 @y F e
TEAE Y AT T F AT A A

ot gewamnfa : §5 w2 Far AT
A U, G F A2 e F qmm w9 )

Wt TwmTEy g franr ¥ e
aar Ffa 1 a7 27 afawr a#t 2 fr

9T FL AT A FL )

q gwEAnfa g F qm gy
FUN T 78t %7 777 ar fx UF HZET AT
fawz & ar oiziz fazgr AT T qFT |
gafan €= ¥ Fra 75T W& 2T ZIT
gram @ dfon o

~ MR.DEPUTY CHAIRMAN : The question
IS

27. "That at the end of the Motion, the
following be added, namely :

'but regret that while the Address has
made references to the General elections
and the verdict of the people, it does not
contain any scheme of reform of elections
and ¢ their pocedures which would ensure
the adequate reflection of the true will of
the people'." The motion was negatived.
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MR. DEPUTY CHAIRMAN : The question
is i
28. "That at the end of the Motion, the
following be added, namely :

'but regret that, while the Address men-
tions the Government's social objective of
ceiling on urban property, it does not mention
the need for a preliminary enquiry State by
State about the adequacy of ceiling from the
point of view of social justice so that
distortions and inequalities do not appear in
the picture when the social objective is
implemented"." The motion was negatived.

MR. DEPUTY CHAIRMAN : The question

29. "That at the end of the Motion, the
following added, namely :

'but regret that while the Address contains
references to unemployment it has not
announced any measure of immediate finan-
cial relief in the form of an allowance to
those who have been unemployed for over

three years'.

The motion was negatived.

MR. DEPUTY CHAIRMAN : Amendment
Nos. 30 to 56 are in the name of Shri J, P.
Yadav. Do you want to press them ?

oY FNAEEY NEIX q03F ;92 30 )
T EH AZN 979 79, T4 G G271 979 )

ot geawmfa -7 FgT Z
A TFA W TELA AZT & |

FA4T1

I WAIFEA qWE ARA: AN 7
difsm )

Y URATEN : AT ATRT TRT
TAAT AFEAT 41T A157 fwfaezs w7 qraor
TFTA )

oY geaamfa : AT Iy A a9

SOITT 3 @0 OT OTAT soier sl
SHRI BHUPESH GUPTA : In the past 1

must have also moved some 200
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Everything was not read out. Shri Rajnarain
wanted them to be read out and they were
readout. If everything is to be read out, it is a
torture.

MR. DEPUTY CHAIRMAN : Then, you
have to change the rule accordingly.

SHRI BHUPESH GUPTA: I am speaking
about the reading out only. Reading out is not
necessary.

1 TAATTOQO © =7 g JF 7 AT
FAAAA AT AF FTEI A1 0F AFI( Fe2 0 07
#1 w0 fasa warEsd #9E F 0T H,
IAH T ZT AT | FFAAT 97§ A A
939 % 93¢7 W1 UHIHZ 29 &, ¥ 42
qAqFAT A E 7

SHRIMATI PURABI  MUKHOPA-
DHYAY : There is no question of reading
out everything.

| URAIUAT g F@AST  Fr
HIT9T U8 §1 |, HATIWF  ITH 93
faar sy . I

SHRI CHANDRA SHEKHAR: Sir, I have
a suggestion to make. If there is a rule like
that, the House is competent to suspend that
rule. The time has come when the Leader of
the House or the Chief Whip should move
that this rule should be suspended because if
two or three Members become unreasonable
and try to waste the time of the House, the
House cannot undergo this torture. (Interrup-
tions). When I am speaking, I hope the hon.
Member will have some patience. Mr. Deputy
Chairman, my only request is,..

St TANQAN : N F AT TC §T
qAE I AT |

SHRI CHANDRA SHEKHAR : Mr. De-
puty Chairman, Sir, I shall request my friend,
Shri Rajnarain, through you that he should
have some patience and some decency to hear
others also.

HJ IANTAY ¢ F A FeEgET o i
Fgar FJzAr g 7 fam & ofmdas &
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TEAM A AT qg WA A IWE T@
@ 2 1 ag 7 ¢ 5 faaw aege
% faar @@ = faw ) w12 qwg
LR ARCE

SHRI CHANDR \ SHEKHAR : Mr. De-
puty Chairman, Sii if it is occasional, it is

some what interestin r. But if it becomes per-
manent. . .

(Int rruptions)

=t AT | AT T aga
Fra 21 AT gft 37w d dd
72 21 9 | SAEEF  geAr HA & |

SHRI CHANDRA SHEKHAR : Butifit
becomes a permanei t phenomenon, it becomes
annoying and disgra eful to the whole House.
Now, Sir, I have m; le the suggestion. .. (1
terruptions)

St TR AT, T FeraE
w9 ga ¥ fau gsedt 1 3Aer AaE
W AT AE Az A1 T AAT AT
iz § gl 2 oA #zq 9 fF o®a
aers % faar @ A1 IE aqg A
ST AR T ETH aAar g, a8 44 74
qvE T GAME Z F 2| AT HEA E I
g #fzu & g% 7 | 91T AT A
Fa1 ZIfaT |

MR. DEPUTE
order please.

CHAIRMAN: Order,

SHRI CHANDI- A SHEKHAR : Mr. Deputy
Chairman, Sir, [ know that Mr Rajnarain has
nothing to d< with effrontery. For him there
is no limit o that. He can indulge in any
language and I do not take him seriously at
any time. I ta:e only seriously the time of the
House. Any sp ech of Rajnarain and any
acrobatics of his ( 0 not make any impression
upon me or upon th country or on anybody. . .
(Interruptions)

st veaRraw R 9 FEEr
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AHTFT F FUT F A A A@TH
foz wm s 1 gz 73 wd wfasd
a'iré e iR E"T?ﬁ:’ql“& | (Interrupiions)
aug 1 A2 T & AT, H(T IT GF=TT
F1 & 5w | Jq7 W= 43 &, 4z v
T AT AT IH Arfo )

SHRI CHANDRA SHEKHAR :
made the suggestion, Sir, . . .

I have

(Interruptions)

sl AT AT, A
(Interruptions)

SHRI CHANDRA SHEKHAR: Sir, under
Rule 267 of the Rules of procedure, I move
that this Rule should be suspended and the
Chair should not be called to read out all the
amendments before the House.

SHRIMATI
second this.

YASHODA REDDY: I

SHRI MONORANJAN ROY : Sir, to
suspend the rule at the request of one Member,
I think, is not... (Interruptions).. .It is the right
of the Opposition...

(Interruptions)

St TRATEW: 21 F1 ZA FEIHT
F a9 97 TE q9T 3 |

SHRI CHANDRA SHEKHAR : We cannot
be cowed down by one Member who is out to
demolish all decency and decorum of this
House. . .

(Interruptions)

MR. DEPUTY CHAIRMAM: Order,
please.

st CEATOAY - AT g9 A | F19
TTIF AZT &1 T OF HrIHT A AT ATAT
A FT FEGTRC FAT F1Z7 2 |

SHRI CHANDRA SHEKHAR : Mr. Deputy
Chairman, Sir, the majority has been given by
the people to you. We cannot allow certain
people to demolish the parliamentary system
by sheer hooliganism in the House..
(Interruptions)
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st TmArTEn : AT, A T=qq
foar 2 ar w8t 7 swe e weRE faar
& &1 3w 7T AZT AN

ot wgsaz : qzq & Fro s
qE0

SHRI RAJNARAIN : Who are you ? . ..
Who are you ?

st gomamfa . q afzn 0 wEw
TS|

SHRI RAJNARAIN :
many people...

I have seen so
{Interruptions)

MR. DEPUTY CHAIRMAN: Order,
order, please.

SHRI RAJNARAIN :
some discussion.

There must be

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AEEAIRS (SHRI K.
C. PANT) : This debate is not very clear. Are
we debating whether there is a rule which
makes it obligatory for you to read the
amendments ? I do not find any such rule in
this.

SHRI CHANDRA SHEKHAR : You said
that there is a rule.

SOME HON. MEMBERS : There is no
rule.

SHRI BHUPESH GUPTA : Which rule ?

MR. DEPUTY CHAIRMAM : I have not
given any permission to suspend any rule...
(Interruptions)

THE LEADER OF THE OPPOSITION
(SHRI M. S. GURUPADASWAMY) : Sir,
there are no rules governing this particular
situation. But, in the absence of rules, we are
guided by the Chair and also we are obliged
to maintain the dignity of the House and we
are in agreement with that. Sir, in this
particular case I suggest that whenever a
Member asks the Chair to read out his

[ RAJYA SABHA |

amendment, I think the Chair may read out
the amendment and put it to vote, but in other
cases we may not
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do that. Therefore, Rajnarain has demanded
from the Chair that his amendment may be read
out and you have read out the amendment and I
think some hon. Member has also asked that
his amendments may be read out. If we are
persuaded to agree to your suggestions, we will
have no objection. But there are no rules
governing this particular situation. Therefore,
while we agree that the amendments need not
unnecessarily be read out because it will
consume the time of the House, only in excep-
tional cases, where the Members are exercised
so much about their amendments being read
out...

MR. DEPUTY CHAIRMAM : There are
about forty amendments.

SHRI M. S. GURUPADASWAMY:: Quite
right. The better course would be this : The
hon. Member who moves such amendments
may select such amendments which are
important from his point of view and they may
be allowed to be read. I think that this should
be observed.

ol WNIEE qWIR AT AW, F
Ggd  FFEdl & A% 9T IIAT AIGAT AT
gatay fF RWAAE a5 A1 qezaEv o
TG AAT T HIET FT AqLAqfad
17 F-FAT BT AV ZIS AT L. . .

SHRI CHANDRA SHEKHAR :1 have
used only parliamentary language.

DR. K. MATHEW KURIAN : You have
used the word "hooliganism".. .

SHRI CHANDRA SHEKHAR : We cart not
allow anybody to disrupt Parliament. . .
(Interruptions)

MR. DEPUTY CHAIRMAN: Order,
order, please.

o} CRANWY 9 G FEgET o7
FOUWE FEE | FHAAL T FAA-
faow gw oW1 7 =@ w8 gvar o/
q a1 SEgET @t wewel g
wign  fafamezr @1 gdiafaom w8 =w
qFAT 8 |
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SHRI BHUPESH GUPTA : My Point is
this. Our friend, Mr. Ciandra Shekher, moved
a motion under Rule 2 :>7. . .

MR. DEPUTY C UAIRMAN : He has not
moved it.

SHRI BHUPEt H GUPTA: He just wanted
your permission to move it. You have
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not given the permission. Neither should you
give the permission. I sympathize with him.
But we are suffering from the same
afflictions. Is there any Rule in the Rules of
Procedure that the amendment should be read
out ? You cannot make a sub-rule and then
ask him to do it. All that we are concerned

with is a kind of convention which has been
followed. Conventions are not rules. ..

SHRI RAJNARAIN : It has no force.. .
(Interruptions)

SHRI BHUPESH GUPTA: Mr. Raj-narain
is stronger than Rules, Conventions— both.

SHRI RAJNARAIN : Yes, because I know
more than what you know. Surely I know.. .

SHRI BHUPESH GUPTA: Surely you
know; otherwise how you will be Rajnarain if
you do not konw more.

Sir, all I say is that no Rule is involved here
at all. As far as my friend, Mr. Rajnarain, is
concerned, he insisted that his amendments
should be read out. I sympathise with him
because some Members in this House never
read Mr. Rajnarain's amendments but as far as
others are concerned, we all read their
amendments. Therefore why should they insist
on their amendments being read out ? You
appeal te the Members at least for the shake of
sympathy towards you. ..

MR. DEPUTY CHAIRMAN: I can read
those amendments all right but it is a question
of the time of the House.

SHRI BHUPESH GUPTA : You are a
young man ; yon can take it, I know. You can
read the whole Mahabharat but the point is
why should we be tortured here ? We have
read very carefully the hon. Member's amend-
ments. I have read them carefully and in fact I
have read them out to others also.

SHRIMATI YASHODA REDDY : As it
has been stated, every Member is supposed to
have read the amendments. Whether they
have read them or not is a different matter but
they are supposed to have read them and it is
purely chair's discretion, if any Member
insists that his amendment should bejread out
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to read it out or not. If reading out is for the
convenience of the House it may be all right
but if somebody makes a nonsense of the
whole thing then you should use your
discretion and not allow that kind of thing.

=t sqmAfy @ 3w 3, A # 57
TENAT—AET 97 AT H{ Tmi—FF v
FE ®F 40 & A1 azp 97 A 20 fogg
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SHRI BHUPESH GUPTA : Sir, hereI'
suggest, if there is a rule which enjoins on you
to read out, it may be so changed as to make
Mr. Rajnarain read it out.

MR. DEPUTY CHAIRMAN:
please.

Order,

The question is :

30. "That at the end of the Motion,
following be added, namely :—

the

'but regret that the Address does not throw
any light on the highhandedness and
irregularities perpetrated during the last
general Elections, such as misuse of money
power, publicity by Radio and Television
for the new Congress, delayed counting of
ballot papers by the Election Commission,
sudden changes made in the procedure of
counting of ballot papers, non-availability
of correct Electoral Rolls, ignoring of the
use of physical force in elections and not
making arrangements for casting votes
peacefully, freely and fearlessly'." The
motion was negatived.

MR. DEPUTY CHAIRMAN : The ques-
tion is :
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31. "That at tie end of the Motion, the
following be added lamely :—

"but regret that there is no directive in
the Address for he constitution of an Enqu-
iry Commissioi to go into the allegations
made by promi ient persons of the country
in regard to tht misuse of authority during
the recent Gem ral Elections and the mani-
pulation of elec ion results."

The motion was rsgatived.

MR. DEPUTY CHAIRMAN : The ques-
tion is :

32. "That at the end ofthe Motion, the
following be added namely :—

'but regret that the Address does not
throw any lighi on the problems of poverty
and unemployi xnt which are the outcome
of 23 years ol Congress rule and on the
means of soh ng them by enshrining the
"Right to Em] oyment" as a Fundamental
Right in the < onstitution through a Cons-
titutional amei dment."

The motion was negatived.

MR. DEPUTE CHAIRMAN: The ques-
tion is :

33. "That at the end of the Motion, the
following be adde, namely :—

'but regret tiat there is no indication in
the Address in regard to the granting of the
right of franch se to persons in the age
group of 18 to 21 ye; a" The motion wa:
negatived.

MR. DEPUT1 CHAIRMAN : The ques-
tion is.

34. 'That at the end of the motion, the fol
lowing be added, riamely :—

'but regret that the Address makes no
mention of rranting interest-free loan to
farmers for a eriod of five years for procu-
ring impleme; ts, seeds and fertilisers so
that the country Bay be self-sufficient in
food in a short perod of time." The motion
wa negatived.

MR. DEPUT r CHAIRMAN : The ques-
tion is :
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35. "That atthe end ofthe Motion, the
following be added, namely :—

'but regret that the Address does not indi-
cate that the national income could be
increased by 10 per cent by making the
Plan a Swadeshi Plan and by not depending
on foreign money for its implementation."
The motion was negatived.

~ MR. DEPUTY CHAIRMAN : The question
is:

36. "That at the end of the Motion, the
following be added namely :—

"but regret that the Address makes no
mention of the number of the unemployed
and semi-enrtployed educated persons,
specialists and others in the country and of
the means of providing them employment
without taking recourse to slogan-monger-
ing."

The motion was negatived.

MR. DEPUTY CHAIRMAN : The question
is :

37. "That at the end of the Motion, the
following be added, namely :—

'but regret that the Address does not spell
out the measures that should be taken to
solve the problem of non-availability of
drinking water in lakhs of villages in the
country."

The motion was negatived.

MR. DEPUTY CHAIRMAN: The ques-
tion is :

38. "That at the end of the Motion, the

following be added, namely :—

'but regret that the Address does not
throw any light on formulating a Master
Plan including a programme for flood con-
trol, providing irrigation facilities, checking
soil erosion, developing fisheries and navi-
gation, and for providing canal system for
the river Ganga with her course of 1500
miles influencing the lives of 21 crores of
people." The motion was negatived.

MR. DEPUTY CHAIRMAN : The ques-
tion is :

39. "That at the end of the Motion, the
following be added, namely :
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"but regret that the Address does not
throw any light on the procedure to be
adopted for advancing loans to small far-
mers, small entrepreneurs and to those
persons who want to launch an enterprise
of their own and who are not able to
furnish security for such loans." The
motion was negatived.

MR. DEPUTY CHAIRMAN; The ques-
tion is

40. "That at the end of the Motion, the
following be added, namely :

"but regret that the Address does not
indicate the measures to be taken to
provide electricity to farmers and villagers
at cheap rates." The motion was negatived

MR. DEPUTY CHAIRMAN: The ques-
tion is

41. That atthe end of the Motion, the
following be added, namely :

"but regret that the Address makes no
mention of the measures to be adopted for
the rehabilitation of persons affected by
the erosion on the banks of rivers and for
providing houses near the place of their
work to the jhuggi-jhopri dwellers in the
cities." The motion was negatived.

MR. DEPUTY CHAIRMAN:
tion is :

The ques-

42. "That at the end of the Motion, the
following be added, namely :

"but regret that the Address makes no
mention of the measures to be adopted for
providing drinking water, clean and tidy
houses, medicines, education, employment
and security of life, to usher in 'Ram
Rajya’ of Mahatma Gandhi's conception."

The motion teas negatived.

MR. DEPUTY CHAIRMAN: The ques-
tion is:

43. That at the end of the Motion, the
following be added, namely : —

'but regret that the AddreSs does not
indicate measures to be adopted for
workers
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participation in the management of mills
and factories and for making them co-
sharers of the same."

The motion was negatived.

MR. DEPUTY CHAIRMAN : The ques-
tion is :

44, That at the end of the Motion, the
following be added, namely :—

'but regret that the Address makes no
mention of the measures to be adopted for
the use of the national language in the
transaction of business in the country and
abroad." The motion was negatived.

MR. DEPUTY CHAIRMAN : The ques-
tion is :

45. "That at the end of the Motion, the
following be added namely : —

'but regret that the Address does not
indicate the measures to be adopted for
ensuring a fair price to the agriculturist for
his produce vis-a-vis the prices of non-
agricultural commodities." The motion was
negatived.

MR. DEPUTY CHAIRMAN: The question
is:

46. "That at the end of the Motion, the
following be added, namely :—

'but regret that the Address does not
spell out the steps to be taken by India to
recover the thousands of square miles of its
territory under Chinese Occupation.”" The
motion was negatived.

MR. DEPUTY CHAIRMAN: The ques-
tion is :

47. That at the end of the Motion; the
following be added, namely :—

'but regret that the Address makes no
mention of the measures to be taken for the
security of the country keeping in view the
fact that China is equipped with nuclear
weapons and ballistic missiles and has
friendly relations with Pakistan."

The motion was negatived.



285 Motion of Thanks

MR. DEPUTY CHAIRMAN : The question
is:

48. "That at tle end of the Motion, the
following be added, namely :

'but regret tl at the Address does not
indicate the measures to be adopted for
checking the intj usion of big Powers in
the Indian Ocean."

The motion was nn'atived

MR. DEPUTY CHAIRMAN: The question
is:

49. "That at tle end of the Motion, the
following be added, -amely :—

'but regret tha . the Address does not
make mention of the fact that the New
Congress had entered into an alliance with
the Muslim League in the la.'t: General
elections, thereby preparing grour i for
another partition of India."

The motion was ne -atived.

MR. DEPUTY CHAIRMAN : The question

50. "That at the end of the Motion, the
following be added namely :

'but regret tha: the Address does not
spell out further me sures to be adopted
with regard to the hij icking and blowing
up of the Indian Air ines' plane and
Pakistan ~ Government's  reiijtal  for
repatriation of the hijackers and pa- ment

(1)

of compensation'.

The motion was ne -atived.

MR. DEPUTY CHAIRMAN : The ques-
tion is :

51. "Thatatth end of the Motion, the
following be added namely :

'but regret tha the Address does not
mention as to how the attempts to
encourage defections being made by the
ruling party at the Centre may be
checked'."

The motion was ne >atived.

MR. DEPUTY CHAIRMAN : The ques-
tion is :
52. "Thatatth end of the Motion, the
following be added, namely :
'but regret tha the Address does not
throw light on how 1 le increasing
incidence of
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violence in the country and the communal
and secessionist tendencies encouraged by
Government may be checked'." The motion
wos negatived.

MR. DEPUTY CHAIRMAN ; The question
is :

53. "That at the end of the Motion, the
following be added, namely :

'but regret that the Address makes no
mention as to how the faith of the peonle and
the politicians in democracy and elections
could be sustained'." The motion was
negatived.

MR. DEPUTY CHAIRMAN : The question
is:

54. "That at the end of the Motion, the
following be added, namely :

'but regret that the Address does not
enumerate the measures as to how and in
what manner the mineral resources of India
particularly that of Bihar should be
exploited and how those places where
minerals are located should be linked by
rail and road so that the country is made
self-sufficient in respect of minerals and the
finished goods instead of raw materials are
exported thereby increasing the income of
the country'." The motion was negatived.

MR. DEPUTY CHAIRMAN : The ques-
tion is :

55. "That at the end of the Motion, the
following be added, namely :

'but regret that the Address does not indi-
cate the steps to be taken for speedily
raising the economic, social and
educational level of Harijans and tribals
and for preventing their proselytization'."

The motion was negatived.

MR. DEPUTY CHAIRMAN : The ques-
tion is :

56. "That at the end ofthe Motion, the
following be added namely :

'but regret that the Address does not
emphasise the need of enacting legislation
for banning cow slaughter and also does
not indicate the steps to be taken for the
preservation of the cow and its progeny'."
The motion was negatived.
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MR. DEPUTY CHAIRMAN: Amendments
Nos. 57 to 75 are before the House. Mr. Niren
Ghosh is not here. I am putting them to the
House...

SHRI K. P. SUBRAMANIA MENON
(Kerala) : Iwould like to say...

MR. DEPUTY CHAIRMAN : They were
moved by Mr. Niren Ghosh and not by you.
You may have given notice of the
amendments, but the amendments were moved
by Mr. Niren Ghosh.

SHRI GODEY MURAHARI (Uttar Pra-
desh) : If five Members have given notice of
the amendments, it means the other Members
have also a say.

MR. DEPUTY CHAIRMAN : Only one.

SHRI GODEY MURAHARI : Then, I
object. I have given notice of amendments
which are also in the name of Shri Rajnarain.
He is moving them. Does it mean that I cannot
be a mover of the amendments ?

SHRI BHUPESH GUPTA: Notice of
amendments you may give.

MR. DEPUTY CHAIRMAM : Only one
Member can move it.

SHRI GODEY MURAHRAI : Of course,
hot. The first Member formally moves it.

MR. DEPUTY CHAIRMAN: It has already
been moved by Mr. Niren Ghosh.

SHRI GODEY MURAHARI
also signatories.

: They are

MR. DEPUTY CHAIRMAN : The notice
of amendments was given by five Members,
Mr. Niren Ghosh was present and he moved
the ameddments. If Mr. Niren Ghosh had not
moved them, you could have moved them.
Now, the amendments have been moved by
Mr. Niren Ghosh. He alone can withdraw them
and he alone can make any other suggestion.

SHRI GODEY MURAHARI :
extraordinary procedure.

It is an

MR. DEPUTY CHAIRMAM : This is the
correct procedure, please sit down.
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SHRI GODEY MURAHARI: Then, why
should five be allowed to move the amend-
ments ?

MR. DEPUTY CHAIRMAN: The amend-
ment can be moved at one time only by one
Member. It cannot be moved many times.

SHRI M. S. GURUPADASWAMY : There
seems to be some misunderstanding. If there is
more than one Member....

SHRI BHUPESH GUPTA : There cannot
be two movers of a motion. There can be a
hundred Members to give notice of a motion,
but there can be only one mover.

SHRI M. S. GURUPADASWAMY : There
are two positions. You are taking up a position
by which you say that each amendment can be
moved by only one Member and not more than
one. That is your position. Now, he has taken
up another position. He says that more than
one Member can move the same amendment.

Let us have the procedure. Let us under-
stand the position. Now many Members give
the same amendment, for instance, and accor-
ding to Mr. Bhupesh Qupta only the first
Member who moves amendment is the mover,
the other names are only signatories. I think
there is no rule which prevents the others. All
these years my understanding of the rules was
that along with the first others are also
bracketed. They are also to be considered as
movers of the same amendment. In case the
first Member is absent from the House, then
the other Members have the right to move
those amendments.

MR. DEPUTY CHAIRMAN : There is
doubt about it. They can move the amend-
ments, but that is not the point.

SHRI M. S. GURUPADASWAMY
Others should also be deemed to have moved
the amendment.

St ANIEE G A ¢ HTT OF 7
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MR. DEPUTY CHAIRMAN : Notice of a
motion or notice of an amendment is given
by as many Memb. rs as they like, and after
that when the queston of moving the amend-
ment in the House comes, the first Member
in whose name the i lotion stands or the
amendment stands gets up and moves it.

SHRI GODEY MURAHARI : The others
are also supposed U move it.

MR. DEPUTY CHAIRMAN: Please listen.
The first Member who has moved it, that
motion or ame idment is before the House.
Then the second, t; iird and fourth Members
cannot move the ai .endment a second time.
( iterruption)

SHRI GODE-i MURAHARI : Please
listen to me. You lo not know anything. I
am sorry to say that. It is a fantastic sugges-
tion. Please listen o me. If I want to move an
amendment ai d if somebody else wants to
know the amendment...

MR. DEPUTY CHAIRMAN : No, no ;

he cannot.

SHRI GODEY MURAHARI Please
listen to me first. You listen to me. I will ex-
plain to you now. I want to move an amend-
ment. The same amendment is to be moved
by Mr. Mishra. T le same amendment is to
be moved byShriAkl or. All Khan. Supposel
want to move it and I move it. Their names
are also there. Then decide I am not going to
press it. Suppose Vlr. Mishra wants to press
it. Do you mean to Hff that he has no right
just because my name iappens to be number
one in the list ? Defin tely not. I have moved
the amendment and i> stands in the names of
all those whose nami I are there. If I decide
not to press it and if t e second Member
wants to press it, he has e rery right to press
it, unless they give it to yoi in writing that
they have nothing to do witl the amendment.

MR. DEPU1Y CHAIRMAN : I have
understood your point. Mr. Murahari got
into the heat of the moment. 1 am not
differentia-
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ting between the right to move and the right to
withdraw the amendment. He says suppose the
mover of the amendment wants to withdraw
and another person who has appended his
name to the amendment or motion does not
want that the amendment should be with-
drawn, then what is the position. That is the
question he has posed. May I say even if the
Member who has appended his name refuses
to withdraw or any other Member refuses to
give permission to withdraw the amendment,
the amendment is the property of the House
and it will have to be voted upon ? Please
listen. If the Member who has moved the
amendment says that he wants to withdraw, he
will not be allowed to withdraw the amend-
ment even if he wants that even if one Member
desires to oppose it. I am only saying this thing
that once the amendment is moved by one
member, another Member cannot get up and
say he wants to move the same amendment
again. He cannot say that. The motion or the
amendment can be moved once only in the
House. It cannot be moved a second time.

SHRI GODEY MURAHARI : You are
wrong on this point. When I move, it does not
mean that all the other Members are not
allowed to do so.

SHRI BHUPESH GUPTA :
stages here. You should not confuse one with
the other. One is when the amendments are
moved and the other is when the amendments
are voted. When the amendments are moved
—I am not concerned with the stage of voting
—if a Member moves an amendment, another
Member can say, "I also move it." You cannot
prevent it because he has certain rights, status,
etc. Now, if for example only one Member has
moved it and it comes to the stage of voting,
naturally, unless he wants to withdraw it, the
Member would state that he wants to press it—
only the Member who has actually moved it.
It is based on the act of moving as distinct from
the fact of notice that you have received. If,
for example, he wants to say that "I want to
withdraw it", having moved it, it is not only up
to anyone of the four notice-givers but also to
any Member of the House to prevent the
withdrawal of that motion. That right is there.
But -the Member who has actually moved—
I underline the word 'actually' —does not
acquire the status of a mover of the
amendment. This is all that I say.

There are two
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SHRI K. P. SUBRAMANIA MENON : Sir,
my intention in standing up was not to
withdraw the amendment or anything. What I
wanted to tell you was that we wanted to press
only amendment No, 60.

MR. DEPUTY CHAIRMAN : For division

SHRI K. P. SUBRAMANIA MENON :
Yes, division. That was all that I wanted. I do
not know why you all have made so much
fuss.

MR. DEPUTY CHAIRMAN : Mr. Menon
not only you but any Member of the House
can get up and ask for a division on any
amendment. There can beno doubt in it. You
say that you want division on amendment No.
60?

SHRI GODEY MURAHHRI: When next
time six of us give amendments, all of us will
get up and move.

MR. DEPUTY CHAIRMAN: That will not
be allowed under the rule. I can say that. Only
one mover can do that.

SHRI GODEY MURAHARI : That will
have to be, Sir.

MR. DEPUTY CHAIRMAN ; You please
study the rule. The question is :

57. "That at the end of the Motion, the
following be added, namely :—

'but regret that the Address does not
mention any intention on the part of the
Government to curb the right to compensa-
tion by the feudal property owners and big
monopoly capitalists."

The motion was negatived.

MR. DEPUTY CHAIRMAN : The ques-
tion is :
58. "That at the end of the Motion, the
following be added, namely :—
'but regret that the Address does not
mention any measures to abolish foreign
private capital'."

The motion was negatived.

MR. DEPUTY CHAIRMAN: The question
is
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59. "That at the end of the Motion, the
following be added, namely :—

'but regret that the Address does not refer
to the measures to be taken to curb expan-

sion of Indian big business'.
The motion was negatived.

MR. DEPUTY CHAIRMAN: The ques-
tion is :

60. "That at the end of the Motion, the
following'.be added, namely :—

'but regret that the Address does not mention
any measure for granting the States..the widest
measure of autonomy so that they can
develop without being dependenton and
restricted by the Centre.

The House divided.

MR. DEPUTY CHAIRMAN :

Ayes . 5
Noes . 65
AYES—S5

Choudhury, Shri Suhrid Mulick
Menon, Shri K. P. Subramania
Ganguly, Shri Salil Kumar Roy,
Shri Monoranjan Mathew
Kurian, Dr. K.

NOES-65

Abdul Samad, Shri A. K. A.
Amla, Shri Tirath Ram
Ansari, Shri Hayatullah

Arora, Shri Arjun

Bhatt, Shri Nand Kishore
Chandra Shekhar, Sbri

Das, Shri Bipinpal

Gautam, Shri Mohan Lai
Goswami, Shri Sriman Prafulla
Gujral, Shri I. K.

Jain, Shri A. P.

Jairam Das Daulatram, Shri
Kalyan Chand, Shri

Kaul, Shri M. N.

Khaitan, Shri R. P.

Khan, Shri Akbar AH

Kollur, Shri M. L.

Krishan Kant, Shri
Mangladevi Talwar, Dr. (Mrs.)

Maragatham Chandrasekhar, Shrimati
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Mathur, Shri Jagdisl Prasad

Mehta, Shri Orn Mirdha, Shri

Ram K iwas Mishra,

Shri L.N. Mitra,

Shri P. C. Mohamod Usman,ri
Mohideen, Shri S. A. Khaja
Mukherjee,

Shri Pra lab Kumar Narayan,

Shri M. I
Narayani Devi Man iklal Varma,
Shrimati Neki Ram, Shri Panda,

Shri Brahma ianda Panjhazari, Sardar
Haghbir Singh Patil, Shri P. S. Pratibha
Singh, Shrimati Punnaiah,

Shri Kot Purabi Mukhopadh- ay,
Shrimati Purakayastha,

Shri vlahitosh Puri,

Shri Dev Datt Raju,

Shri V. B. Ramaswamy,

Shri. S. Ramiah, Dr. K. Reddy,
Shri K. V. Raghunatha Reddy,

Shri M. Srii ivasa Salig Ram, Dr.

Sangma,

Shri E. M Satyavati Dang,

Shrimati Shyamkumari Devi.

Shrimati Singh, Shri Bhupin er Singh, Shri
Jogend' 1 Singh, Shri Sultan Singh,

Shri Triloki Sinha,

Shri Awadht shwar Prasad Sinha,

Shri Ganga -haran Sisodia,

Shri Swaisi igl Sukhdev Prasad,

S! ri Tiwary, Pt. Bhawa iprasad Untoo,
Shri Gularn Nabi Usha Barthakur
Sh imati Venigalla Satyanar i.yana,
Shri Vidyawati Chatun <:di,

Shrimati Yadav.ShriJ. P. Yadav,

Shri Shyan Lai Yajee, Shri Sheel Biadra

Yashoda Reddy,

SI rimati The motion was negatived

MR. DEPUTY CHAIRMAN : The que
tion is :

61. "That at the end ofthe Motion, the
following be added, namely:—

'but regret to note that the Address has
failed to mention the fascist type of repres-
sion let loose on the people of West Bengal
and the politics of murder and assassination
initiated by the Government of India under
President's Rule against the democratic

forces in that State'.

The motion was negatived.

MR. DEPUTY CHAIRMAN : The ques.
tion is :

62. That atthe end ofthe Motion, the
following be added, namely .»—

'but regret to note that the Address does
not mention the Government of India's
policy on land reforms in concerte terms
and has not declared a moratorium on

peasants' indebtedness'.

The motion was negatived.

MR. DEPUTY CHAIRMAN : The ques-
tion is :

63. "That at the end of the Motion, the
following be added, namely :—

'but regret to note that the fourteen natio-
nalised banks have not advanced direct
loans to the poor and peasants against crops
in order to free them from the shackles of

"

money-lenders'.

The motion was negatived.

MR. DEPUTY CHAIRMAN : The ques-
tion is :

64. "That at the end of the Motion, the
following be added, namely :—

'but regret to note that the Address makes
no mention of the measures taken by
Government to reopen all the closed facto-

"

ries all over India'.

The motion was negatived.

MR. DEPUTY CHAIRMAN :  The ques-
tion is :

65. "That atthe end ofthe Motion, the
following be added, namely :—
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'but regret to note that while the
Government talks of crash programmes
etc. for relieving rural unemployment it is
at the same time resenting and
encouraging rationalisation, automation
and mechanisation of agriculture, thus
throwing out millions of people from their
existing employment both in urban and
rural areas'." The motion was negatived.

MR. DEPUTY CHAIRMAN : The ques-
tion is :

66. "That at the end ofthe Motion, the
following be added namely :—

"but regret to note that the Government
has not cared to announce any firm
and effective steps to curb the rise in
prices, black-marketing, hoarding, etc'."
The motion was negatived.

MR. DEPUTY CHAIRMAN : The
question is :

67. "Thatat the end ofthe Motion, the
following be added namely :—

'but regret to note that the Address does
not mention any steps .to amend the
electoral laws to provide for proportional
representation which only can ensure a
democratic Parliamentary system'."

The motion was negatived.

MR. DEPUTY CHAIRMAN : The
question is :

68. "That at the end ofthe Motion, the
following be added, namely :—

'but regret to note that the Address does
not make any mention of the question of
abolition of the post of Governors in
States and measures to stop the imposition
of President's Rule'."

The motion was negatived.

MR. DEPUTY CHAIRMAN: The ques-
tion is:

69. "That at the end of the Motion,
the following be added, namely: 'but regret
to note that the Address does not make any
reference to the increasingly frequent use
of the Armed Forces for suppression of
democratic movement'." The motion was
negatived.

MR. DEPUTY CHAIRMAN : The ques-
tion is :

70. "That at the end ofthe Motion, the
following be added, namely :—

'but regret to note that the Address does
not mention the question of abolition of
privy purses of former rulers without
compensation"" The motion was negatived.

MR. DEPUTY CHAIRMAN : The ques-
tion is :

71. "That at the end ofthe Motion, the
following be added, namely :—

'but regret to note that the Address
ignores the question of full diplomatic
recognition of the Democratic Republic of
Vietnam, Democratic People's Republic of
Korea, the German Democratic Republic,
in subservience to imperialist pressure and
blackmail'."

The motion was negatived.

MR. DEPUTY CHAIRMAN : The ques-
tion is :

72. "That at the end of the Motion, the
following be added, namely :

'but regret to note that the Address fails
to condemn U. S. aggression in Vietnam,
Laos and Cambodia and the military occu-

(X1}

pation of South Korea'.

The motion was negatived.

MR. DEPUTY CHAIRMAN : The ques-
tionis s

73. "That at the end ofthe Motion, the
following be added, namely :—

'but regret to note that the Address
ignores the question of the Government of
India's banning of trade with North
Vietnam and to take any steps to promote
trade with Democratic People's Republic of
Korea and Cuba." The motion was
negatived.

MR. DEPUTY CHAIRMAN : The ques-
tion is :

74. "That at the end of the Motion, the
following be added, namely :—
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'but regret to i ote that the Address does
not mention the question of quitting the
British Commonvealth even after the Rho
desian issue anD the arms aid to South-

"

Africa and racial mraigration laws'.

77K motion was negatived.

MR. DEPUTY CHAIRMAN : The ques-
tion is :

75. "That at the end of the Motion, the
following be added, lamely :—

'but regret to note that the Address does
not mention the i threat to peace and inde-
pendence of the people around Indian
Ocean due to the establishment of British
and American bases in that area.' " The
motion was negatived.

MR. DEPUTY (HAIRMAN :  The ques-
tion is :

76. "That at tin end of the Motion, the
following be added, namely :

'but regret t :at Government have not
been able to ass jt the State Governments
which have intro luced land legislation'."
The motion was neatived.

MR. DEPUTY CHAIRMAN : The ques-
tion is :

77. "That at tl e end of the Motion, the
following be added namely :

'but regret tl it in spite of
Nationalisation of Banks, the -cheduled
Banks have not
been able to help the small industrialists
and industrial ¢ -operatives of the
engineers and technicians' "

The motion was n latived.

MR. DEPUTY CHAIRMAN : The
question is :

78. "That at tl ; end of the Motion, the
following to added namely :

'but regret I hat the role of the
Reserve Bank has bee, to discourage
industrial growth'." The motion was r
gatived

MR. DEPUTY CHAIRMAN : The ques-
tion is :

79. "That at tiie end of the Motion, the
following be addcti, namely :

'but regret that the Address does not
mention about the extention of electricity
to rural areas which has been made difficult
because of steel shortage and wide-spread

(K1}

black marketing in steel products'.

77i« motion was negatived.

MR. DEPUTY CHAIRMAN : The ques-

tion is :

80. "That at the end of the Motion, the

following be added, namely :

is:

'but regret that the Address does not
make any reference to the abnormal rise in
unaccounted ~ money  operating  in

(N1)

thecountry'.

The motion was negatived.

MR. DEPUTY CHAIRMAN : The question

81. "That at the end of the Motion, the

following be added, namely :

'but regret that the Address makes no
reference to the national minimum wages
for industrial workers.'"

The House divided.

MR. DEPUTY CHAIRMAN :
Ayes : 16
Noes: 59
AYES—16 Choudhury,

Shri Suhrid Mullick, Ganguly, Shri
Salil Kumar. Gupta, Shri Bhupesh.
Gurupadaswamy, Shri M. S.
Mandal, Shri B. N. Mathew Kurain,
Dr. K. Mathur, Shri Jagdish Prasad.
Menon, Shri Balachandra. Menon,

Shri K. P. Subramania. Murahari,
Shri Godey. Murthy, Shri B. P.
Nagaraja. Rajnarain, Shri. Roy, Shri

Monoranjan. Shahi, Shri Nageshwar

Prasad. Singh, Shri Sitaram. Yadav,
Shril. P.

NOES—59

Abdul Samad, Shri A. K. A.
Amla, Shri Tirath Ram Ansari,
Shri Hayatullah



299 Motion of Thanks

Bhatt, Shri Nand Kishorc
Chandra Shekhar, Shri

Das, Shri Bipinpal

Goswami, Shri Sriman Prafulla
Guyjral, Shri I. K.

Jain, Shri A. P.

Kalyan Chand, Shri

Kaul, Shri M. N.

Khaitan, Shri R. P.

Khan, Shri Akbar Ali

Kollur, Shri M. L.

Krishan Kant, Shri
Mangladevi Talwar, Dr. (Mrs.)
Maragatham Chandrasekhar, Shrimati
Mehta, Shri Om

Mirdha, Shri Ram Niwas
Mishra, Shri L. N.

Mitra, Shri P. C.

Mohamod Usman, Shri
Mohideen, Shri S. A. Khaja
Mukherjee, Shri Pranab Kumar
Narayan, Shri M. D.

Narayani Devi Manaklal Varma,
Shrimati

Neki Ram, Shri

Panda, Shri Brahmananda
Panjhazari, Sardar Raghbir Singh
Patil, Shri P. S.

Pratibha Singh, Shrimati
Punnaiah, Shri Kota

Purabi Mukhopadhyay, Shrimati
Purakayastha, Shri Mahitosh
Puri, Shri Dev Datt

Raju, Shri V. B.

Ramaswamy, Shri K. S.
Ramiah, Dr. K.

Reddy, Shri K. V. Raghunatha
Rcddy, Shri M. Srinivasa
Roy, Shri Biren

Salig Ram, Dr.

Sangma, Shri E. M.

Satyavati Dang, Shrimati
Shyamkumari Devi, Shrimati
Singh, Shri Bhupinder

Singh, Shri Jogendra

[ RAJYA SABHA |

on President's Address 300

Singh, Shri Sultan Singh, Shri
Triloki Sinha, Shri Awadheshwar
Prasad Sisodia, Shri Swaisingh
Sukhdev Prasad, Shri Tiwary, Pt.
Bhawaniprasad Untoo, Shri
Gulam Nabi Usha Barthakur,
Shrimati Venigalla
Satyanarayana, Shri Vidyawati
Chaturvedi, Shrimati Yajee, Shri
Sheel Bhadra Yashoda Reddy,
Shrimati The motion was
negatived.

MR. DEPUTY CHAIRMAN: The question
is:

82. "That at the end of the Motion, the
following be added, namely :

'but regret that in deference to the will of
the people expressed through the midterm
polls the Address does not mention the
specific and time-bound programme for—

(i) putting drastic curbs on the Wealth
and economic power and the consequent
political leverage of a few families, and
speedy measures to reduce visibly the vast
disparities of income ;

(i) creating new job opportunities on a
large scale commensurate with the size of
the problem of unemployment ;

(iii) reducing the ceiling on land holdings
and enforce the new limit and distribute the
surplus as well as fallow land to the landless
and the poor peasants ;

(iv) putting effective curbs on the rising
prices of essential commodities ;

(v) ensuring a decent wage for an honest
day's work to all while seeing to it that the
ratio between the minimum wage and
maximum salary is steadily reduced ;

(vi) ending profiteering and racketeering
at the expense of the people in relevant
spheres ;

(vii) investigating into the financial
structure of the private industry, especially
of bigger units, and introduce measures to
end the control over it of a few families ;
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(viii) expendij g the public sector to
cover step by step all industries and
undertakings that directly or ir directly
impinge upon the public interests ;

(ix) recasting I he licensing policy in the
light of the findir *s of the inquiry bodies ;

(x) recasting t le credit policy so as to
provide facilities i)r the small industrialists,
the small businessmen, add the small
farmers to maximise outp it and serve the
national interest;

(xi) ensuring the supremacy of the Parlia-
ment to carry out the people's collective
will, by over-hauiing the entire judiciary of
the country ;

(xii) placing (lentre-State relations on a
sounder basis ;a 1

(xiii)  building closer  Afro-Asian
solidarity to shape their < wn future
without the interference of imperialists
operating through
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their innumerable agencies'."

The motion was negatived.

MR. DEPUTY CHAIRMAN : I shall now
put the main Motion to vote. The question is:

"That an Address be presented to the Presi-
dent in the following terms :

'That the Members of the Rajya Sabha
assembled in this Session are deeply
grateful to the President for the Address
which he has been pleased to deliver to
both Houses of Parliament assembled
together on the 23rd March, " The motion
was adopted.

MR. DEPUTY CHAIRMAN : The House
stands adjourned till 11 A. M. tomorrow.

The House then adjourned at forty-
eight minutes past six of the clock till
eleven of the clock on Tuesday, the 6th
April, 1971.



